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RAJYA SABHA
Thursday, the 28th July, 2016/6th Sravana, 1938 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON TABLE

Report and Accounts (2014-15) of the Overseas Indian Facilitation Centre,

Gurgaon and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): Sir, I lay on the Table, a copy each (in English and Hindi)
of the following papers:—

(a) Annual Report and Audited Accounts of the Overseas Indian Facilitation

Centre, Gurgaon, Haryana, for the year 2014-15.
(b) Review by the Government on the working of above Centre.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 4811/16/16]

I. Notification of the Ministry of Urban Development

II. Report and Accounts (2014-15) of the Mumbai Metro Rail Corporation
Limited (MMRCL), Mumbai and related papers

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING; THE
MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT, THE
MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN POVERTY
ALLEVIATION (RAO INDERJIT SINGH): Sir, I lay on the Table:—

I. A copy (in English and Hindi) of the Ministry of Urban Development
Notification No. G.S.R. 1265 (E), dated the 31st March, 2016, regarding
continued assignment of the additional charge of the post of Claims
Commissioner for Delhi Metro Rail Corporation Limited (DMRC) to Shri
Satish Chandra, General Manager (Legal), DMRC for a further period up to
3rd July, 2016, or until further orders, whichever is earlier, for the purpose of
adjudicating upon claims for compensation in respect of accidents involving
the death of, or bodily injury to person, or damage to any property arising
out of the working of the Delhi Metro, under Section 102 of the Metro
Railway (Operation and Maintenance) Act, 2002.

[Placed in Library. See No. L.T. 4944/16/16]
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I (1)

@)

A copy each (in English and Hindi) of the following papers, under

sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Annual Report and Accounts of the Mumbai Metro Rail Corporation
Limited (MMRCL), Mumbai, for the year 2014-15, together with
the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 4943/16/16]

Notifications of the Ministry of Personnel, Public Grievances and Pensions

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION; THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; (DR. JITENDRA SINGH):
Sir, I lay on the Table:—

(i) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Personnel, Public Grievances and Pensions (Department of

Personnel and Training), under sub-section (2) of Section 3 of the All India
Services Act, 1951:—

(1

@)

(€)

4)

©)

(6)

G.S.R. 326 (E), dated the 21st March, 2016, publishing the Indian Police
Service (Fixation of Cadre Strength) Second Amendment Regulations,
2016.

G.S.R. 327 (E), dated the 21st March, 2016, publishing the Indian Police
Service (Pay) Second Amendment Rules, 2016.

G.S.R. 426 (E), dated the 19th April, 2016, publishing the Indian

Administrative Service (Cadre) Second Amendment Rules, 2016.

G.S.R. 467 (E), dated the 29th April, 2016, publishing the Indian Police
Service (Pay) Third Amendment Rules, 2016.

G.S.R. 468 (E), dated the 29th April, 2016, publishing the Indian Police
Service (Fixation of Cadre Strength) Third Amendment Regulations, 2016.

G.S.R. 469 (E), dated the 29th April, 2016, publishing the Indian
Administrative Service (Fixation of Cadre Strength) Amendment Regulations,
2016.
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(i)

Report

(7) G.S.R. 470 (E), dated the 29th April, 2016, publishing the Indian
Administrative Service (Pay) Amendment Rules, 2016.

(8 G.S.R. 495 (E), dated the 10th May, 2016, publishing the Indian

Administrative Service (Regulation of Seniority) Amendment Rules, 2016.

(9) G.S.R. 583 (E), dated the 7th June, 2016, publishing the Indian Police
Service (Fixation of Cadre Strength) Fourth Amendment Regulations,
2016.

(10) G.S.R. 584 (E), dated the 7th June, 2016, publishing the Indian Police
Service (Pay) Fourth Amendment Rules, 2016.
[Placed in Library. For (1) to (10) See No. L.T. 4946/16/16]

A copy (in English and Hindi) of the Ministry of Personnel, Public Grievances
and Pensions (Department of Personnel and Training) Notification No. G.S.R.
673 (E), dated the 8th July, 2016, further amending the Second Schedule to
the Right to Information Act, 2005, to insert certain entries in the original
Notification, under sub-section (2) of Section 24 of the Right to Information
Act, 2005. [Placed in Library. See No. L.T. 4945/16/16]

and Accounts (2013-14 and 2014-15) of various Educational Councils

and Societies

e aN

AFE GUTEE e warera § Ieg W3t (oft Siw gEmanen): weey, § frEfoiad
W B Th-UD U (SUST T fewdl H) A9 ged 1R &l g

(@)

(a) Annual Report and Accounts of the Jharkhand Education Project Council
(JEPC), Ranchi, implementing the Sarva Shiksha Abhiyan, Jharkhand, for
the year 2013-14, together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 4922/16/16]

(il)) (a) Annual Report and Accounts of the Sarva Shiksha Abhiyan Society
(SSA), Union Territory of Chandigarh, for the year 2014-15, together
with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (il) (a) above. [Placed in Library. See No. L.T. 4979/16/16]

(iii) (a) Annual Report of the National Bal Bhavan (NBB), New Delhi, for
the year 2014-15.
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(b)

(©)

(d)

(iv) (a)

(b)

(©
(d)

) ()

(b)
(c)

(vi) (a)

(b)
(©)

[RAJYA SABHA] the Table

Annual Accounts of the National Bal Bhavan (NBB), New Delhi,
for the year 2014-15, and the Audit Report thereon.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (iii) (a) and (b) above.
[Placed in Library. See No. L.T. 4919/16/16]

Annual Report of the National Council of Educational Research and
Training (NCERT), New Delhi, for the year 2014-15.

Annual Accounts of the National Council of Educational Research
and Training (NCERT), New Delhi, for the year 2014-15, and the
Audit Report thereon.

Review by Government on the working of the above Council.

Statement giving the reasons for the delay in laying the papers
mentioned at (iv) (a) and (b) above.
[Placed in Library. See No. L.T. 4767/16/16]

Annual Report and Accounts of the Kerala Mahila Samakhya Society,
Thiruvananthapuram, for the year 2013-14, together with the Auditor's
Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned

at (v) (a) above. [Placed in Library. See No. L.T. 4921/16/16]

Annual Report and Accounts of the UEE Mission Society implementing
the Rashtriya Madhyamik Shiksha Abhiyan (RMSA), NCT of Delhi,
for the year 2013-14, together with the Auditor's Report on the
Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned

at (vi) (a) above. [Placed in Library. See No. L.T. 4766/16/16]

Report and Accounts (2013-14) of the Chief Commissioner for Persons with
Disabilities (CCPD), New Delhi and related papers

ARSI 3R @Rl dare™ § Isg w3t (it Fo1 ured): HBiey, #
fr=ferRad o= guIed W Rl §i—

(1) A copy each (in English and Hindi) of the following papers, under sub-

section (2) of Section 64 of the Persons with Disabilities (Equal Opportunities,
Protection of Rights and Full Participation) Act, 1995:—
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(a) Annual Report of the Office of the Chief Commissioner for Persons
with Disabilities (CCPD), New Delhi, for the year 2013-14.

(b) Explanatory Memorandum on the above Report.

(2) Chronological Statement (in English and Hindi) showing the sequence of
events for laying the papers at (1) (a) and (b) above.
[Placed in Library. See No. L.T. 5249/16/16]

Notification of the Ministry of Information and Broadcasting

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): Sir, I lay on
the Table, under sub-section (2) of Section 26 of the Press Council Act, 1978, a
copy each (in English and Hindi) of the following Notifications of the Ministry of
Information and Broadcasting:—

(1) G.S.R. 377 (E), dated the 31st March, 2016, publishing the Press Council
(Amendment) Rules, 2016.

(2) G.S.R. 466 (E), dated the 28th April, 2016, publishing the Press Council
(Amendment) Rules, 2016.  [Placed in Library. See No. L.T. 4971/16/16]

Notification of the Ministry of Housing and Urban Poverty Alleviation

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI M. VENKAIAH NAIDU): Sir, I lay on the Table,
under subsection (1) of Section 86 of the Real Estate (Regulation and Development)
Act, 2016, a copy (in English and Hindi) of the Ministry of Housing and Urban
Poverty Alleviation Notification No. S.O. 1544 (E), dated the 27th April, 2016,
appointing the Ist day of May, 2016, as the day from which certain provisions of
the Act shall come into force. [Placed in Library. See No. L.T. 4942/16/16]

Sir, I also feel sorry for being late.

REPORT OF THE COMMITTEE ON PAPERS LAID ON THE TABLE

SHRI K. T. S. TULSI (Nominated): Sir, I present the Hundred Forty-Ninth Report
(in Hindi and English) of the Committee on Papers Laid on the Table, Rajya Sabha
regarding laying of Annual Reports and Audited Accounts of Bharat Immunologicals
and Biologicals Corporation Limited (BIBCOL), Bulandshahr; Railway Sports Promotion
Board (RSPB), New Delhi and Rashtriya Mahila Kosh, New Delhi.
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REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY

STANDING COMMITTEE ON CHEMICALS
AND FERTILIZERS

sft ARV AT AR RTSRRA): A8y, H WA 3R SdRe JAed (3ime
0T fqunT) | FEfEd WS &5 B e} e BRisH (Ae-iied)’ & ddy
H fourT FEfEd e iR IdRe ddd) dadia el afify ¢ didRd wfaded @
TS Ui (@S a1 gl #) 991 9ed W Wl

STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY

STANDING COMMITTEE ON CHEMICALS
AND FERTILIZERS

sft ARTY AT TR ROR): Helgd, H faunT WEfd waed iR SdRe
et Faeh wmft afifa (2015-16) & F=fRad faavoil @ ve-us ufi (@it der
fe=ll ) 991 ued R @l g

(@)

(i)

Action Taken Statement on Fourteenth Report of the Committee on Action
Taken by the Government on the Recommendations contained in the
Seventh Report (Sixteenth Lok Sabha) on ‘Demands for Grants (2015-16)
of the Ministry of Chemicals and Fertilizers (Department of Chemicals and

Petrochemicals);

Action Taken Statement on Fifteenth Report of the Committee on Action
Taken by the Government on the Recommendations contained in the Fourth
Report (Sixteenth Lok Sabha) on the subject ‘Jan Aushadhi Scheme’ of the

Ministry of Chemicals and Fertilizers (Department of Pharmaceuticals);

(iii) Action Taken Statement on Sixteenth Report of the Committee on Action

Taken by the Government on the Recommendations contained in the Fifth
Report (Sixteenth Lok Sabha) on ‘Demands for Grants (2015-16)’ of the
Ministry of Chemicals and Fertilizers (Department of Fertilizers); and

(iv) Action Taken Statement on Eighteenth Report of the Committee on Action

Taken by the Government on the Recommendations contained in the Twelfth
Report (Sixteenth Lok Sabha) on the subject ‘Functioning of National Institutes
of Pharmaceutical Education and Research (NIPER)’ Ministry of Chemicals

and Fertilizers (Department of Pharmaceuticals).
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RE. NOTICE UNDER RULE 267 ON THE IMPLICATION OF MAKING
AADHAR CARD MANDATORY FOR DIRECT BENEFIT
TRANSFER SCHEME

SHRI DEREK O’BRIEN (West Bengal): Sir, I have given a notice under Rule
267 on Aadhaar ...(Interruptions)... I, JMYR WX Sl 8l IET 8, SO fIU {4 &
267 W Hifed f&am gl ...(=aEm)...

3t AN AT (IR USW): A, B AT U Aifed e 2 ... (@au)...
3 faeily arR Rl (fifesm): R, 39 R 9R1 9 Aed gl ...(FagH)...

MR. DEPUTY CHAIRMAN: If all of you stand up together and ask, I cannot...

(Interruptions)... 1 will call you if you take your seats ...(Interruptions)...

sft SIde el @M (IR USTN): HEGy, A1 WY Aifed Bl ...(aH)...

() 08 b e Edse OB e gl Ol

MR. DEPUTY CHAIRMAN: The point is, Rule 267 notices were received,
on the implication of making Aadhar card mandatory for Direct Benefit Transfer
Scheme from Shri Naresh Agrawal, Shri Derek O’Brien and Shri Dilip Kumar Tirkey

...(Interruptions)...

1. I MU ATed (SR TS): W, Hg WHR 7 I WHRI dI e fag
T ...(Iau). .

MR. DEPUTY CHAIRMAN: Let me deal with this...(Interruptions)... Let me deal
with this...(Interruptions)... Let me deal with this ...(Inferruptions)... 39 T afsu
...(TALT).... 39 T 9fST, H9 g1 2189 ST §1 ...(@@a9™).... Let me deal with

this...(Interruptions).. Let me complete what I was saying. ...(Interruptions)... 1 am

only saying that there are three notices from Members whose names I have already
read out. The motion is not being permitted. If it is permitted, then, you have to
move a motion. But I will allow you to explain it. You can do that. Nareshji, will

Ram Gopalji speak in your place?
SHRI NARESH AGRAWAL: Yes, Sir.

91, IM MU ATed (SR IS): W, Hg TR - I WWIHRI DI a9 &y
Fg A e § — IRE @18, ™ A1 ivE ot gemstt & fay s e T @ Qg
MY €1 39 9 IR AN X A8 YA Y &1 IR, AR BIS a1 Bl TR g
WHR BT B, b 3 W 40 WIS AN & YN YR HTS el §, (B 39 '8

+ Transliteration in Urdu script.
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B A BRAM SR PR o1 Sl 81 81 W, TR ARN Bl 72 Hrs [Herd g,
didive a1 Aear g, a8 A1 sF=g R f&ar T 21 59 9 SH-AmE H AfR-Af
7 Bl I8 984 & TR 7en g1 9oy W1 FE 5 59 9@ UR wre e
g9 ST, 99 & U8l & Below Poverty Line dTel dred & MR TR & S AN &I
AR Yfaerg fed e @12y, I8 AarT Taie B aRG ¥ fdr Syl

SHRI DEREK O'BRIEN: Sir, the issue, which has been raised today, is affecting

not just Bengal, Uttar Pradesh or Odisha but it is affecting the entire country even.

My colleague, Shri Dilip Kumar Tirkey, from Odisha has also given a notice. Sir,

this is a big issue, and this shows that this Government talks about co-operative

federalism, SIfH UaRTT oid 9o I8 TA-HE I Bl d1d &1 ol Gl 8 ...(TaEH). .
MR. DEPUTY CHAIRMAN: You have made your point.

SHRI DEREK O'BRIEN: Sir, a lot of people are suffering. People cannot take
their pension. They cannot get the benefits, and now, they are making statements,
including the Prime Minister and the Finance Minister, that they will stop the
benefits. Sir, we should stop discussing all other issues because this is the issue not
only in respect of these three States, but it is also an issue which is affecting the
people across the country. This is a problem not only in Bengal but also in other
States, and Ram Gopalji from Uttar Pradesh and Dilip Tirkeyji from Odisha have

also given notices.

MR. DEPUTY CHAIRMAN: Yes, Shri Dilip Kumar Tirkey has given a notice
and I am allowing him. After Shri Dilip Kumar Tirkey, the Minister may respond.

...(Interruptions)...

3t foeiiu AR Rrel: 97, g9R) e 3ifsen # 1 20 WRIe ARl & IR B
BT 9 €1 W Mo | el § b R & U YR Pre T8l ¥, S BIs facility
&l <&t STt 39 RO AREHR TR AN BT BB problem 3 dTeft Bl

MR. DEPUTY CHAIRMAN: Mr. Minister, would you like to react?

...(Interruptions)... Let the Minister speak. He wants to react. ...(Interruptions)... 1

have to allow the Minister. You listen to him. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, the Minister may respond
later. Let the Minister react after hearing all the aspects of Aadhaar linkages.

...(Interruptions)...
it orell aaR IMRY ([NER): ¥R, RS Sl W G il ... (aem)..

MR. DEPUTY CHAIRMAN: The Minister wants to react. I cannot stop him.

...(Interruptions)... Tapanji, sit down. ...(Interruptions)...
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THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI M. VENKAIAH NAIDU): Sir, do they want some

solution or...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Minister wants to react. I have to allow him.
...(Interruptions)... Venkaiahji, these three Members have given notice under Rule

267. You may kindly react.
SHRI M. VENKAIAH NAIDU: Sir, I have no problem. ...(Interruptions)...
it Igwumafr: JHQ, JT ARQ L (ag)..
SHRI M. VENKAIAH NAIDU: Sir, the Government is also aware ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Listen to him. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, they want to politicize the issue.
...(Interruptions)... T9 MUTA S 7 S 3R IoTAT 3N & IS NATST
...(GY)... Do they not want a response? ...(Interruptions)... They don't want to

listen. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have raised an issue. I agree that it is a
relevant issue. When the Minister is ready to react, you don't allow that. What is

this? Please allow the Minister.

SHRI M. VENKAIAH NAIDU: Sir, I humbly request Members from all the
sides of the House to hear what I have to say. Whenever an issue is raised, if
the Government is not responding, I can understand their anger, but here, we have
already communicated to you, hon. Deputy Chairman, Sir, that the Government wants

to respond to this.

Sir, the issue raised by Ram Gopalji, Derekji and also Dilipji, is definitely an
important issue, and also a serious issue. We do take notice of the same. Secondly,
Sir, the Act also, which was passed by the Parliament of India, States in Chapter-III,
"Provided that if an Aadhaar number is not assigned to an individual ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, we have read the Act as much as the Minister

has. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Let him complete. ...(Interruptions)...

SHRI DEREK O'BRIEN: We know about Chapter-III of the Act. Sir, we have
read this Act. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Have patience; let him complete. ...(Interruptions)...
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SHRI DEREK O'BRIEN: We know this.

SHRI M. VENKAIAH NAIDU: The Minister has to tell the House.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let him complete. ...(Interruptions)... This is not

good. ...(Interruptions)...

SHRI DEREK O'BRIEN: There is no action on the ground. Sir, through you,
I want to tell the Minister that we have read the Act, we know the Act, but there

is no action on the ground.

MR. DEPUTY CHAIRMAN: No; let him complete. ...(Interruptions)... The
Minister has a right. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: You are universally knowledgeable that the

Government will take note of this. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Let him complete. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, it is not compulsory. ...(Interruptions)... Let
them understand. ...(Interruptions)... It is not compulsory. ...(Interruptions)... If necessary,
necessary instructions will be issued. ...(Inferruptions)... Though the Government is

committed, ...(Interruptions)... even earlier Government also ...(Interruptions)...
sft TR AT WX, IT T 27 ...(FAYU)...
it SuRrwTafer: SReT S, M9 YHgl L (@@E™)... 37T gAYl . (aHT). .
SHRI M. VENKAIAH NAIDU: You do not want to hear anybody. ...(Interruptions)...
SHRI TAPAN KUMAR SEN: Sir, people have been denied. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, DBT started by the earlier Government and
the present Government is the need of the hour. ...(Interruptions)... Direct Benefit
Transfer is need of the hour. ...(Interruptions)... We cannot make it compulsory till
everybody gets an Aadhaar Card. ...(Interruptions)... So, 1 am assuring them that it
will not be made mandatory till everybody gets the Aadhaar card. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He has assured. ...(Interruptions)... What more do

you want? ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Alternative steps have been suggested.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: What more do you want? ...(Interruptions)...
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SHRI M. VENKAIAH NAIDU: Members should not try to misunderstand and
send a wrong signal. ...(Interruptions)... It is a very progressive legislation because
corruption can be eliminated, ...(Interruptions)... middlemen can be eliminated.
...(Interruptions)... A lot of savings can be done for the welfare of the poor people.
...(Interruptions)... If you politicize this, then, you are not doing justice to the poor
people of the country. ...(Interruptions)... 1 have assured them, I will see to it that
the necessary clarification is issued at the earliest. ...(Interruptions)... If somebody
wants to politicize it, then, I leave it to their wisdom. ...(Interruptions)... We will

not be doing justice to the poor people of the country. ...(Interruptions)...
SHRI TAPAN KUMAR SEN: Sir, please listen to me. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Listen. ...(Interruptions)... 1 will allow you.

...(Interruptions)...

SHRI TAPAN KUMAR SEN: It is not only making it compulsory. ...(Interruptions)...
it is also the linkage of Aadhaar card and bank account. ...(Interruptions)... For

ensuring DBT. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Tapan Kumarji, ...(Interruptions)...

SHRI TAPAN KUMAR SEN: More than 40 per cent of the country is not

covered by banking services. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me make a point, Tapan Kumarji.
...(Interruptions)... dIT PHR I Sf, SR q TUI Nareshji, I will allow both of
you. ...(Interruptions)... 1 will allow you, if you want. ...(Interruptions)... Sit down.

...(Interruptions)... 1 will allow you. ...(Interruptions)...

#eht fera sgR (femaa u=en): ), ™ 99 YAl .. (ae™)...

sft Sgwwrafa: oMy o Sroet e W AUy SEyl ...(=@auE)... No, no.
...(Interruptions)... 1 am not allowing you. ...(Interruptions)... H 3MUd! allow HHII
S Ug UBT AT, ...(@aEM)... § alow HHM ...(@IEM)... [ will allow Sharadji

also. ...(Interruptions)... But let me also understand. See, hon. Ram Gopalji, hon.

Derek O’Brienji and hon. Tirkeyji, have raised an issue which is very relevant and
very pertinent that Aadhaar Card should not be made compulsory for Direct Benefit
Transfer. The hon. and responsible Minister of the Government of India stood up
and said that it will not be made compulsory and he will ensure that direction will

be given not to make it compulsory. That is what he said. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Till everybody is covered. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)... That is why I am saying
until ...(Interruptions)... Let me complete. ...(Interruptions)... 34 93y, My afsTl
...(9YT)... The problem, I tell you, is ...(Interruptions)... You can quickly understand
what the Minister says. ...(Interruptions)... My understanding may be a little delayed.
...(Interruptions)... You see, therefore, I am saying, this is what I understood.
...(Interruptions)... What more you want, you tell me. ...(Interruptions)... I will allow
you also. ...(Interruptions)... Nareshji, I will allow. ...(Interruptions)... Sharad Yadaviji,
Nareshji, I will allow. ...(Interruptions)... Mr. Tapan and Mr. Sukhendu Sekhar Roy, I
will allow. ...(Interruptions)... Tell me, what more is needed. ...(Interruptions)... One
more minute and then I want to close it. ...(/nterruptions)... Tell me what more is
needed. ...(Interruptions)... 3R &I ATMRY? o (TIEHT)....

SHRI M. VENKAIAH NAIDU: Sir, if the Members raise the issue, the Government

must also be allowed to respond. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, you responded. ...(Interruptions)... 1 will allow

you. ...(Interruptions)... Nobody will block the Government. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, if they just want to make an allegation

against the Government, then, I leave it to the Chair. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Nobody will block the Government. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: I also have some experience in this House.

...(Interruptions)...

st IUMUTIRI: TRS S, 7] S Seardd o1 o1, ¥ S b &l ...(FaIH)... 31
FAS W VAT B P BT Sl AT I o, U T P ol 9P dR H AR AR
T HEAT 87 ...(GH)....

sft IRg Feg (RER): STFHEly S, AFFRT ST 9 T Sft, a6 Sff 3R
feefiy <ft 7 7' < ward Sor B, ...(auU)...

#cht fea SrgR: 9”, g1 WY 9T 31 ..(adH). ..

MR. DEPUTY CHAIRMAN: Respect the senior Leader. ...(Interruptions)...

sft IRe FEq: I S HaTd ISR ¥, UH d1d AMTdh AETH A ... (qALT)... 3MIH
A1eH A H W3 ST A BeAl ATET g b 8 I BT HUN G T8 v uTg b e
RIS below the poverty line 1 A I AT HaXT 911 37 &, d IR A ¥ IS 8T
SRT 1§ 3MU™ el dTedl § fob MUb §9 AMGR & Al 4, T MU duerast
ﬁTHT%,?J—S’:ﬁﬁﬂ’CBQWpercolateg’m%%ﬁﬁ@mﬁ&ﬁ’\’ﬂﬂmﬁﬂﬁg,ﬁ
TR AR BT g AR GiEnsit e wR a1 W) a1d g8 © B W sreHt
P IR H Pls W BRI BT B, 98 TR F 3R I8 Ara-A9s R BT A1yl
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(TAIF)... T S 9o @ T, § o &g 5 R <w # 0 v A T g,
®E SUGT 8, el $H T, P Sl AT SIS P8l © ...(FAYH)... I§ DI,
ST 39 &8 I2 T, T 3Nl B ...(HAYT)...

3l YU Aed RIORYM): VAT 81 Bl 2l ... (Fau™)...

sft arett eFaR SR Wft I B Y fea B

3t ¥RE F1E4: S <% T B, 9% R 27 ...(FAYM)... UH BT el I, by

THT AT 8, SABT R AGAd 872 ...(FAM)... I MY e Iord €, SHABT R
AdAd 87 ...(TALT). ..

MR. DEPUTY CHAIRMAN: Okay; all right. ...(Interruptions)... SId 2l
..(TALIT).... T Sfl, I 15|

3l ¥RE IEa: W, AT I8 Hedl § b w2 Sff g8 aRe A B uad
TE T L (aET). .

MR. DEPUTY CHAIRMAN: Okay; Shri Sharad Yadav ...(Interruptions)... 81 T
JMYDI, RRc diqd S

st IRT AT W, WHR I W Radve g, IHAT SN, 3T IFH! dXg I d1sy,
ST AT 9w dld I8 §, SId b I8 SMUR PIS bl JFel QI I8 A R |
Bl 91V, 9 & 39 fhefl ave & 98 Aifed aro o1l dl SRR &1 98 Alfed a9«

Sl ... (Tag)...

MR. DEPUTY CHAIRMAN: Okay; now, Shri Tapan Kumar Sen. ...(Inferruptions)...

SHRI TAPAN KUMAR SEN: Sir, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. What more do you want? ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, I am coming to it. ...(Interruptions)... 1 have a
very prolonged hangover. It is not merely Aadhaar Card. Your DBT requires linkage
of your Aadhaar Card with the bank account. So, it is not merely covering the entire
country with Aadhaar Card, it is also covering the entire country with the banking
service, and also linking the Aadhaar with the bank account. As on date, the plan
you are doing to squeeze the number of bank branches and appoint correspondents
to get the banking service: Can they ensure Aadhaar and bank card linkaged Direct
Benefit Transfer? The coverage of the Aadhaar is one issue, and at the same time,
to ensure DBT, other requirements of covering the entire country with bank branches,

branches, not correspondents. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; now, Shri Naresh Agrawal ...(Interruptions)...
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SHRI TAPAN KUMAR SEN: Then only this direct ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I understood. ...(Interruptions)... That is clear

...(Interruptions)... That is clear.

SHRI TAPAN KUMAR SEN: The Government has, a number of times told
here, it is not compulsory. It was raised in this House a number of times, but,
again it is going on like this. ...(Interruptions)... What the sanctity of Government

is...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Shri Naresh Agrawal. ...(Interruptions)... Let
it be over. Otherwise, again, it will come. ...(Interruptions)... There is one more and

then...(Interruptions)... Let it be over. ...(Interruptions)...

Y TR IFTAT: AT SUFUART Sft, I dBAT S 9T S99 @ W8 O, §
Sl ¥ gBAl aEdl gl ...(FadH). .

el fara SpR: IR .. (Fu™)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... Shuklaji, I will
call you. ...(Interruptions)... Others, please sit down. ...(Interruptions)... Only Shri
Rajeev Shukla. Others, please sit down. ...(Interruptions)... No, no. ...(Interruptions)...

sft R IRETeT: WX, dhAT St 7 FEl b byt T8l 7, dAfh by WeR 7
IR WRGBRT B AT IR SIS T B ...(AGET)....

MR. DEPUTY CHAIRMAN: No; only Shri Rajeev Shukla; I have told you

...(Interruptions)... 1 will come to you. ...(Interruptions)...

sft TR AT TTH T WRBRI A FET T B fF Ao TaeHe & oS ot
dfthed €, d S9Ifhed 919 Td IMYR HTs Tl a3, AT &l | ...(FIHH). ..

SHRI P. L. PUNIA (Uttar Pradesh): Sir ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please...(Interruptions)... Puniaji, please sit down.

...(Interruptions)... You have not given the notice. Sit down. ...(Interruptions)...
SHRI P. L. PUNIA: Sir, I have given the notice. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is not on this subject. ...(Interruptions)... Sit
down. ...(Interruptions)... Not on this subject. ...(Interruptions)... Let me complete

this. ...(Interruptions)...
SHRI P. L. PUNIA: After that, it ...(Interruptions)...
3t SgauEf: g Soff, gAY Feiae WR gl 3T 4l 9f3Tl sHe 91e H aue!

AT ¥l 9fSTI ...(@a@u™)... ...(Interruptions)... Please cooperate. What are you

doing? ...(Interruptions)... Sit down. ...(Interruptions)...
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it R SprETer: S, JMUd (i Siis 5T WRGRI & U Y| IHPB SlHee
H ¥g gan fb Wil & U™ 1 ARE-BS Y, 99 Ty foRe 4, A S99 d g
MYR-PTS el A, ITd 9 Bls QU 7| ! Gerd et w8t ofl, 379 6 a4
IMYR-BTS T2l & I9F M Bl fIU MY g IR S T9-digeH, 149 #7341 St 99
BU &, Sl A Afgeredl &l T IR o7 B 91 $l, SR 6 I AER-5TS
TE U, ITP!I T el .. (Tag™). ..

MR. DEPUTY CHAIRMAN: Okay; now, Shri Sukhendu Sekhar Roy.
...(Interruptions)... 3R T HRAT 82 IA1RU

sft TR91 spmETe: S, dHAT St ' W@ € fF SNl Tl 7, ofe R TRIEl
& M BT Y T, 9 WA DI HH ¥ Al S0 Sfarg dpdr St § B e
ygel firerdr o1, SHd B fAer?

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I would seek only one

clarification. I would seek only one clarification the statement made by the hon.

Minister, that is first of all, whether the Government is aware that in October, 2015,
the apex court of the land issued a judgement and order that these Aadhaar Cards
shall not be compulsory. This is number one. Number two, the statement made by
the hon. Minister in regard to the proviso, to Section 7, of the relevant Act, the
impact and purport of that proviso is that a person who has applied for Aadhaar
Card, but for some reason or the other could not get that Aadhaar card, he would be
exempted. I want to know from the hon. Minister whether persons who have failed
to apply for Aadhaar Card due to poverty, due to ignorance, will also be exempted

or not. That is my point for clarification. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Rajeev Shuklaji, you were also a Minister.

...(Interruptions)...
el e STge: WX ... (au™)...

MR. DEPUTY CHAIRMAN: Rajeev Shuklaji, you were a Minister for Aadhaar

Card. ...(Interruptions)... Mrs. Viplove Thakur, I am not allowing you.

#Y Tola Yo (FERTE): ST S, § SMgR &1 &1 73 a1 3 o fas
B SiifhE BISI, 68 RIS AER Pled 99 8 gb I, 9 T 4 &™ =t =0
AT| ST AMRT SHDI AR BT ATl BN <A AR 1 f&am I9F a1
IR B I8 G g Tl B IR F e a9 ARy 9, 78 99 a1 8 E
39 Tb d Pred YR Y Bl S eV U, oifdp 34l T T8 §Y &1 P! aois |
A wAETd et B WE ¥ 99 96 I R FHIed T8 99 9, 99 9db $hB! Sl
HRIfTSS €, ST @ &l dferd F81 B A1RY, deprive T8l ®RAT ATRUI ARBR
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B I8 Al BRAT ALY P AT STe<dl & STea] 81 Ab, I8 7 PIeH Bl BM YRI
BN I Bred gIM BT HM JUIU AR & Gblael 980 HASIR TSl Sl W&l &
3R §ga ol 81 T 2

MR. DEPUTY CHAIRMAN: Okay, now the Minister. ...(Interruptions)... Nothing

more on this. ...(Inferruptions)... This subject is over. ...(Interruptions)... Sit down.

Not on this subject. ...(Interruptions)... You have not given notice. ...(Interruptions)...

Listen to the reply.

SHRI M. VENKAIAH NAIDU: Sir, the issue is ...(Interruptions)... 3Tq 1T 9f3T,
AIST| ...(FEY)... They have raised the issue in Parliament to get clarification, and
also to address the concerns of the people. That is the purpose of the hon. Members
raising the issue. They have raised a relevant issue. We have taken note of it. As,
just now, Rajeev Shuklaji has said, there are two or three aspects of the same. One
the process of Aadhaar Card has to be hastened. That is being done. It should be
completed at the earliest. So far, 100 crore cards have been computed. We need to

reach some more people also.

Second is with regard to the DBT, I do not think anybody has got any objection
provided this work is completed. Direct Benefit Transfer, scholarship, pension

..(Interruptions)..
SHRI TAPAN KUMAR SEN: What about banking case?

SHRI M. VENKAIAH NAIDU: You are such a senior Member, I do not know

why you are becoming impatient. ..(Interruptions)..

MR. DEPUTY CHAIRMAN: Mr. Tapan, please listen. 34 9IhI &Td 9 T
...(TAL)... Mr. Derek, please listen. ...(Interruptions)... 34 STdbI d1d q Q|

...(TGHT). ..
el fea SIgR: IR ...(@au™)... 10-10 HEM 81 Y B ...(FaeM)...
it IuQUfT: MY $IHT 910 Y ..(@EYH)... Listen please.

st faera S1gR: Rieie s fhan 7 ... (xragm)...

#t TH. dFA Ag: W, VA BRY F...(@au™)... S¥6 B uE-uE e dren
QRTYI ..(caem). ..

it Surumafey: dar ST, oMY Syl ...(EYT)... You complete the reply. You
speak.

SHRI M. VENKAIAH NAIDU: Sir, number one, Aadhaar Card process is on. It
should be completed early. We will do it. Number two, DBT, according to the past
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Government and the present Government also, is also the need of the hour because

it will eliminate the middle men, corruption, leakages, etc.

Thirdly, Sir, till Aadhaar Card work is completed, we should not deny or deprive
anybody from the benefits that are accruing to them. This is the concern of the hon.

Members. ...(Interruptions)... Derek, please listen. ...(Interruptioins)...
MR. DEPUTY CHAIRMAN: What is the problem?

SHRI M. VENKAIAH NAIDU: Then, the question raised by Tapanji..

...(Interruptions)...

T A [Ew: S0 [ 91 Al G Aoyl ... (aHT). .

SHRI RIPUN BORA (Assam): Sir, in Assam, minority students are not getting
scholarships because it is linked with Aadhaar card. Similarly, people are not getting
LPG subsidy because it is linked with Aadhaar Card. What is this? ...(Interruptions)...

st TH. dHAT AT A9H AW-Il B AT B ...(AYUM)... MY Wil 9yl
...(TALT)....

MR. DEPUTY CHAIRMAN: Boraji, please sit down. I am not allowing you.

SHRI M. VENKAIAH NAIDU: Sir, about banks also, after this Government

came to power. ...(Interruptions)... Please control the Member. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, Mr. Bora is raising a very relevant issue of
minority scholarships. Please listen to what he is saying. ...(Interruptions)... He is

raising an issue. Why should the Minister ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It cannot be. ...(Interruptions)... You should know
the fundamental rules. Sit down. ...(Interruptions)... No, no, no. ...(Interruptions)...
You should know the fundamental rules. ...(Interruptions)... I can’t do that.
...(Interruptions)... You cannot guide me like that. ...(Inferruptions)... What are you
doing? ...(Interruptions)... What is this? ...(Interruptions)... This is very unfortunate.
What is this? ...(Interruptions)... Mr. Derek O’Brien, what is this? ...(Interruptions)...
You raised a point and the Minister replied. ...(Interruptions)... This is very unfair.
...(Interruptions)... You raised a relevant point. The Minister has replied to it and
responded to it positively. Then what is the need for this obstruction, I don’t know.
...(Interruptions)... This is very unfair. ...(Interruptions)... This is unfair. Why?

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, I would only request all the States to complete
this work at the earliest, on priority, like Tamil Nadu has done, like many other

States have also done, because this will end corruption; this will end middlemen.
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The DBT... ...(Interruptions)... Sir, the Petroleum Minister is here. ...(Interruptions)...
Sir, 3.5 crore LPG connections... ...(Interruptions)... The Minister would explain what
the benefits of DBT are. ...(Interruptions)... The Minister would explain. So, let us

not fall prey to the tactics of the middlemen. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You may speak. I can hear it. ...(Interruptions)...

Ygiferad 3R Wipfiad M w3e™ & T #3 (sht s gu): R IR W,
art-anft Sifvaer fRe oTd & IR ¥ 9a1 32 A ... (@AYM)... ST & AR doan
Si 1 BT © ...(FAIM)... I8 mandatory el gl..(aHM).. $89H IS & ...(GHH)...
SAH relaxation f&AT S FAHAT Bl ...(AHF)... 7 ITD! AT B ...(@@E™)... I
H ST 85 TR Aadhaar-seeding & T8 Bl ...(AYM)... LPG ...(QE)...
g1, @ &A1 DBT & T ...(@@HM)... 3T ¥ YR & ...(FdgH)... §91 &l
...(TAH).... T H Bl YR ¥ delink fHAT B ...(c@aem)... fSIRT & request
g ¥ fF =AM o 55 wRT MR foifd T 7 g8 B ...(cgau™)... $9F R
..(TAYUT)... B 39 W faR &% W2 €1 ...(aY™)... case-by-case &1 @Ml =, STal,
Aadhaar penetration &l B3Il &, ...(@YT)... O 841 <9 H AT ¥ ...(FaeM)...
a1 MR foids &1 T ....(aem).... 85 TRAT LPG consumers 1 Aadhar-seeding
T 8, anft 15, 20 TR & St B ... (AY)... A BEl § o 3rTel fiF 7EN & 3w
...(&AY)... Sl Aadhaar linkage @< ol ...(FGE)... B9 S0 AleqS! TgATUI,
..(FALT)... & a1 S9! Afeet i # B0 71 ..(@ag™)... BIs oY T8l &
BT Bl ...(@au™)... 5l & wret T S @ Bl LL(agH)... 3R IS WRER
3R FET UMY SHB! push el BRI, ... (AALUH)... A IE Aadhaar seeding el
B TGN ..(FAYH)... ¥R, Aadhaar-seeding fHad! & g 87 ...(REUM)... TR
ST 319 e B B, 9P AMER W Ta H§ S v fe=ifern gu g, ffsa 49 3o
T ..(JAUM).. 98 Aadhaar-seeding B T81 <dl Bl ...(GHM)... SAMIY IHD! Th
push AT ...(AM)... SHIY gIH WAST | ..(FGF)... 3RTH IABI example
Bl ...(AYT)... T S9H IH BT exempt fHAT B ...(@um™)... Ig S &l-8eall &
BT 8, SUD! Bls ddoul] T8l B, ...(FAH)... AP DIy MR Tl B ...(TIHH)...

MR. DEPUTY CHAIRMAN: I think both the Ministers, Shri Venkaiah Naidu and

Shri Dharmendra Pradhan, have given assurances. ...(Interruptions)... Your demands

have been met. After that, this obstruction and shouting of slogans is unjustifiable.
...(Interruptions)... 1 do not justify it. I request the Members to go back to their
places. ...(Interruptions)... Please go back to your seats. ...(Interruptions)... Why are
you doing this? ...(Interruptions)... No, no. It is not justifiable. ...(Interruptions).. It
is very, very wrong on the part of the Members to do like this. ...(Interruptions)...
The Minister has responded positively. After that, ...(Interruptions)... That is my
understanding. ...(Interruptions)... Then there is a difference between your understanding

and my understanding. ...(Interruptions)...
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SHRI TAPAN KUMAR SEN: Sir, the figure of 85 per cent is wrong.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: If you want a discussion, give notice. But let them
go back. ...(Interruptions)... No. Mr. Derek O’Brien, listen. ...(Interruptions)... Listen
to me. ...(Interruptions)... 3G TN RIT BT &2 - (AYT)....

SHRI TAPAN KUMAR SEN: Why are you not giving the people their due?

...(Interruptions)...

sft IUFHMRT: 3R, 3T TN FT FR G 87 ...(FAYH)... Wilol, wilsl, JIax
Felld Sfl, 39 a1 WX IRG Bl ...(aYH)... ©iol, 3Byl ...(@agH)... 3R, JM,
JET| ...(@AH)... IXE AR, I S, SR GAY, AUl ... (FEEH)... 37T SR
JEl ... @aum)... 79 2= Se T a1 781, v IR ...(@@aE ... JIER Sfl, SRT
?jﬁ'{’l ..(—GYU)... I am making ..(Interruptions).. Give notice. ...(Interruptions)... 1

am requesting, if you want a discussion on this, there is no problem. Give notice.

Shouting slogans will not serve any purpose. ...(Interruptions)...
SHRI DEREK O'BRIEN: Sir, we have given you notice. ..(Interruptions)..
3 faeilu ar fl: W), 899 Aifew & 81 ... (aum)...

MR. DEPUTY CHAIRMAN: Shouting slogans will not serve any purpose.
..(Interruptions).. 1 think it is not justifiable because the Government has responded

to it positively. ..(Interruptions).. The House is adjourned up to 12.00 hours.
The House then adjourned at thirty-two minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Question No. 121. Just one minute.
sft Re1 3RmETel: AT UMY S .. (aE). .

st wwmafa: My R ®HE W B2 ...(AYT)... These are your questions

...(Interruptions)...

st R IRATA: AFHR GHI S, I8 98 S’ Al 1 .. (FEEH)... T8
B TWE A ST AFA T . (). ..

st w9f: 98 99 81 TSI L (aH). .
#t R sprETe: weed, onft TE g2 Tl ..(Hau)...
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sit wumafr: dear S A S9@dT Sa| § &3 L (@aum). ..

sft TR InMETA: HEIGY, SRIY Wal a9 Tl A1 L(@FF)... S/ 97 |
R a9 & ..(c@aEm)...

sft wamaf: I8 @ Question Hour ¥, SH®! Tal SIRTYI ... (aem™). ..

3t TR S{ATe: WX, IE TR W ST AWl B ...(RALM)... Question Hour
BT AATA 2] ISl Bl ...(FAUM)... el 267 & ded AR Hrgdiel JAd HR A
39 R 91 HAl S| ...(FFUH)... B AN d ded © b 3 39 W F9i HRasyl
.(FAYF)... I & TRIE A ST 3N AHAT 21 ...(FAYUM)... T§ AHAT IR I BT
2, 3Thel fll Ud uQw &1 T8 B...(HIHM)...

MR. CHAIRMAN: Why are you doing this? ...(Interruptions)... 39 T g8
P L 8?2 ...(GYM)... I appeal to you to allow the Question Hour to run.

SHRI DEREK O'BRIEN: Sir, we have been very understanding. We are passing
Bills; we are participating in debates; but this issue today subsumes everything else.
This is such a major issue and the Government is only giving words; there has to
be some action ...(Interruptions)... Samajwadi Party has raised this issue, the BJD

has raised it; everyone has raised this issue ...(Inferruptions).

MR. CHAIRMAN: The hon. Minister has already answered this. What the hon.

Minister has said ...(Interruptions)...
SHRI DEREK O'BRIEN: The Minister's answer is unacceptable.

MR. CHAIRMAN: How can you say that? If a statement is made in the House

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, in the Zero Hour, normally, Ministers do not
respond. I have been in this House for 18 years. In the Zero Hour, you do not get
responses. I said that I have taken note of what they are saying ...(Interruptions)...
Still they want to raise slogans. This is nothing but politicking ...(Interruptions).
This is unfair. One hour is spent ...(Interruptions)... 1 have assured the House also

...(Interruptions)...

MR. CHAIRMAN: Just one minute. Allow the Chair to say something...
(Interruptions)... Go back to your places. This is not fair. ...(Interruptions)... Why

are you doing this? These questions are your questions...(Interruptions)...
The House is adjourned for fifteen minutes.

The House then adjourned at four minutes past twelve of the clock.
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The House reassembled at nineteen minutes past twelve of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWER TO QUESTION

MR. CHAIRMAN: Question No. 121. ...(Interruptions)... Please allow the Question
Hour to proceed. ...(Interruptions)... 34 CERSIEN ...(FYT)... Yes, Shri Shantaram
Naik. ...(Interruptions)...

Legislation regarding character rolls of Government employees
*121. SHRI SHANTARAM NAIK: Will the PRIME MINISTER be pleased to state:

(a) whether there is any law governing the writing of character rolls of Central

Government employees;
(b) if so, what is the name of the legislation;
(c) what are the essential features of the legislation;

(d) whether State Governments have enacted on the subject and/or whether
the Central Government has issued any advisory to the State Governments in this

regard; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (DR.
JITENDRA SINGH): (a) to (e) A Statement is laid on the Table of the House.

Statement

(a) to (c¢) The preparation and maintenance of Annual Performance Appraisal
Reports (APAR) in respect of All India Services (AIS) viz. Indian Administrative
Service (IAS), Indian Police Service (IPS) and Indian Forest Service (IFoS) is
governed by AIS (Performance Appraisal Report) Rules 2007 framed under AIS
Act 1951. The preparation and maintenance of the Annual Performance Assessment
Reports of Central Government Employees are governed by instructions issued by

their cadre controlling authorities.

Essential features of the APAR inter-alia include assessment of personal attributes,
work output, functional competency, integrity, recommendations on domain assignment

and training needs.

The APAR is an important document to objectively assess the performance of
an employee during a year for further development, and provide feedback to the

employee. It is used as a basis for career planning and training of the employees.
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The rules also provide timelines for completion of the APAR process and disclosure

to the employee.

(d) and (e) State Governments are empowered to make rules and issue instructions
pertaining to the State Government employees, information of which is not maintained

Centrally.
SHRI SHANTARAM NAIK: Question No. 121. Sir, I would like to know...

MR. CHAIRMAN: Please. ...(Interruptions)... Don’t do that, please. ...(Interruptions)...
Don’t do this. ...(Interruptions)... Go back from the Well, please. ...(Interruptions)...
Please don’t do that. ...(Interruptions)...

SHRI SHANTARAM NAIK: Sir, the preparation of Annual Performance
Appraisal... ... (Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Allow the House to run.

...(Interruptions)...

Y TH. IFAT ARG MYR FE FHAAN e B ..(TIL)...
MR. CHAIRMAN: You have said it. ...(Interruptions)...
SHRI M. VENKAIAH NAIDU: Yes, I said that. ...(Interruptions)...

st wurafe: 980 SMY ART #A @NSUl ...(FAH)... Please don't do that.
...(Interruptions)... The House is adjourned till 2.00 p.m.

WRITTEN ANSWERS TO STARRED QUESTIONS
Smart cities in Punjab

*122. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) how much money has been spent on making smart cities in Punjab; and
(b) by when all the cities in Punjab are likely to be declared as smart cities?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Ludhiana has been declared a Smart City and I 200 crore has been released
through the State Government. For the other two shortlisted Smart Cities i.e. Amritsar
and Jalandhar an advance of ¥ 2 crore per city was also released for participation in
the Challenge. As per the information received from the State Government, I 1.24

crore has been spent on participation in the Challenge by the three cities.
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(b) Ludhiana has been selected as a Smart City in Round 1 of the Challenge.
Amritsar and Jalandhar have participated in Round 2 of the Challenge. If they
make the grade, they will be declared as Smart Cities according to Mission

Guidelines.
Extension in tenure of deputation of officials abroad
#123. SHRI HARIVANSH: Will the PRIME MINISTER be pleased to state:
(a) the number of officers who are, presently, on deputation in foreign countries;

(b) the number of such officers who stayed beyond the stipulated period in

foreign countries in the last three years; and
(c) the main reasons for extending the tenure of deputations?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE.
(DR. JITENDRA SINGH): (a) and (b) As per the available information, 291 officers
are on deputation on posts/assignments in foreign countries. Five officers, whose
approved tenure ended during the last three financial years, have overstayed without

the approval of the competent authority.

(c) Extension in deputation of tenure may be allowed to officers to align their
tenure with the end of the academic session of their children and/or functional

requirement.
AMRUT scheme in Rajasthan

t*124. SHRI NARENDRA BUDANIA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Government has launched the Atal Mission for Rejuvenation and
Urban Transformation (AMRUT) scheme;

(b) the districts of Rajasthan where this scheme has been launched;

(c) whether the State Government has submitted a proposal to include Sardar
Shaher, Makarana, Barmer, Banswara and Karauli cities of Rajasthan under AMRUT

scheme; and

(d) if so, by when Government would consider the proposal and if not, the

reasons therefor?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M .VENKAIAH NAIDU):
(a) Yes, Sir.

T Original notice of the question was received in Hindi.
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(b) A total of 29 cities from Rajasthan have been covered under the Atal

Mission for Rejuvenation and Urban Transformation (AMRUT). These cities are

as under:
1.  Ajmer 16. Beawar
2.  Bhiwadi 17.  Chittaurgarh
3. Ganganagar 18. Hindaun
4. Jodhpur 19. Nagaur
5. Sikar 20. Udaipur
6.  Alwar 21. Bharatpur
7.  Bikaner 22.  Churu
8. Gangapur City 23.  Jaipur
9.  Kishangarh 24. Pali
10.  Sujangarh 25.  Jhalawar
11. Baran 26. Bhilwara
12.  Bundi 27. Dhaulpur
13.  Hanumangarh 28.  Jhunjhunun
14. Kota 29. Sawai Madhopur
15. Tonk

(¢) and (d) Yes, Sir. The State Government of Rajasthan had submitted a proposal
to include Sardar Shaher, Makarana, Barmer, Banswara and Karauli in the Mission.
The request has been examined. These cities are not eligible for inclusion as per

Guidelines of the Mission.
Closure of Government schools

*125. SHRI SANJAY RAUT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that recently more than one lakh Government schools are
reported to have been shut down despite a good number of children, in the country,

if so, details thereof, State-wise;

(b) what are the reasons for the closure of schools during the last three years

and Government’s reaction thereto; and

(c) whether it is also a fact that student enrolment increased to 25 per cent in
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private schools as against nine per cent decline in enrolment in Government schools

during the last three years, if so, Government’s reaction in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) No, Sir. States and UTs have reported closure of 4,613 Government
primary and upper primary schools in 2015-16. The State/UT-wise details on closure

of schools are given in the Statement (See below).

(b) The opening and closing of schools is within the purview of State/UT
Governments. The total number of Government Schools closed is insignificant as
compared to the total number of Government elementary schools, which is 10,80,757
as per Unified District Information System for Education (U-DISE), 2014-15. The
Ministry has emphasized that the States need to take adequate safeguards to ensure

that neighbourhood access of any child is not affected by this exercise.

(¢) No, Sir. As per U-DISE, 2014-15, the enrolment in private schools at
elementary level has shown an increase of 8.47% from 2012-13 to 2014-15. The
enrolment in Government schools at elementary level, during this period, has shown
a decrease of 4.86%.

Statement

The States and UT-wise detail on closure of schools

SI. No. Name of States/UTs Number of Schools
1. Andaman and Nicobar Islands 0
2. Andhra Pradesh 789
3. Arunachal Pradesh 0
4. Assam 0
5. Bihar 0
6. Chandigarh UT 0
7. Chhattisgarh 2862
8. Dadra and Nagar Haveli 0
9. Daman and Diu 0
10.  Delhi 31
I1. Goa 20
12. Gujarat 0

13. Haryana 0
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Sl. No. Name of States/UTs Number of Schools
14. Himachal Pradesh 0
15. Jammu and Kashmir 0
16.  Jharkhand 4
17. Karnataka 58
18. Kerala 0
19. Lakshadweep 0
20. Madhya Pradesh 0
21. Mabharashtra 0
22. Manipur 0
23. Meghalaya 0
24. Mizoram 44
25. Nagaland 0
26. Odisha 195
27. Puducherry 0
28. Punjab 0
29. Rajasthan 0
30. Sikkim 5
31. Tamil Nadu 0
32. Telangana 56
33. Tripura 0
34. Uttar Pradesh 0
35. Uttarakhand 0
36. West Bengal 549

ToraL 4613

Source: AWP and B, 2016-17
Security system in smart city project

*126. SHRI ANIL DESAI: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether the ambitious project of a hundred smart cities is going to change

the urban landscape and lifestyle in the country;
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(b) whether a well thought security system has to be an integral part of smart
city project;

(c) whether securing the cities remain an equally important and big challenge

in view of new threats of terrorism, organized crimes and cyber attacks; and

(d) if so, what fool-proof measures Government is contemplating to secure smart

cities under one command centre in the country?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) The Smart Cities Mission will change the urban landscapes and lifestyles in Smart
Cities by developing core urban infrastructure, applying ICT-enabled solutions and

improving livability through area-based development.

(b) to (d) Countering the threat of terrorism, organized crimes and cyber-
attacks is the mandate of the Law enforcement and security agencies. However,
Smart City Mission includes a focus on safety and security also. The Smart
City Proposals received from 33 Smart Cities include various interventions
for ensuring the security of citizens, particularly vulnerable groups such as
women, children and elders. Some of the key interventions in this regard include:
(i) setting up CCTV based surveillance systems allowing 24x7 video footage of
streets and public spaces, (ii) phone based SOS alerts and emergency response, (iii)
improved lighting of public spaces in order to reduce crime, and (iv) 24x7 Monitoring
through Centralized Command and Control Centers, which have been proposed in 25

selected Smart Cities.
Enhancement of nutritional values of food in Anganwadi centres

*127. SHRI AHMED PATEL: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government has made provisions for enhancing nutritional values of

food in Anganwadi centres, if so, the details thereof; and

(b) what measures are being taken to develop the systems and mechanisms
for implementation, including budgetary support and hiring of more Anganwadi

workers?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) Under Integrated Child Development Services
(ICDS) Scheme, Supplementary Nutrition is provided to the beneficiaries to bridge the
gap between the Recommended Dietary Allowance (RDA) and Average Dietary Intake
(ADI). Under the Scheme, nutritious food is provided in the form of (i) Hot Cooked
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Meal; (ii)) Morning Snack; and (iii) Micronutrient Fortified Food and/or Energy-dense
Food as Take Home Ration (THR). The implementation is done by the States/UTs as
per the revised Nutritional and Feeding Norms for Supplementary Nutrition in ICDS

Scheme which were revised on 24.02.2009. The details are as under:

Sl.  Category [Pre-revised] [Revised] Type of food served
No. Per beneficiary = Per beneficiary
per day per day

Calories Protein Calories Protein
(K Cal) (g0 (K Ca) (g

1 2 3 4 5 6 7

1. Children 300 8-10 500 12-15 Children (6-36 months):
(6-72 Take Home Ration in the
months) form that is palatable to the

child. It could be given in
the form of micro-nutrient
fortified food and/or energy
dense food.

Children (36-72 months):
Morning snack in the form
of milk/banana/seasonal

fruits etc. and Hot cooked

Meal.
2. Severely 600 20 800 20-25 Children (6-36 months):
malnourished Same type of food as above
children with food supplement of

800 calories of energy and
20-25 Gms. of Protein
Children (36-72 months):
Additional 300 calories
of energy and 8-10 Gms.
of Protein in the form of
micro-nutrient fortified food

and/or energy dense food.

3. Pregnant 500 15-20 600 18-20 Take Home Ration in the
women and form of micro-nutrient
Nursing fortified food and/or energy

mothers dense food.
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The increase in the calorific value and protein is indicated in the above table.

(b) The implementation of the Scheme is done by the Women and Child
Development Department of States/UTs. Government of India issues guidelines,
releases funds and monitors the Scheme. The Scheme is implemented at the District
level through District Programme Officer (DPO), at the Block level through Child
Development Project Officer (CDPO), at the Sector level through Supervisor and
at the Anganwadi Centre level through Anganwadi Worker. For monitoring of the

Scheme, a five-tier monitoring system has been prescribed.
Funding Pattern:

The ICDS is a Centrally Sponsored Scheme and the Government releases grants-
in-aid to the States/UTs on the following sharing ratio between Centre and States/
UTs from 01.04.2015:

ICDS (General and Training):

(i) North Eastern Region (NER) and Himalayan Region: 90:10
(i1)  All UTs: Gol Share 100%
(iii)  Other States: 60:40

Supplementary Nutrition Programme (SNP):

(i)  North Eastern Region (NER) and Himalayan Region: 90:10
(i1))  All UTs: Gol Share 100%
(iii)  Other States: 50:50

A Statement showing Budget Allocation and Expenditure during the last three
years and the current year is as under:

(Rupees in crore)

Sl. No. Year Budget Estimates Revised Estimates Expenditure
1. 2013-14 17,700.00 16,312.00 16,267.49
2. 2014-15 18,195.00 16,561.60 16,581.82
3. 2015-16 8,335.77 15,483.77 15,438.93
4. 2016-17* 14,000.00 - 4,198.68

*Funds released upto 30.6.2016.

As per the schematic norms, one post of Anganwadi Worker has been sanctioned
for each Anganwadi Centre. There are 14 lakh positions of Anganwadi Workers
sanctioned for 14 lakh Anganwadi Centres. A total of 13.49 lakh Anganwadi Centres
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are in operation and 12.86 lakh Anganwadi Workers are in position as on 31.03.2016.
The States/UTs are advised from time to time to fill up the sanctioned position of

Anganwadi Workers.
Instructions for dealing with letters from members of public

*128. SHRI RAM KUMAR KASHYAP: Will the PRIME MINISTER be pleased

to state:

(a) whether Government has amended Central Secretariat Manual of Office
Procedure (CSMOP) and as per CSMOP-2015 it is now not necessary to reply letters
received from Member of Public within thirty days;

(b) if so, the reasons for deleting ‘Member of Public’ from Para 66 of old
CSMOP while issuing CSMOP-2015;

(c) what is the policy/instructions of Government to deal with the letters received

from Members of Public; and

(d) the total number of communications received by the Minister from the

Members of Public during 2016 and how many of them are pending action?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) to (c) The 14th Edition of the CSMOP was prepared
with the view to remove redundancy, duplication, doing away with the text material
which could be easily obtained from the website of various Ministries/Departments
and also for simplification of some of the archaic procedures. The objective of the
14th Edition of the CSMOP was to increase productivity in work and make the
administration more responsive, accountable amd transparent. The Paragraph No.
37 of the 14th Edition of CSMOP states that ‘each communication received from
a Member of Parliament/VIP, such be acknowledged with in 15 days, followed by
a reply within the next 15 days of acknowledgement sent’. Based on the broad
procedures contained in the CSMOP, every Ministry/Department is required to issue

their own internal instructions to supplement or vary the provisions.

(d) The number of communications received from the Members of Public by
the Office of Minister of State for Personnel, Public Grievances and Pensions [MOS
(PP)] is around 2300 from 1.1.2016 to 15.07.2016. All such communications were
forwarded, to officer in charge of different Departments under the charge of MOS (PP),
for appropriate action. It is expected that action on all those 2300 communications

have been taken in the Departments concerned based on their internal instructions.
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Regulatory mechanism for broadcasting sector

*129. SHRI D. KUPENDRA REDDY: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether it is a fact that a number of unlicensed Television channels are running

in the country due to loopholes in the country's broadcast regulatory framework;

(b) if so, the details thereof and the reasons for the existence of such unlicensed
TV channels;

(c) whether Government has taken any steps against those TV channels and their

operators; and

(d) if so, the details thereof and the steps taken/being taken to strengthen the

regulatory mechanism in the broadcasting sector?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI M.
VENKAIAH NAIDU): (a) to (d) So far as Private satellite TV channels are concerned,
this Ministry grants permission for Uplinking from and Downlinking into India to
Private satellite TV channels, permission for setting up of Uplinking Hub/Teleport
from India and Uplinking by News Agency under the Uplinking and Downlinking
Guidelines amended from time to time, the last being 5.12.2011. A copy of the
guidelines is vailable on the Ministry's website www.mib.nic.in The private satellite TV
Channels permitted to uplink from India can do so only through permitted Teleports.
Satellite TV channels Uplinking from abroad also require permission for Downlinking
in India. A comprehensive list of permitted satellite TV channels is available on the

Ministry's website i.e. www.mib.nic.in which is updated periodically.

Whenever, instances are brought to the notice of this Ministry regarding Uplinking
of unpermitted TV channels through any Indian teleport, action is taken to stop the

same as per the provisions of Uplinking guidelines, 2011.

Moreover, Cable TV Network (Regulation) Act, 1995, (hereinafter called the
Cable Act, 1995) regulates the transmission and re-transmission of TV channels
over the Cable Networks. The Authorized Officers (the District Magistrates, the
Additional District Magistrates, the Sub-Divisional Magistrates and the Commissioners
of Police within their territorial jurisdiction) under the Act are empowered to take
action Whenever violations of the Cable Act, 1995 are brought to notice. Under the
Cable TV Networks Rules. 1994, (hereinafter called the Cable Rules, 1994), no cable
operator shall carry or include in his cable service any TV broadcast or channel,
which has not been registered by the Central Government for being viewed within
the territory of India. The Telecom Regulatory Authority of India (TRAI) has made
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recommendations on the regulation of ground channels in this regard. Meanwhile, this
Ministry has recently issued advisories to the State Governments and Union Territories,
the District Collectors and the MSOs/LCOs that no unpermitted satellite channel, such
as Peace TV, should be carried by the cable operators in the country. A copy of
each of these advisories is given in the Statement (See below). Further, complaints
received of such channels are transmitted to the Authorized Officers whenever they
are received. Recently, such complaints were received against some cable operators
from some districts such as Kurnool and Aurangabad regarding carriage of Peace
TV channel, which were forwarded to the District Collector for necessary action by
the authorized officers under the Cable Act, 1995 and Rules, 1994 thereunder. They

have reportedly taken action.

Further, the Ministry has also invited complaints by the general public regarding
transmission of unpermitted satellite TV channels by cable operators on its social media

platforms. These are also forwarded to the District Collectors for necessary action.

In addition, this Ministry has issued advisories from time to time to the State
Governments and Union Territories to constitute State and District Level Monitoring
Committees for recommending action against broadcast content being carried by the
cable operators which are in violation of the Programme Code and the Advertisement
Code under the Cable Act, 1995.

Futiher, the Ministry has mandated Digitization of the entire cable network in
the country by December, 2016 in a phased manner through the introduction of the
Digital Addressable systems (DAS). This measure is also expected to help in checking

the transmission of unpermitted TV channels and stopping thereof.
Statement

Copies of Advisory issued by the Ministry to State Governments and

Union Territories

Government of India
Ministry of Information and Broadcasting
Shastri Bhawan, New Delhi-110001

No. 9/213/2016-DAS Dated: 8" July, 2016

Subject: Transmission of un-auithorized TV channels by Cable Operators-Action
by Authorised Officers of the State Governments

1. The undersigned is directed to draw your attention to reports of security
threats due to TV content aimed at inciting communal and terrorist violence.

In particular, reports are being received of such content being broadcast
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through private satellite TV channels, such as Peace TV channel, which are
not permitted by this Ministry for down linking into the country. It may
be noted that the role of your State Government in this regard is crucial
in preventing any broadcast or transmission of such non-permitted channels

by the cable operators.
2. Sub Rule 6(6) of the Cable TV Rules specifies that no cable operator shall

carry or include in his cable service any television broadcast or channel which
has not been registered by the Central Government for being viewed within
the territory of India. List of the private satellite TV channels permitted by

this Ministry is available on the website of the Ministry at www.mib.nic.in.

3. Transmission or re-transmission of any TV channel in violation of the
Section 5 of the Cable TV Act read with Rule 6(6) by any cable operator
is an offence which attracts action against the operators by the authorized
officers. As per cable TV Act, if any authorized officer has reasons to
believe that various provisions of the Act including the programme code are
violated by any operator, he has the following powers to take against that

operator;
(i) Seizure of equipment under Section 11.
(i1) Punishment for contravention of provisions of the Act under Section 16.

4. As per Section 2 of the cable TV Act, the “authorized officer”, within his

local limits of jurisdiction means:
(1) a District Magistrate, or

(i) a Sub-divisional Magistrate, or
(ii1) a Commissioner of Police,

and includes any other officer notified in the Official Gazette, by the
Central Government or the State Government, to be an authorized
officer for such local limits of jurisdiction as may be determined by
that Government Subsequently as per the Gazette Notification number
589 of 7th March, 2016, issued by the Ministry of Information and
Broadcasting, Additional District Magistrates have also been declared as
the Authorised Officers.

5. In addition, this Ministry has from time to time advised all State Governments
to constitute State and District Level Monitoring Committee. for broadcast

content monitoring.

6. It has come to the notice of this Ministry that some private satellite TV

channels which are not permitted by this Ministry are being transmitted by
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some cable operators on their networks. This is a clear violation of the
sub-rule 6(6) of the Cable TV Rules under Programme code and needs to

be acted upon immediately.

I therefore request to kindly to ensure that no TV channels, which are not
permitted, are transmitted in your District by any cable operator. In case
of violations, necessary prompt action must be taken by the authorized
officers in the District against the defaulters to stop transmission of these

channels.

Yours Sincerely,

(Shankar Lal)
Deputy Secretary (DAS)
Tel: 23387373

To All District Collectors/Magistrates

Copy to all Chief Secretaries of all States and UTs

Copy to Resident Commissioners of all States/UTs with the request to forward this

letter.

Copy for information to:

PS to HMIB

PS to HMSOIB

PPS to Home Secretary, MHA
PPS to Secretary, MIB

PPS to JS (BI), MIB

Government of India
Ministry of Information and Broadcasting
Shastri Bhawan, New Delhi-110001

No. 9/213/2016-DAS Dated: 8" July, 2016

Subject: Transmission of un-authorized TV channels by Cable Operators-Action
by Authorised Officers of the State Governments

1.

The undersigned is directed to draw your attention to reports of security
threats due to TV content aimed at inciting communal and terrorist violence.
In particular, reports are being received of such content being broadcast
through private satellite TV channels, such as Peace TV channel, which are
not permitted by this Ministry for downlinking into the country. It may be

noted that the role of your State Government in this regard is crucial in
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preventing any broadcast or transmission of such non-permitted channels by

the cable operators.

2. Sub Rule 6(6) of the Cable TV Rules specifies that no cable operator shall
carry or include in his cable service any television broadcast or channel which
has not been registered by the Central Government for being viewed within
the territory of India. List of the private satellite TV channels permitted by

this Ministry is available on the website of the Ministry at www.mib.nic.in.

3. Transmission or re-transmission of any TV channel in violation of the Section
5 of the Cable TV Act read with Rule 6(6) by any cable operator is an
offence which attracts action against the operators by the authorized officers.
As per cable TV Act, if any authorized officer has reasons to believe that
various provisions of the Act including the programme code are vioiated by

any operator, he has the following powers to take against that operator;
(1) Seizure of equipment under Section 11.

(il) Punishment for contravention of provisions of the Act under Section 16.

4. As per Section 2 of the cable TV Act, the “authorized officer”, within his

local limits of jurisdiction means:
(i) a District Magistrate, or

(il) a Sub-divisional Magistrate,
(ii1) a Commissioner of Police,

and inciudes any other officer notified in the Official Gazette, by the
Central Govemrnent or the State Government, to be an authorized
officer for such local limits of jurisdiction as may be determined by
that Government. Subsequently as per the Gazette Notification number
589 of 7th March, 2016, issued by the Ministry of Information and
Broadcasting, Additional District Magistrates have also been declared as
the Authorised Officers.

5. In addition, this Ministry has from time to time advised all State Governments
to constitute State and District Level Monitoring Committee for broadcast

content monitoring.

6. It has come to the notice of this Ministry that some private satellite TV
channels which are not permitted by this Ministry are being transmitted by
some cable operators on their networks. This is a clear violation of the
sub-rule 6(6) of the Cable TV Rules under Programme code and needs to

be acted upon immediately.
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7. 1 therefore request you to kindly direct the authorized officers in your state
to ensure that no TV channels, which are not permitted, are transmitted in
your District by any cable operator. In case of violations, necessary prompt
action must be taken by the authorized officers in the District against the

defaulters to stop transmission of these channels.

Yours Sincerely,

(Shankar Lal)
Deputy Secretary (DAS)
Tel: 23387373

To Chief Secretaries of all States/UTs

Copy to Resident Commissioners of all States/UTs with the request to forward this
letter.

Copy for information to:

PS to HMIB

PS to HMSOIB

PPS to Home Secretary, MHA
PPS to Secretary, MIB

PPS to JS(BI), MIB

Government of India
Ministry of Information and Broadcasting
Shastri Bhawan, New Delhi-110001

No. 9/213/2016-DAS Dated: 8" July 2016
Advisory
Subject: Transmission of un-authorized TV channels by Cable Operators

1. The undersigned is directed to draw your attention to reports of security
threats due to TV content aimed at inciting communal and terrorist violence.
In particular, reports are being received of such content being broadcast
through private satellite TV channels, such as Peace TV channel, which are
not permitted by this Ministry for downlinking into the country. It is therefore
essential that broadcast or transmission of such non-permitted channels is

stopped immediately by the cable operators and DTH operators.



Written Answers to [22 July, 2016] Starred Questions 37

2. As per the Section 5 of the Cable Television Networks (Regulation) Act
1995, no person shall transmit or re-transmit through a cable service any
programme unless such programme is in conformity with the programme
code. In the Cable Television Network (CTN) Rules 1994 framed under
the cable TV Act, the nature of the contents prohibited to be transmitted
or re-transmitted are given in the programme code under Rule 6 of these
Rules.

3. Sub Rule 6(6) of the Cable TV Rules specifies that no cable operator shall
carry or include in his cable service any television broadcast or channel which
has not been registered by the Central Government for being viewed within
the territory of India. List of the private satellite TV channels permitted by

this Ministry is available on the website of the Ministry at www.mib.nic.in.

4. Transmission or re-transmission of any TV channel in violation of the Section
5 of the Cable TV Act read with Rule 6(6) by any cable operator is an

offence which attracts action against the operators by the authorized officers.

5. However, it has come to the notice of this Ministry that some private satellite
TV channels which are not permitted by this Ministry are being transmitted
by some cable operators on their networks. This is a clear violation of the
sub-ruie 6(6) of the Cable TV. Rules under Programme code and need to

acted upon immediately.

6. All the MSOs and LCOs are, therefore, advised to ensure that no un-
authorized TV channels are transmitted by them in their networks. In case

of violations, necessary action will be taken against the defaulters.
Yours Sincerely,

(Shankar Lal)
Deputy Secretary (DAS)
Tel: 23387373

To
All MSOs/LCOs
Delhi/NCR under severe seismic zone

*130. SHRI B. K. HARIPRASAD: Will the Minister of EARTH SCIENCES be

pleased to state:

(a) whether Delhi and the National Capital Region (NCR) come under the category

of severe seismic zone and the buildings are generally not earthquake proof; and



38 Written Answers to [RAJYA SABHA] Starred Questions

(b) if so, the details thereof along with the preventive measures taken/being
taken by Government in this regard particularly for homes/buildings which are not

earthquake proof?

THE MINISTER OF EARTH SCIENCES (DR. HARSH VARDHAN): (a) Yes,
Sir. As per Bureau of Indian Standards [IS-1893 (Part- 1): 2002], based on the past
seismic history, Delhi lies in Zone-IV that has fairly high seismicity where the general
occurrence of earthquakes is of 5-6 magnitude and occasionally of higher magnitude.

Delhi lies among the high-risk areas.

(b) A state-of-the-art 16 station Seismic Telemetry System is already in operation
by National Centre for Seismology (NCS) to detect and locate earthquakes in and
around Delhi. The data generated by this network is useful in understanding the
changing profile of seismicity and seismotectonics of the region. NCS has also
completed the seismic microzonation of Delhi-NCR on 1:10,000 scale, that provides
additional inputs relating to the effects of the underlying soil on the already structures
in the assessment of damage potential. These seismic microzonation maps have became
useful in land use planning and formulation of site specific design and construction
criteria for the buildings and structures towards minimizing the damage to property

and loss of life caused by earthquakes.

In a pilot mode, studies have been taken up for Delhi region through Rapid Visual
Screening (RVS) of assessing the structural safety of buildings due to existing complex
socio cultural and built environment encompassing vide range of dwelling units from
non-engineered units with traditional skill to the most modern buildings. Essentially
RVS procedure considers different building types that are most commonly found in
India. Whereas the building categories considered for the purpose includes Type A,
Type B, Type C and Type X categories as given in the Statement-I (See below).

By imparting professional training to the Engineers of the civic bodies, Delhi
Government is enhancing the technical capabilities of field engineering wings to
survey potentially weak buildings. Guidelines for improving Earthquake Resistance
of Low Strength Masonry Buildings (IS 13828:1993) that covers the special features
of design and construction for improving earthquake resistance of buildings of low-

strength masonry are already in force to supplement these efforts.

Guidelines have also been published by the Bureau of Indian Standards (BIS),
Building Materials and Technology Promotion Council (BMTPC) and Housing and
Urban Development Corporation (HUDCO) etc. for the design and construction of

earthquake resistant structures to minimize the loss of life and damage to property
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caused by earthquakes given in the Statement-II (See below). These guidelines are in
wide circulation amongst the public and the administrative authorities responsible for

the design and construction of earthquake resistant structures in earthquake prone areas.

Ministry of Home Affairs has taken steps to see at least from now that all new
buildings constructed under various National and State schemes should be made
earthquake resistant (as per the Bureau of Indian Standards and the Details are given
in the Statement-III (See below). In the first instant so that no new additions to
the stock of existing unsafe buildings are made. Central Public Works Department
(CPWD) has prepared an Handbook of Siesmic Retrofit of Buildings for existing

buildings that do not meet the seismic strength requirement.
Statement-1

Details of Building Category

Type-A  Rural structures bamboo reinforced Biomass wall cladding, thatched/CI

Sheet roof, un-burnt brick house, Assam Type Houses in timber frame.

Type-B  Brick Masonry Wall 6" X 6" to 10" X 10" Corner columns with lintel
bend and tie, timber trussed CI sheet roof, buildings of the large block
and prefabricated type, half-timbered structures, building in natural hewn

stone.

Type-C  Reinforced Concrete Building- Engineered and Non-Engineered With beam,

column and slab construction, well built wooden structures.

Type-X: Other types not covered in A, B, C.

Statement-I11

Brochures and Guidelines published by Housing and Urban Development
Corporation (HUDCO) and Building Materials and Technology
Promotion Council (BMTPC) for construction and
retrofitting of buildings

1. Brochure for mitigating damage to dwellings (in English, Hindi, Tamil,
Telugu, Oriya and Bengali by HUDCO).

2. Brochures on house construction in Jabalpur and Chamoli earthquake-affected
areas (in Hindi, by HUDCO).

3. Retrofitting of stone houses in Marathwada area of Maharashtra, (BMTPC),
1994.
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10.

I1.

Guidelines for repair, strengthening and reconstruction of houses damaged
in the 30 September, 1993 earthquake in Maharashtra (Government of
Mabharashtra), 1994.

Earthquake and Building, A guidebook to understand the relationship between
the two, (TARU), 1994.

Build Your Home with Earthquake Protection, (BMTPC), 1995.

Guidelines 1-Earthquake-resistant construction of houses in Jabalpur
earthquake-affected areas (in Hindi, English, BMTPC), 1997.

Guidelines 2—Repair and retrofitting of damaged houses in Jabalpur earthquake-
affected areas (in Hindi, English, BMTPC), 1997.

Guidelines 1-Visual Damage Identification for Chamoli earthquake-affected
areas of Uttar Pradesh (in Hindi, English, BMTPC), 1999.

Guidelines 2—Repair and retrofitting of damaged houses in Chamoli earthquake-
affected areas of Uttar Pradesh (in Hindi, English, BMTPC), 1999.

Guidelines 3—Reconstruction and New Construction of Buildings in Chamoli
earthquake-affected areas of Uttar Pradesh (in Hindi, English, BMTPC),
1999.

Statement-I111

List of relevant Indian standards on earthquake resistant design and construction

Sl. No. IS No. Title
*1. IS 1893:1984 Criteria for earthquake resistant design of
Structures

2. IS 1893 (Part 1): 2002 Criteria for earthquake resistant design of
structures: Part 1 General Provisions and
Buildings.

*3. IS 1893 (Part 4): 2005 Criteria for earthquake resistant design of
Structures: Part 4 Industrial structures including
stack like structures.

*4, IS 436:1993 Code of practice for earthquake resistant design
and construction of buildings

5. IS 4991:1968 Criteria for blast resistant design of structures
for explosions above ground
6. IS 6922:1973 Criteria for safety and design of structures

subject to underground blasts




Written Answers to

[28 July, 2016] Starred Questions 41

SI. No. IS No. Title

7. IS 13827:1993 Improving earthquake resistance of earthen
building-Guidelines

8. IS 13828:1993 Improving earthquake resistance of low strength
masonry building-Guidelines

9. IS 13920:1993 Ductile detailing of reinforced concrete structures
subjected to seismic forces-code of practice.

10. IS 13935:2009 Seismic evaluation repair and strengthening of

masonry buildings-Guidelines

* Under Revision

Finalised drafts under print

SI. No.

DOC Number

Title

DOC.CED 39 (7231)

DOC.CED 39 (7620)

DOC.CED 39 (7620)

DOC.CED 39 (7739)

Criteria for Earthquake Resistant Design of
Structures; Part Liquid Retaining Tanks

Seismic Evaluation and Strengthening of Exiting

Reinforced Concrete Building-Guidelines.

Earthquake Resistant Design and Construction
of Building—Code of Practice (Third revision
of IS 4326)

Draft Indian Standards Criteria for Earthquake
Resistant Design of Structures: Part 3 Bridges
and Retaining Walls.

Paper leakage in school of open learning under Delhi University

1*131. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that the examination for English paper of BA Programme,

First year of the School of Open Learning under Delhi University had to be cancelled

because its paper had leaked, if so, the details thereof;

(b) the number of students whose time and efforts were wasted due to leakage

and cancellation of the said examination; and

(c) whether those involved in leaking of paper have been identified and action

taken?

T Original notice of the question was received in Hindi.
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (c) University of Delhi is a statutory autonomous organization
established under University of Delhi Act, 1922 and all administrative and academic
decisions are taken by the University with the approval of its statutory bodies, such
as Executive Council, Academic Council and Court and the University is competent
to take decisions in such administrative matters. The University has reported that
examination for English paper of B.A. Programme, First Year dated 15.06.2016
(Afternoon Session) of School of Open Learning, University of Delhi was cancelled
due to paper leakage noticed before the commencement of the said Examination.
There were approximately 55000 students whose paper was cancelled. An F.ILR. was

registered immediately with Police Station at Maurice Nagar for investigation.
Allocation under ICDS for Odisha

*132. SHRI BISHNU CHARAN DAS: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) the details of allocation made under the Integrated Child Development Services
uring the last three years to 1sha;
(ICDS) during the 1 hree y Odish

(b) whether any benefit analysis has been carried out recently to know the

implementation status of various schemes under the ICDS in Odisha;

(c) the quantum of allocation for Jagatsinghpur District for the last three years
under ICDS; and

(d) the details and status of schemes initiated under ICDS in Jagatsinghpur

District during the last three years?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) The details of funds released under Integrated
Child Development Services (ICDS) Scheme during last three years to Odisha is as

under:
(i) 2013-14 % 97438.29 lakh
(i) 2014-15 % 87511.73 lakh
(iii) 2015-16 R 65463.69 lakh
(b) No, Sir.

(¢) As per information received, the quantum of allocation for last three years

under ICDS for Jagatsinghpur District is as under:
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(i) 2013-14 T 3492.24 lakh
(i) 2014-15 T 3304.04 lakh
(i) 2015-16 T 3243.15 lakh

(d) ICDS Scheme is implemented in all the Districts of States/UTs including
Jagatsinghpur in Odisha. The Scheme has six services viz. supplementary nutrition,
pre-school non-formal education, nutrition and health education, immunization, health
check-up and referral services. All these services are delivered at the AWCs. The
ICDS Scheme is open to all children beneficiaries in the age group of 0-6 years and
all pregnant and lactating mothers. The Central Government releases funds directly
to the States/UTs who in turn put their share of money for implementation of the
ICDS Scheme providing services through Anganwadi Centres to the beneficiaries
registered under the Scheme. Presently, the Supplmentary Nutrition Programme (SNP)
is running in 1832 AWCs of all 8 ICDS projects of Jagatsinghpur district and 58581
beneficiaries are provided Take Home Ration. Hot Cooked Meal and Morning Snacks
is provided to 28833 beneficiaries. The infant mortality rate has reduced from 62 in
2011-12 to 32 in 2015-16 in the District. The AWC building construction has also
improved. During last five years 429 AWC buildings have been constructed out of
727 sanctioned.

Draft rules for implementation of Real estate
(Regulation and Development) Act

*133. SHRI MAJEED MEMON: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether Government has made public the draft rules for implementation of
the Real Estate (Regulation and Development) Act recently which seeks to provide
an escape clause in the jittery sector;

(b) whether the draft rules provide that a builder by paying 10 per cent of the
estimated cost of the plot or building could avoid going to jail; and

(c) if so, the details in this regard?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) to (c) As per Section 84 of the Real Estate
(Regulation and Development) Act, 2016, the Ministry of Housing and Urban Poverty
Alleviation being the ‘appropriate Government’ for UTs without legislature, has prepared
the draft rules, which have been uploaded on the Ministry’s website on 24th June,
2016 inviting comments/suggestions thereupon.

The Rules for UTs without legislature are currently at draft stage.
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Amount allotted for training of teachers

1*134 SHRI PRAMOD TIWARI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the amount allotted for teachers' training during the last three years;
(b) whether the amount allotted for this purpose has not been fully utilised; and
(c) if so, the details thereof and the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (c) The details of amount allotted for teachers' training under
various schemes and the expenditure during the last three years are given in the

Statement (See below).

Major reasons for lower utilization of funds in some cases by the States/UTs
include; delay in recruitment of teachers; financial delays; training needs of the
teachers not being specified; non-availability of the training module; cancellation of

allotted training programmes etc.
Statement

Amount allotted and utilized for teachers' training under various

schemes during the last three years

(} in lakh)
Name of Schemes Year (a) Funds allotted under (b) Actual
Teachers Training Expenditure
1 2 3 4
Sarva Shiksha Abhiyan (SSA) 2013-14 56831.89 34860.91
2014-15 48384.16 31232.60
2015-16 41077.19 16960.61
Rashtriya Madhyamik Shiksha 2013-14 10159.89 3679.26
Abhiyan (RMSA) 2014-15 14436.75 3482.57
2015-16 13177.37 7011.20
Centrally Sponsored Scheme 2013-14 52500.00 50750.00
on Teacher Education (CSSTE) 2014-15 50000.00 49986.00
2015-16 48910.00 48870.00

T Original notice of the question was received in Hindi.
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1 2 3 4
Pandit Madan Mohan Malaviya 2013-14 0.00 0.00
National Mission on Teachers 541415 1500.00 125.00
and Teaching (PMMMNMTT)

2015-16 6300.00 5995.00
Navodaya Vidyalaya Samiti 2013-14 201.00 199.00
2014-15 101.00 82.00
2015-16 117.00 103.00
Kendriya Vidyalaya Sangathan 2013-14 200.00 200.00
2014-15 752.00 752.00
2015-16 1000.00 1000.00

Assistance for construction of hostel building for SC, ST and OBC

*#135. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether Rajasthan Government has demanded Central Assistance share amount
for construction of hostel building for Scheduled Castes, Scheduled Tribes and Other

Backward Classes, if so, the details thereof;

(b) whether Rajasthan Government has also demanded Central Assistance/share
amount for renovation of old hostels for Scheduled Castes, Scheduled Tribes and
Other Backward Classes, if so, the details thereof; and

(¢) by when both the proposals would be approved?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI THAAWAR CHAND GEHLOT): (a) Yes, the State Government of Rajasthan
demanded Central Assistance for construction of 16 hostels for Scheduled Caste (SC)
students and 6 hostels for Other Backward Classes (OBC) students under the Schemes
'Babu Jagjivan Ram Chhatrawas Yojana (BJRCY)' and 'Hostels for OBC Boys and

Girls' respectively during the last three years.

All complete proposals received for construction of SC Girls hostels (10 in
number) and one SC Boys Hostel were sanctioned and Central Assistance of I 14.76
crore was released to the State Government/Non-Governmental Organisation (NGO)

during 2014-15 and 2015-16. The proposals received for construction of 5 hostels

T Original notice of the question was received in Hindi.
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for SC Boys, 4 hostels for OBC Boys and 2 hostels for OBC Girls were incomplete
and the State Government has been informed accordingly.

The State Government of Rajasthan demanded Central Assistance for construction/
extension of 33 hostels for ST Girls and 14 hostels for ST Boys respectively during
the last three years.

The proposals were sanctioned and ¥ 50.61 crore has been released by the
Ministry of Tribal Affairs to the State Government of Rajasthan.

A detailed tabular Statement is placed below:

® in lakh)
Year Category Number of Number of  Central = Number of proposals
proposals proposals  Assistance not sanctioned
received sanctioned  Released because of incomplete
documents/information
2013-14 SC 0 2% 100.00* 0
ST 17 17 3450.65 0
OBC 0 0 - -
2014-15 SC 16 2 126.46 5
ST 0 0 - -
OBC 6 0 - 6
2015-16  SC 0 9%* 1350.00* -
ST 30 30 1610.00 0
OBC 0 0 - -

*proposals sanctioned and funds released for the proposals received during previous year.
(b) No, Sir.

(c) Does not arise.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Present status of PMES
1182. SHRI TIRUCHI SIVA: Will the PRIME MINISTER be pleased to state:

(a) what is the present status of the Performance Monitoring and Evaluation
System (PMES);
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(b) whether all the Departments have been covered under the PMES;
(c) if so, the details thereof, if not, the reasons therefor; and

(d) the details of the Departments for which the Results-Framework Document

has been prepared for this year?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) The Government has not pursued the mechanism of
the Performance Monitoring and Evaluation System (PMES) for the year 2014-15

and thereafter.
(b) to (d) Do not arise.
Implementation of third stage of nuclear power programme
1183. DR. V. MAITREYAN: Will the PRIME MINISTER be pleased to state:

(a) whether Government has made any appreciable developments and achievements

in implementing the third stage of Indian nuclear power programme;
(b) if so, the details thereof and the summary of achievements;

(c) the list of nuclear power projects initiated during the last five years and to

be initiated in near future with the collaboration of USA and Russia;

(d) the amount earmarked for this programme and the estimated power production
to be generated by 2020; and

(e) whether nuclear energy production would slowly replace the energy from

fossil fuels particularly, coal, if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) and (b) Yes, Sir. The Government is committed to
implement the third stage of Indian Nuclear Power Programme, after an adequate
nuclear installed capacity has been reached based on Fast Breeder Reactors to be
set up in the second stage. On account of non-existence of any fissile isotope in
naturally occurring Thorium (unlike that existing in Uranium), commercial utilisation
of Thorium, on a significant scale, can begin only when abundant supply of either
Uranium-233 or Plutonium resources are available. Upon the launch, followed by a
significant growth of a Thorium based nuclear programme in this manner, it could be
possible to maintain the achieved level of nuclear power programme with Thorium
alone, without additional demands on uranium or plutonium resources. Therefore,
considering the meagre domestic uranium resources in the country, it is feasible to start

a significant commercial level Thorium based reactor programme in our country only
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after an adequate inventory of Plutonium and Uranium-233 becomes available from
our Fast Breeder Reactors, comprising the second stage of Indian nuclear programme.
Accordingly, the utilisation of Thorium as a practically inexhaustible energy source
has been contemplated during the third stage of the Indian nuclear programme, which

can be reached after a few decades.

Substantial work has been carried out in the areas of research on technologies for
utilisation of thorium in nuclear fuel cycle, and on the development of an Advanced
Heavy Water Reactor (AHWR), for use of thorium based fuel on a large scale. Some

important highlights of these activities are the following:

(i)  Fuel bundles containing Thorium Oxide (Thoria) pellets have been used in
the initial core of our operating Pressurised Heavy Water Reactors (PHWRs)
and valuable experience has been generated in operation. Thoria based fuels
have also been irradiated in the research reactors of BARC. After such
irradiation these fuel elements have been examined in the laboratories at
BARC yielding encouraging results.

(i) An Engineering Scale Reprocessing Facility, Power Reactor Thoria
Reprocessing Facility (PRTRF), has been setup at BARC to reprocess the
fuel bundles irradiated in PHWRs. Some of the fuel bundles, irradiated in
PHWRs, have been reprocessed to produce Uranium-233. This has provided

valuable experience in reprocessing of thoria based fuels.

(iii) The irradiated thoria pins of Research reactors have been reprocessed to
obtain Uranium-233. The recovered Uranium-233 has been fabricated as
fuel for the 30 kW (thermal) KAMINI reactors which is in operation at
Indira Gandhi Centre for Atomic Research (IGCAR) at Kalpakkam. This

is the only reactor in the world operating with Uranium-233 fuel.

(iv) The very challenging technologies for fabrication of Thoria based fuel

pellets have been established.

(v) Studies have been also carried out to use Thorium in different types of

reactors with regard to fuel management, reactor control and fuel utilisation.

(vi) The 300 MWe AHWR designed by BARC is intended to serve as a
technology demonstrator for Thorium utilisation as well as for validating
several advanced safety features that have been incorporated in the design
of this reactor. The design of all nuclear systems of the reactor has been
completed and associated confirmatory R&D is in a very advanced stage.
Several innovative features of the design are currently being validated
through large scale engineering experiments. In order to facilitate an

early scrutiny of the innovative features of the design from the safety
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considerations, a Pre-Licensing Design Safety appraisal of the reactor
has been completed by the Atomic Energy Regulatory Board. Detailed
engineering of AHWR is currently in progress and construction of this
reactor can begin after the necessary site selection is approved and associated

statutory and regulatory clearances are obtained.

(vii) A Critical Facility for Advanced Heavy Water Reactor was commissioned in
2008 at BARC and is being used since then for carrying out experiments
to further validate the physics design features of Advanced Heavy Water

Reactor.

(viii) Conceptual design of a prototype demonstration Indian Molten Salt Breeder
Reactor (IMSBR), along with development of technologies related to salts,
components, fuels, and materials for this reactor; is being carried out in
BARC. This reactor is being considered as an attractive option for the

third stage of our nuclear power programme.

(¢c) During the last five years, Kudankulam Nuclear Power Project (KKNPP 3 and
4-2 x 1000 MW) project at Kudankulam, Tamil Nadu has been initiated in co-operation
with Russian Federation and work has commenced. In addition, a preliminary contract
for Technical Feasibility Study for Kovvada, Andhra Pradesh (AP-1000 reactors) has
been signed with Westinghouse Electric Company (WEC), USA.

(d) The approved completion cost of the KKNPP 3 and 4 (2 x 1000 MW)
project is I 39849 crore. The project proposals of the other projects to be set up
with Russian and US co-operation are at various stages of discussion. The allocations
will be made project-wise on approval of the projects. These projects are scheduled

to start power generation beyond 2020.

(e) The role of nuclear power in the near term is to supplement generation
from fossil fuel sources and in the long term, provide the country energy security.
All energy sources including coal and nuclear will be deployed optimally to meet

the country’s growing electricity demand.
Regulatory clearance to light water reactors
1184. SHRI B. K. HARIPRASAD: Will the PRIME MINISTER be pleased to state:

(a) whether a 9000 MW Light Water Reactor (LWR) and its Fast Breeder
Reactors (FBR) have been close to critically for at least three years now and awaiting

regulatory clearances; and

(b) if so, the details thereof and the reasons for the delay?
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THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) and (b) No, Sir. Unit 2 of Kudankulam Nuclear Power
Project (1000 MW) Light Water Reactor (LWR) with technical cooperation with Russia
attained first criticality at 20:56 hours on July 10, 2016. The Prototype Fast Breeder
Reactor (PFBR) being constructed by Bharatiya Nabhikiya Vidyut Nigam Limited
(BHAVINI), a Public Sector Undertaking of Department of Atomic Energy is at an
advanced stage of commissioning. Activities prior to first approach to criticality are
being carried out after obtaining stage-wise clearances by Atomic Energy Regulatory
Board (AERB). PFBR is poised for first criticality by March, 2017.

Survey of sand areas rich in Thorium
1185. SHRI KIRANMAY NANDA: Will the PRIME MINISTER be pleased to state:

(a) whether Government has surveyed and identified areas having sand rich in

thorium, State-wise; and

(b) if so, the details of such areas and magnitude of Thorium richness or say

potential of Thorium, which can be exploited for production, if any?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) and (b) Yes, Sir. AMD a constituent unit of DAE has
surveyed and identified resources of the mineral monazite (an ore mineral of thorium
rare earth elements and phosphate) in beach and inland sand areas of the country.
The State-wise distribution of availability of monazite sand resources with magnitude

of Thorium richness is as follows:

Sl. No. State Monazite resources (in million tonnes)
1. Odisha 241
2. Andhra Pradesh 3.72
3. Tamil Nadu 2.46
4. Kerala 1.90
5. Maharashtra 0.002
6. Gujarat 0.003
7. West Bengal 1.22
8. Bihar 0.22

TotaL 11.93
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Supply of uranium from Namibia

1186. SHRI RAJKUMAR DHOOT: Will the PRIME MINISTER be pleased to

state:

(a) whether it is a fact that Namibia has assured India of continuous supply of

Uranium, if so, the details thereof;
(b) whether other countries would also supply us the Uranium; and

(c) whether Government proposes to increase the number of atomic power stations

with the help of these Uranium supplies, if not, the reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) A Civil Nuclear Cooperation Agreement was signed
with Namibia in August, 2009. The said agreement is not yet ratified by the Namibian
side. In the recent times, commercial entities in Namibia have expressed interest in
entering into commercial contract for supply of uranium to India. However, no formal

contract in this regard, has been finalised.

(b) Yes, Sir. France has supplied us Uranium as a onetime delivery during the
calendar year 2009. Presently, Uranium is being supplied by the Russian Federation,
Canada and the Republic of Kazakhstan.

(¢) The imported Uranium is available in adequate quantity and it is not a

limiting factor to increase the setting up of Nuclear Power Plants.
Exploration and production of atomic minerals by private companies

1187. SHRIMATI RENUKA CHOWDHURY: Will the PRIME MINISTER be

pleased to state:

(a) whether Government proposes to open up exploration and production of

atomic minerals to private mining companies;

(b) if so, the details thereof along with the estimated atomic mineral deposits

in the country, State-wise; and

(c) the steps taken by Government to ensure competition and transparency in the

case of grant of atomic minerals leases and reduce the imports of atomic minerals?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) Yes, Sir. Reconnaissance Permit (RP), Prospecting
License (PL), and Mining Lease (ML) leading to the production of some atomic

minerals (minerals listed in Part B First Schedule of Mines and Minerals (Development
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and Regulation) Act, 1957) especially in the beach sand environment was permitted
by the Government as per the details of beach sand policy 1998 and related
notifications under Atomic Energy Act, 1962. The recently issued Atomic Mineral
Concession Rules, 2016 provides scope for such activities in areas below certain
defined threshold values.

(b) The details of both atomic (ilmenite, rutile, zircon, monazite) and associated

non-atomic (garnet, sillimanite) minerals are furnished below:

State-wise heavy mineral resources of India (In million tonnes)

State Total [Imenite Rutile Zircon  Monazite  Garnet Sillima
Heavy Nite
Mineral
Odisha 209.18 96.44 4.47 3.25 2.41 50.87 51.74
Andhra 327.25 163.05 10.25 11.94 3.72 66.00 72.29
Pradesh
Tamil Nadu 284.06 179.02 8.00 10.20 2.46 46.97 37.41
Kerala 231.10 145.70 8.41 7.83 1.90 4.46 62.80
Maharashtra 3.75 3.74 0.00 0.01 0.002 0.00 0.00
Gujarat 2.83 2.77 0.02 0.01 0.003 0.03 0.00
West Bengal 5.50 2.05 0.19 0.39 1.22 0.00 1.65
Bihar 1.12 0.73 0.01 0.08 0.22 0.00 0.08
TotaL 1064.79  593.50 31.35 33.71 11.93 168.33 225.97

(¢) Where the exploration reports indicates occurrence of atomic minerals less
than threshold value, State Governments would grant mineral concession as per the
provisions of section 10B and 11 of the Mines and Minerals (Development and
Regulation) Act, 1957, which prescribes a method of auction through competitive
bidding. This will ensure competition and transparency in award of mineral concessions

and also reduce reliance on imports.
Industrial development in North-Eastern Region

+1188. DR. SANJAY SINH: Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state:

(a) the roadmap of the Government for bringing about industrial development

in the North-Eastern region;

T Original notice of the question was received in Hindi.
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(b) whether it is a fact that industrial development in the North-Eastern region

is almost nil due to the lack of sufficient infrastructure; and

(c) details of efforts being made by Government to promote micro, small
and medium industries in the North-Eastern region, during the last three years, State-

wise?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) to (¢) The Government
has taken several initiatives for development of industries in the North Eastern
Region. Policies and Programmes are directed towards development of infrastructure,
entrepreneurship skills, markets and providing flow of credits to the entrepreneurs. The
orientations of the programmes are focussed to a large extent on (i) Cluster-based
approach to industry, (ii) Industries based on local resources within the Region, and
(iii) encouraging the industries in the medium and small-scale sectors. The Ministry has,
through the North Eastern Development Finance Corporation Ltd. (NEDF1i), undertaken
techno-economic studies and resources mapping for the development of industries in
the North Eastern Region. The areas so far covered in the study include inter-alia,
medicinal and aromatic plants, agriculture, livestock and poultry development, tourism,

software development, handloom and handicrafts and food processing.

The focus of the Government has been to upgrade the infrastructure in the North
Eastern Region. Government has taken up several projects for improvement in road,
rail, air, communication, waterways and telecom network in the region. Addressing
connectivity issues assumed a new seriousness. Government has set up National
Highways and Infrastructure Development Corporation Limited (NHIDCL) in 2014,
which is now fast tracking road building activity. NHIDCL has also undertaken
up-gradation of neglected, but critical inter-State roads, a new scheme launched by

Ministry of Development of North Eastern Region.

The North East is now better connected with broad gauging of the major rail

networks in the entire region, the last being from Silchar to Agartala.

Heavy investment has been made in power transmission with two projects covering
all the 8 States sanctioned the total cost of ¥ 9865 crores in order to reach power

to more areas.

The Comprehensive Telecom Development Plan with a budget of ¥ 5336 crore
has enabled better mobile connectivity with new nodes at district, block and gram
panchayat levels. Internet services got a boost with the recent launch of international
internet gateway from Cox’s Bazar in Bangladesh to Agartala, making it the third in

the country after Mumbai and Chennai.
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Thrust has been given for promotion of Handlooms and Handicrafts in the North
Eastern Region. Under the North Eastern Region Textile Promotion Scheme, an amount

of ¥ 286 crore has been spent during the last two years.

This Ministry organised a mega-event “Destination North East-2016” from
12th-14th February, 2016 at Pragati Maidan, ITPO, New Delhi to showcase the inherent
economic, social and cultural strength, potential and opportunities in the North East
Region. The North East-ASEAN Business Summit was organized during April 7th-9th,
2016 at Imphal, Manipur. A meeting on “Economic Cooperation Dialogue in Eastern
South Asia; Transport Corridors and Border Special Development Zones” was jointly
organized by UNESCAP, Government of Meghalaya and North Eastern Council at
Shillong during, April 25-26, 2016.

Government is implementing various schemes/programmes for promotion,
upgradation and development of Micro, Small and Medium Enterprises throughout the
country including NER region. The major Schemes/programmes include Prime Minister’s
Employment Generation Programme (PMEGP), Credit Guarantee Scheme, Credit
Linked Capital Subsidy Scheme (CLCSS), National Manufacturing Competitiveness
Programme, Cluster Development Programme, International Cooperation Scheme etc.
Efforts have been undertaken to motivate entrepreneurs to invest in sectors like
plastics and polymers, tourism and hospitality, information technology, food processing,
aromatic and medicinal plants, sericulture, horticulture and floriculture, handlooms and
handicrafts and bamboo processing etc. Some entrepreneurs have set up their venture
and taken assistance from NEDFi. In addition, North Eastern Council has supported
a number of projects posed by State Governments relating to development of work-

sheds and marketing of produce.
Setting up of advanced meteorological centres in Uttarakhand

+1189. SHRI MAHENDRA SINGH MAHRA: Will the Minister of EARTH
SCIENCES be pleased to state:

(a) whether Government is contemplating to set up two advanced meteorological
centres in Uttarakhand;

(b) if so, the locations where these centres would be set up; and
(¢) by when these meteorological centres would be set up?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) No, Sir.

(b) and (c) Do not arise.

T Original notice of the question was received in Hindi.
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Prediction for above average rainfall during monsoon

1190. SHRI KIRANMAY NANDA: Will the Minister of EARTH SCIENCES

be pleased to state:

(a) whether it is a fact that Indian Meteorological Department (IMD) has predicted

above average rainfall during current Monsoon;

(b) whether Indian Meteorological Department (IMD) has also alarmed for heavy

to very heavy rains in some parts of country, if so, the details thereof; and
(c) the details of Government preparedness to face such the situation?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) Yes, Sir. During the current year (2016), above
normal rainfall has been predicted by India Meteorological Department (IMD) as
per the following: Quantitatively, the monsoon seasonal rainfall is likely to be 106%
of the Long Period Average (LPA) with a model error of + 5%. The LPA of the

seasonal rainfall over the country as a whole for the period 1951-2000 is 89 cm.

(b) IMD has a well established early warning system for monitoring and warning
of severe weather events and associated heavy rainfall. Accordingly, watch/alerts/
warnings of severe weather are issued regularly. IMD is also providing its location
specific nowcasting weather service across the country. This service activity currently
covers 180 urban centres under which nowcast of severe weather (Thunderstorms;
heavy rainfall from lows/depressions over the land) in 3-6 hrs. range is issued. Origin,
development/movement of severe weather phenomena are regularly monitored through
Doppler Weather Radars (DWRs) and with all available other observing systems
(Automatic Weather Station-AWSs; Automatic Rain Gauge-ARGs; Automatic Weather
Observing Systems-AWOS; satellite derived wind vectors, temperature, moisture
fields etc.).

(¢) Heavy rainfall warnings are issued to the relevant district administration, State
and central Government Agencies and relief authorities, as well as communicated to
the public through radio, newspapers and internet. Regular meetings are conducted
with all State and Central Government Agencies including IMD by National Disaster
Management Authority (NDMA) to review monsoon rainfall situation across the country.
Upon prediction of heavy rainfall conditions by the IMD, various State Governments
have a system of giving wide publicity and also put in place an effective emergency

response systems for minimizing adverse impacts.
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Upgradation of IMD

1191. SHRI SANJAY RAUT: Will the Minister of EARTH SCIENCES be pleased
to state:

(a) whether inspite of rapidly growing indigenous technology, Indian Meteorological
Department (IMD) is lagging behind;

(b) if so, whether Government is in the process of upgrading infrastructure and
technology of IMD to improve forecast with accuracy and speed;

(c) the total financial allocation made by Government for this purpose; and

(d) whether Government also proposes to establish more IMD stations in
Mabharashtra, looking at frequent history of drought, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) No, Sir. There is no reason to carry such impression
about the performance of the India Meteorological Department (IMD) that operates
a dedicated weather and climate monitoring, detection and warning services useful
for various sectors of economy. The weather forecasting systems in the country are
comparable to most of the countries in the world with respect to weather forecasting.
Efforts are continuously made to enhance the level of efficiency of the forecasting
systems. During the past few years, the IMD has been continuously improving
weather prediction services in terms of accuracy, lead time and associated impact.
Manifestation of such quantitative improvement may be seen with accurate prediction
of Monsoon 2015 and Very Severe Cyclonic Storms “Phailin”, “Hudhud” and the
heavy rainfall events during monsoon season of 2014 and 2015. The Deep depression
8-10 November, 2015 which crossed Tamil Nadu coast near Pudducherry was correctly
predicted. The severe weather resulted from the extremely heavy rainfall had been
accurately predicted well in advance by IMD.

(b) Does not arise.

(c) Year-wise allocation of funds in IMD during Twelfth Five Year Plan are

indicated below:

Financial Year Funds allocated (X in crores)
2012-13 206.00
2013-14 200.00
2014-15 190.00
2015-16 174.18

2016-17 241.60
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(d) No, Sir. However, augmentation of the observing system networks for the
upgradation of IMD is a continuing process that shall be taken up as per the emerging

needs from time to time.
Talks with China on border dispute

1192. SHRI PARVEZ HASHMI: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether there was any dialogue with China during the recent visit of our
Hon’ble Prime Minister regarding border dispute of Arunachal Pradesh as claimed
by China; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) and (b) Prime Minister Modi paid an official visit to China
from 14-16 May, 2015. The discussions with Chinese leadership were comprehensive
and substantive. Various issues of mutual significance and concern were discussed in a
frank and cordial manner. The two sides emphasized their policy of attaching priority
to the development of good-neighbourly and friendly bilateral relations and agreed to
build a closer developmental partnership as a core component of bilateral relations.
Both sides have expressed their commitment to seeking an early resolution of the
boundary question in a fair, reasonable and mutually acceptable manner. Arunachal
Pradesh is an integral and inalienable part of India. This has been clearly conveyed

to the Chinese side on several occasions, including at the highest level.
Benefits for being a member of BRICS

1193. DR. R. LAKSHMANAN: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether any benefits have accrued to India for being a member in the Brazil,
Russia, India, China and South Africa (BRICS) as well as BRICS Bank, if so, the

details thereof; and

(b) whether being a member in the BRICS, would benefit India’s entry into
NSG, and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) All members of BRICS grouping benefit from its collective
strength by way of consultation and cooperation on economic issues of mutual interests,
as well as topical global issues, such as, international terrorism, climate change, food

and energy security, reforms of global governance institutions, etc.
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The New Development Bank has come into existence with the vision of mobilizing
resources for infrastructure and sustainable development projects in BRICS and other
emerging economies and developing countries, to supplement the existing efforts of
multilateral and regional financial institutions for global growth and development.
The NDB will help India and other member countries to raise and avail resources
for their infrastructure and sustainable development projects. The NDB has approved
its first set of loans, which included a loan of US$ 250 million in respect of India
for ‘Multitranche Financing Facility to Canara Bank for Renewable Energy Financing

Scheme’.
(b) India remains engaged with the other BRICS countries on its NSG membership.
Bilateral agreements with Russia

1194. DR. K. V. . RAMACHANDRA RAO: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government has signed several agreements with Russia recently on

various bilateral issues; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) Yes.

(b) The Agreements/MoUs as per the Details given in the Statement (See below)
at S. No. 1-17 were signed during the 16th India and Russia Annual Summit held
in Moscow on 24 December, 2015; the Agreement at S. No. 18 was signed on 22
March, 2016 in New Delhi; the Agreements at S. No 19-22 were signed during 12-
13 July 2016 in St. Petersburg.
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Revival of joint judicial committee on prisoners with Pakistan

1195. SHRI RIPUN BORA: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government proposes to revive the joint judicial committee on

prisoners with the Pakistan Government;
(b) if so, details of the proposal and policy of the Pakistan’s Government thereon;

(c) the details of the result of said committee from 2008-2014 and repatriation

process since last two years; and
(d) the present status and the revival plans of the joint committee?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (d) The ‘India-Pakistan Judicial Committee on Prisoners’
comprising retired High Court Judges from both sides to recommend steps for humane
treatment of prisoners and fishermen and their expeditious release was set up in 2008
by the Governments of India and Pakistan. The Committee, which is hosted by the
two countries on an alternating basis, has had seven meetings so far, the last convened
by India from 25-30 October 2013. The next visit is to be hosted by Pakistan.

During the meeting of the Foreign Secretaries of the two countries on the side-
lines of ‘Heart of Asia-Senior Officials Meeting’ in New Delhi on 26th April 2016,
India suggested that both sides should take steps to address humanitarian matters,

including scheduling next visits by the Judicial Committee.

The details of the repatriation of Indian prisoners in Pakistani jails have been
tabulated below:

Category 2014 2015 2016 (as on date)
Fishermen 185 448 190
Civil Prisoners 06 05 02

In 2016, India has released 09 Pakistani fishermen and 03 civil prisoners so

far. In 2015, 115 Pakistani fishermen and 44 Pakistani civil prisoners were released.
Nelson Mandela Chair

1196. SHRI MOHD. ALI KHAN: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether there is no taker for Nelson Mandela Chair funded by the Ministry
of External Affairs; and
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(b) if so, details thereof and reasons therefor, and the steps taken/being taken

to correct the situation?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) Presently, this Chair is vacant and selection is under process.

(b) As per existing practice, the Council sought nominations for Nelson Mandela
Chair in Jawaharlal Nehru University (JNU) from our Missions in Africa for the
academic year 2015-16. Nominations are received both in ICCR and JNU. Those
received in ICCR are forwarded to JNU, which is responsible for selecting the
candidate. JNU had selected Prof. Percyslage Chigora from Midland State University,
Zimbabwe for the said Chair for academic year 2015-16. However, he could not
join due to non favourable leave conditions in his parent University, reason why the
Chair was vacant. For the academic year 2016-17, selection of the Chair is already

in process.
Passport offices set up in country

+1197. SHRI PRAMOD TIWARI: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the number of passport offices set-up in the country during each of the last

three years, State-wise;
(b) the criteria fixed for setting up new regional passport offices in the country; and

(c) the details of the action plan for the modernization and expansion of the

existing passport offices in the country?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) There are 37 Passport Offices and 89 Passport Seva
Kendras (PSKs) working as extended arms of the Passport Offices across the country.
A list of Passport Offices along with PSKs is given in the Statement (See below).
12 of these Passport Seva Kendras were set up during the last three years at the

following places:

Sl. No.  Location of PSK State/UT
1. Karimnagar Telangana
2. Shillong Meghalaya
3. Imphal Manipur
4. Gangtok Sikkim

T Original notice of the question was received in Hindi.
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SI. No.  Location of PSK State/UT
5. Kalaburagi Karnataka
6. Aizawl Mizoram
7. Agartala Tripura
8. Dimapur Nagaland
9. Itanagar Arunachal Pradesh
10. Puducherry Puducherry
I1. Darbhanga Bihar
12. Bhimavaram Andhra Pradesh

(b) It has been the endeavour of the Ministry to have Passport Offices and

Kendras in most of the States/UTs. Opening of a Passport Office depends on various

factors, including expected number of passport applications and distance from the

existing Passport Office.

(c) The Passport Offices in the country are fully modernised. After the nation-

wide rollout of the Passport Seva Project, the Passport Offices and the Passport Seva

Kendras are working with best amenities and state-of-the-art architecture for passport

issuance. Approval has been accorded for opening of a Passport Office at Vijayawada
(Andhra Pradesh) and 7 PSKs at Indore (Madhya Pradesh), Udaipur (Rajasthan),
Siliguri (West Bengal), Solapur (Maharashtra), Leh (Jammu and Kashmir), Kharagpur
(West Bengal) and Branch Secretariat Kolkata (West Bengal).

Statement

List of Passport Olffices, Passport Seva Kendras (PSKs) and Passport
Seva Laghu Kendras (PSLKs)

Sl.  Name of Passport Number of Name of PSKs/PSLKs*
No. Office PSKs/PSLKs
under Passport
Office
1 2 3 4
1. Vishakhapatnam 3 Visakhapatnam, Vijayawada,
Bheemavaram*
2. Guwahati 6 Guwahati, Itanagar®, Imphal*,
Aizawl*, Shillong*, Dimapur*
3. Patna 2 Patna, Darbhanga*
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1 2 3 4

4. Chandigarh 3 Chandigarh, Ludhiana, Ambala

5. Raipur 1 Raipur

6.  Delhi 4 Bhikaji Cama Place, Shalimar
Place, Herald House, Gurgaon

7.  Panaji 1 Panaji

8. Ahmedabad 4 Arya Arcade, Sheetal Varsal Mall,
Vadodara, Rajkot

9.  Surat 1 Surat

10.  Shimla 1 Shimla

11.  Jammu 1 Jammu

12.  Srinagar 1 Srinagar

13.  Ranchi 1 Ranchi

14. Bangalore 5 Lal Baagh, Sai Arcade, Hubli,
Mangalore, Kalaburgi*

15.  Thiruvananthapuram 3 Thiruvananthapuram,
Thiruvananthapuram (Rural), Kollam

16.  Cochin 5 Cochin, Ernakulam Rural,
Alapuzha, Kottayam, Thrissur

17. Kozhikode 4 Vadagara, West Hill, Salisons
Enclave, Payanur

18. Malappuram 1 Malappuram

19. Bhopal 1 Bhopal

20. Mumbai 3 Malad, Andheri, Lower Parel

21. Pune 1 Pune

22. Thane 2 Thane, Nasik

23.  Nagpur 1 Nagpur

24.  Bhubaneswar 1 Bhubaneswar

25.  Amritsar 1 Amritsar

26. Jalandhar 3 Eminent Mall, Aman Plaza, Hoshiarpur

27.  Jaipur 3 Jaipur, Jodhpur, Sikar

28. Kolkata 4 Kolkata, Behrampore, Gangtok*,

Agartala*
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1 2 3 4

29.  Chennai 4 Saligramam, Naveen Presidium,

Tambaram, Puducherry*

30.  Trichy 2 Trichy, Thanjavur
31. Madurai 2 Madurai, Tirunelveli
32.  Coimbatore 1 Coimbatore
33.  Hyderabad 6 Begumpet, Ameerpet, Towlichowki,
Karimnagar*, Nizamabad, Tirupati
34. Lucknow 4 Lucknow, Varanasi, Kanpur, Gorakhpur
35. Bareilly 1 Bareilly
36. Ghaziabad 1 Ghaziabad
37. Dehradun 1 Dehradun
TotaL 89

Meeting on Nepal-India relations

1198. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether meeting of Eminent Persons Group on Nepal-India Relations
(EPG-NIR) was held recently at Kathmandu, if so, the details thereof;

(b) the names of members of the Group from both the countries;

(c) whether the Group made any recommendation or report to improve bilateral

relations between the two countries; and

(d) the efforts made to resolve the pending issues like Madhesis joining the

mainstream, power projects, etc.?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) and (b) The first meeting of the Eminent Persons
Group (EPG) on Nepal-India Relations was held on 4-5 July 2016 in Kathmandu.
The EPG comprises eight members with each country nominating four members.
The Indian members are Shri Bhagat Singh Koshyari, Shri Mahendra Lama, Shri
Jayant Prasad and Shri B. C. Upreti. The Nepalese members are Shri Bhekh
Bahadur Thapa, Shri Rajan Bhattarai, Shri Surya Nath Upadhyay and Shri Nilambar
Acharya.
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(c) The Eminent Persons Group mechanism is autonomous of our official
bilateral exchanges. Its Report would be available at the end of its proposed

two-year tenure.

(d) We continue to encourage all moderate political forces towards a lasting and
inclusive Constitutional settlement of the remaining issues within a defined timeframe.
India continues to maintain close engagement and bilateral exchanges, as well as
extend all assistance in accordance with the aspirations of the people of Nepal, for

peace, stability and socio-economic development of the country.
MoU for PKVY

1199. SHRI HUSAIN DALWAI: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Ministry has entered into a Memorandum of Understanding (MoU)
with Skill Development Ministry to implement Pravasi Kaushal Vikas Yojana (PKVY),

if so, details of the scheme;

(b) what trades would be covered under the scheme for providing training to

workers seeking jobs outside India;
(c) how much fund has been allocated for this scheme; and

(d) whether such skill training would also be supplemented with placement

assistance to enable workers to seek suitable jobs outside India?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (d) A Memorandum of Understanding (MoU) has been
signed on July 2, 2016 between the Ministry of External Affairs and the Ministry of
Skill Development and Entrepreneurship for implementation of the Pravasi Kaushal
Vikas Yojana (PKVY).

The Scheme aims at enhancing the skills set of potential emigrant workers in
select sectors and job roles, in line with international standards, to facilitate overseas
employment. Initially, the scheme would focus on sectors that are in demand in ECR

countries including domestic workers, drivers and construction workers.

The Ministry of External Affairs has allocated I 10.00 crore for this scheme for

the current financial year.
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Bringing back of Indians from Arab countries

+1200. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the names of countries with whom Government has made arrangements to

bring back the Indian citizens, details thereof; and

(b) whether the Indian citizens living in Arab countries also want to return to
India and are seeking help from the Government for the same and if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) Government of India enters into any arrangement for
evacuation when there are such exigencies. It takes place when there are war like
situations, disruption of State activities or threat to life of Indian citizens. There are
no permanent arrangement/agreement to evacuate Indian citizens from abroad, though

situation is always kept under observation.

(b) In view of volatile situation in West Asia and North Africa in recent past,
the Government has evacuated Indian citizens from Iraq, Libya, Yemen and South
Sudan. These all evacuations were warranted because of internal strife and war where

law and order had broken down and Indian citizens faced threat to their lives.

There are 22 States which are members of League of Arab States and constitute
the Arab countries in the world. So far, evacuation from three Arab countries namely,
Iraq, Libya and Yemen was carried out. There are no indications that Indian citizens
living in other 19 Arab countries are seeking help for evacuation as political conditions
there remain normal and there are opportunities for Indian nationals to earn their
livelihood and the State is able to exercise normal law and order function providing

security to its citizens and guest workers like Indians living there.
Indians charged with visa fraud

1201. SHRI B. K. HARIPRASAD: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether recently fourteen people of Indian origin are among nineteen people
charged with involvement in visa fraud through fake green card marriages or by

falsely making claims of being crime victims in US; and

(b) the details of the reaction by our Government?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) According to a press release issued by the US Attorney’s
Office, Southern District of Mississippi, on 19 May 2016, the US authorities have
charged 19 persons, including 14 Indian nationals, for submitting fraudulent claims
to the US Citizenship and Immigration Service (USCIS) for the purpose of obtaining
long-term visas. These persons made fraudulent claims to seek U-visa, which is given
to the victims of certain crimes, or by entering into marriages with US citizens
solely for the purpose of obtaining immigration status that they would otherwise

not be entitled to.

(b) This case is currently sub-judice. The Government has constantly emphasized
to the US Government on all such matters that due process must be followed and

there should be no harassment and injustice.
Fake passport rackets in Delhi

1202. SHRI B. K. HARIPRASAD: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:
(a) whether fake passport racket is flourishing in Delhi and other States; and
(b) if so, the details of the steps taken to curb the racket?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) and (b) Very few cases of fake passports have come to
the notice of the Ministry. The involvement of any racket, however, has not been

identified in the recent past.
Launching of earth observation satellite

1203. SHRI MOHD. ALI KHAN: Will the PRIME MINISTER be pleased to
state whether Indian Space Research Organisation (ISRO) launched earth observation

satellite, if so, the details thereof, and the objectives thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): Yes, Sir. Indian Space Research Organisation (ISRO) has
successfully launched an earth observation satellite namely CARTOSAT-2 series satellite
on board Polar Satellite Launch Vehicle ‘PSLV-C34’ on June 22, 2016 from Satish
Dhawan Space Centre, Sriharikota. The CARTOSAT-2 series of satellite, weighing 727
kg, is placed in a sun synchronous orbit with a designed mission life of 5 years.
The main objective of this satellite is to provide high resolution images of earth’s
surface at sub-meter resolution (Black and White image) and at 2 meter resolution

(4-band coloured image).
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The images obtained from Cartosat-2 series satellite will be useful in variety of
applications requiring high resolution images, which include cartography, infrastructure
planning, urban and rural development, utility management, natural resources inventory

and management and disaster management.
Scheme of urban development in Goa

1204. SHRI SHANTARAM NAIK: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether any schemes or schemes of the Ministry is in force in the State of
Goa;

(b) if so, the names of the scheme, financial assistance given of targets achieved

in the last three years, year-wise;

(c) whether any demand of the State Government is pending with the Central

Government, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERIJIT SINGH): (a) and (b) Yes, Sir. The details of Schemes of Urban
Development being implemented in Goa and financial assistance given under them
during last three years are as below:

® in crore)

SI. Name of the scheme Fund released

No. 2014-15  2015-16  2016-17

1. Atal Mission for Rejuvenation and 0 5.94 6.96
Urban Transformation (AMRUT)

2. Smart Cities Mission 0 2.00 0

3. Swachh Bharat Mission 3.17 3.04 2.08

(c) There is no demand for fund release in the above schemes from State

Government of Goa which is pending in the Ministry.
Country’s membership of MTCR

1205. SHRIMATI WANSUK SYIEM: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether as a consolation reward, immediately after its setback at the Seoul
NSG summit, India managed to become a full member of Missile Technology Control
Regime (MTCR) with the support of thirty four member countries many of them
also in the NSG;
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(b) whether MTCR restricts the proliferation of drones, UAVs, missiles, rocket

systems including systems for delivery of weapons of mass destruction; and

(c) whether India has managed to secure its place in MTCR by signing the

Hague Code of Conduct against Ballistic Proliferation?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) No, the Missile Technology Control Regime (MTCR)
and the Nuclear Suppliers Group (NSG) are two distinct export control regimes and
are important in their own right. The substantive procedure for India’s membership
of the MTCR was completed well before the Seoul Plenary of the NSG on June
23-24, 2016. India became a member of the MTCR after completion of the remaining

formalities on June 27, 2016.

(b) The aim of the MTCR is to restrict the proliferation of missiles, complete
rocket systems, unmanned air vehicles, and related technology for those systems
capable of carrying a 500 kilogram payload at least 300 kilometres, as well as

systems intended for the delivery of weapons of mass destruction.

(¢) Membership of the Hague Code of Conduct against Ballistic Missile

Proliferation is not a pre-condition for MTCR membership.
Outcome of Prime Minister’s visits to foreign countries

1206. SHRI ANIL DESAI: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether the results of Prime Minister’s visits to Saudi Arabia, UAE, Qatar,

Iran and Afghanistan have been evaluated,
(b) if so, the details of the agreements signed or entered into;

(c) whether payment of dues on account of import of oil from Iran in the past

figured in the talks;

(d) if so, whether Iran is demanding payment of dues in dollars at the current

rate; and
(e) if so, the response of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (e) Information is given in the Statement.
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Statement

Outcome of Prime Minister’s visits to foreign countries

Yes. Decisions/agreements reached during the visits are at various stages of

implementation.

Details of Agreements concluded during Prime Minister’s visits to Saudi Arabia,

UAE, Qatar, Iran and Afghanistan are as follows:

Saudi Arabia (02-03 April 2016):

(i) Agreement on Labour Co-operation between the Ministry of Labour of the

Kingdom of Saudi Arabia and Ministry of External Affairs of the Republic

of India for Recruitment of General Category Workers

(i) Technical Cooperation Programme between the Bureau of Indian Standards

(BIS) and the Saudi Standards, Metrology and Quality Organization (SASO)

(ii1) Executive Programme for Cooperation in the Field of Handicrafts between

the Export Promotion Council for Handicraft (EPCH) in the Republic of

India and Saudi Commission for Tourism and National Heritage

(iv) MoU between Financial Intelligence Unit-India and the Financial Intelligence

Unit-Saudi Arabia concerning Cooperation in the Exchange of Intelligence

related to Money Laundering, Terrorism Financing and Related Crimes

(v) Framework for Investment Promotion Cooperation between Invest India and

the Saudi Arabian General Investment Authority (SAGIA).

UAE (16-17 August 2015): A Joint Statement was issued at the conclusion of
the visit. No MOU/Agreement was signed

Qatar (04-05 June 2016):

(@)

(i)

(iii)

(iv)

MoU between National Investment and Infrastructure Fund (NIIF), Ministry

of Finance, Government of India and Qatar Investment Authority (QIA).

Agreement on Cooperation and Mutual Assistance in Customs Matters
between the Government of Republic of India and Government of the
State of Qatar.

MoU between Financial Intelligence Unit — India (FIU- IND) and the
Qatar Financial Information Unit (QFIU) concerning cooperation in the
exchange of intelligence related to money laundering, terrorism-financing

and related crimes.

MoU between the Ministry of Skill Development and Entrepreneurship,

the Government of Republic of India and the National Qualifications
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™)

(vi)

(vii)

Authority/Supreme Education Council, Government of the State of Qatar
for Cooperation in Skill Development and Recognition of Qualifications.
MoU on Cooperation in Tourism between the Government of the Republic
of India and Government of the State of Qatar.

MoU between India and Qatar for Cooperation in the field of Health of the
Government of the Republic of India and Government of the State of Qatar.
The First Executive Programme for MoU in the field of Youth and Sports

between the Government of Republic of India and Government of the
State of Qatar.

Iran (22-23 May 2016):

(@)

(i)

(iii)

(iv)

™)

(vi)

(vii)

(viii)

(ix)

x)

(xi)

India-Iran Cultural Exchange Programme.

MoU between the Ministry of External Affairs of India and the Ministry
of Foreign Affairs of Iran on Policy Dialogue between Governments and

Interaction between Think Tanks.

MoU between Foreign Service Institute, MEA and the School of International
Relations, Iran’s Ministry of Foreign Affairs.

Implementation Protocol between Department of Science and Technology,
Ministry of Science and Technology and Iran’s Ministry of Science, Research
and Technology on cooperation in the fields of Science and Technology.
MoU between Indian Council for Cultural Relations and Islamic Culture
and Relations Organisation of the Islamic Republic of Iran.

Bilateral contract on Chabahar Port for port development and operations

between IPGPL [India Ports Global Private Limited] and Arya Banader

of Iran.

MoU between EXIM Bank and Iran’s Ports and Maritime Organisation
[PMO] specifying the current terms of credit line for Chabahar Port Project.

Confirmation Statement between EXIM Bank and Central Bank of Iran

on Projects in Iran.

MoU between ECGC [Export Credit Guarantee Corporation] Limited of
India and the Export Guarantee Fund of Iran [EGFI].

MoU between National Aluminium Company Limited [NALCO] and
the Iranian Mines and Mining Industries Development and Renovation
Organisation [IMIDRO].

MoU between IRCON and Construction, Development of Transport and
Infrastructure Company [CDTIC] of Iran.
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(xii) MoU for Cooperation between the National Archives of India and the
National Library and Archives Organisation of the Islamic Republic of

Iran.

(xiil)) An India-Iran-Afghanistan trilateral Agreement on Establishment of Transport
and Transit Corridors was signed in the presence of President Rouhani,
Prime Minister Modi and President Ashraf Ghani in Tehran on 23 May
2016.

Afghanistan (04 June 2016): No MoU/Agreement was concluded during the visit.

In the delegation level talks between Prime Minister and President Rouhani of
Iran on 23 May 2016 in Tehran, Iranian side highlighted the importance of effective
banking channels between the two countries and suggested ways to enhance the banking
relations including the payment mechanism. However, the matter of repayment of

dues related to crude oil imports by India from Iran was not specifically discussed.

The Iranian side on several occasions had earlier raised the matter of repayment
of dues related to import of crude oil, and conveyed that they wanted the dues to
be repaid in Euro. Before the visit of Prime Minister to Iran, repayment for past
oil dues which Indian oil importers owe to Iran were started and continue to be

made as on date.
Chinese troops on Indian borders

1207. SHRI NEERAJ SHEKHAR: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether China has deployed more troops on Indian borders as per the recent

report of Pentagon, if so, the details thereof;

(b) whether Government has taken up the issue of deployment of troops with

Chinese authorities; and

(c) if so, the details thereof along with the Chinese reaction and response thereon,

if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) The Government has seen the Annual Report released in
May 2016 by US Department of Defence on Military and Security Development in
China in 2016. The annual report mandated by the US Congress is being issued since
2000. The report is a document available in public domain and covers current and
probable future course of military-technology development of the People’s Liberation

Army and the tenets and probable development of Chinese security strategy and
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military strategy, and of the military organizations and operational concepts supporting

such development over the next 20 years.

(b) and (c) India and China have regular defence exchanges at various levels.
The two sides have established the Annual Defence and Security Dialogue (ADSD)
which is co-chaired by the Defence Secretary on the Indian side. ADSD discusses
the whole gamut of bilateral defence relations. It also outlines the annual calendar
of defence exchanges between the two sides. 7th ADSD was held in Beijing from
9-11 April, 2015. Under various agreements & MoUs, India and China have agreed
that defence cooperation should be carried out in an effective and purposeful manner
on the basis of equality, reciprocity, mutual benefit and mutual & equal security. The
two sides recognize that the maintenance of peace and tranquility on the borders is
an important guarantor for the development and growth of the bilateral relationship

between both countries.
Agreement with Tunisia on terrorism

11208. SHRI LAL SINH VADODIA: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that India and Tunisia have entered into an agreement

to fight against terrorism; and

(b) if so, the details thereof and by when the said agreement is likely to come

into force and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) and (b) No. India and Tunisia have not entered into any

agreement in fight against terrorism.
Killing of Hindu priests in Bangladesh

1209. SHRI ANIL DESAI: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:
(a) whether Hindu priests are being killed in Bangladesh very often;
(b) if so, the number of Hindu priests killed in Bangladesh in the last two years;

(c) whether the Ministry has taken up the issue with the Bangladesh authorities;
and

(d) if so, whether any assurance has been received from them that no Indian

would be harmed in future?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (d) There have been sporadic incidents of attacks
against minority communities including Hindu priests in Bangladesh. About half a
dozen cases of attacks on the Hindu priests have been reported in the last two years

in Bangladesh.

This issue has been taken up with the Bangladeshi authorities on various occasions,
including the highest political levels. During our bilateral interaction, the Bangladeshi
authorities have assured us that they take these attacks very seriously and are fully

committed to bringing the perpetrators to justice.

The primary responsibility for protection of life and liberty of all citizens of
Bangladesh, including the minorities, rests with the Government of Bangladesh. The
Government of Bangladesh has assured us that they are committed to ensure safety
and security of minority communities including Hindus. The Government has publicly
reiterated its firm commitment to root out terrorism and militancy from Bangladesh
and has taken various steps to counter the ideologies of radicalism and extremism

in Bangladesh.
Assurance by Chinese President for steps for border security

+1210. SHRI NARESH AGRAWAL: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that the Chinese President had assured the Prime Minister

of India of taking concrete steps regarding border security;

(b) if so, the reasons for which China is violating the border agreement repeatedly

and the steps taken by the Government to stop this; and

(c) the agreement signed between the Prime Minister of India and the Chinese
President, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) Prime Minister Modi has met Chinese President XI Jinping
on several occasions in the last two years. Discussions between the two leaders
have covered areas of mutual interest and concern. Both leaders have expressed
their commitment to seeking an early resolution of the boundary question in a fair,
reasonable and mutually acceptable manner. Both sides are formally committed to
maintenance of peace and tranquility in the border areas, which constitutes an essential

foundation for mutual trust and confidence and for realizing the full potential of our

T Original notice of the question was received in Hindi.
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relationship. It has been suggested that clarification of Line of Actual Control would
greatly contribute to the efforts to maintain peace and tranquility. The two leaders
have agreed to enhance exchanges between border troops of the two sides, including

through opening additional border personnel meeting points.

(b) There is no commonly delineated Line of Actual Control (LAC) in the
border areas between India and China. From time to time, on account of differences
in the perception of the LAC, situations have arisen on the ground that could have
been avoided if we had a common perception of the LAC. Government regularly
takes up any transgression along the LAC with the Chinese side through established
mechanisms including border personnel meetings, flag meetings, meetings of Working
Mechanism for Consultation and Coordination on India-China Border Affairs and

diplomatic channels.

(¢) No agreements were signed between the Prime Minister of India and the

Chinese President.
Financial assistance for land and construction of own houses

1211. SHRIMATI VIPLOVE THAKUR: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether most of the people are not able to get financial assistance from
Government for construction of their own houses under Pradhan Mantri Awas Yojana
(PMAY) due to non-availability of land with them;

(b) if so, the details thereof and whether Government proposes to give financial
assistance for land required for housing projects for urban poor in order to provide
house to all by 2022, if so, the details thereof;

(c) whether Government would consider to revise unit cost of housing project
keeping in view the price escalation in building material and labour cost, and if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): (a) and (b) Government
has launched Pradhan Mantri Awas Yojana (Urban) PMAY(U) on 25.6.2015, with
the aim to provide assistance to States/UTs in addressing the housing requirement
of all urban poor. ‘Land’ and ‘Housing’ are State subjects. It is, therefore, the
responsibility of the State/UT/ULB authorities concerned to provide encumbrance free
land in the projects under the PMAY(U) Mission. Additionally, it is incumbent upon
the States/UTs to prepare/amend their Master Plans earmarking land for Affordable

Housing.
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The PMAY(U) Mission Scheme guidelines, do not envisage financing of land
cost for the projects taken up under the Mission. State Government/Urban Local
Bodies (ULBs) may, however, monetize the land required for the projects in lieu

of their share.
(¢) No such proposal is under consideration.
Schemes under BSUP in Odisha

1212. SHRI ANUBHAV MOHANTY: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) the schemes under the Basic Services for Urban Poor (BSUP) that are in

operation in Odisha;

(b) the achievements of the schemes during the last three years ending July 31,
2015; and

(c) the budgetary sanction for the schemes under BSUP for the State of Odisha
for the financial years 2013, 2014 and 2015?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERIJIT SINGH): (a) Government has been
implementing Basic Services for Urban Poor (BSUP) component of Jawaharlal Nehru
National Urban Renewal Mission (JNNURM) for providing housing and basic services
to urban poor and slum dwellers in the country including Odisha. Initially the Mission
period was from December, 2005 to March 2012. The Government has extended the
Mission period upto 31.03.2017 for completing on-going work only in the projects
sanctioned upto 31.03.2012.

(b) and (c) Details of work done by the Government and achievements under
the BSUP Scheme in Odisha along with the budgetary sanction for Central Share
involved/released in the projects during the last three years ending July 31, 2015

are given in the Statement.
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Infrastructure facilities created under IHSDP

1213. SHRI M. P. VEERENDRA KUMAR: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) the housing and infrastructure facilities created under the Integrated Housing
and Slum Development Programme (IHSDP) in the country during the years 2014-15
and 2015-16;

(b) whether Government has set any target or time limit for this purpose; if so,
the details thereof; and

(c) the funds allocated for this purpose during the said period State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): (a) Government has been
implementing Integrated Housing and Slum Development Programme (IHSDP) of
Jawaharlal Nehru National Urban Renewal Mission (JNNURM) for providing housing
and basic infrastructural facilities to urban poor and slum dwellers in the country. The
details of work done under IHSDP States the years 2014-15 and 2015-16 State-wise

are given in the Statement (See below).

(b) Initially the Mission period was from December 2005 to March 2012. The
Government has extended the Mission period upto 31.03.2017 for completing on-going

work only in the projects sanctioned upto 31.03.2012.

(¢) Under IHSDP, X 620.01 crore and ¥ 57.00 crore were allocated during the years
2014-15 and 2015-16 respectively. Since release of fund under the scheme is based on
demand of States/UTs for relevant projects, no State-wise allocation was made during
the said period. Details of funds released under IHSDP Scheme to the States/UTs for
the ongoing projects during 2014-15 and 2015-16 are given in the above Statement.

Statement

Details of work done and funds released under Integrated Housing and Slum
Development Programme (IHSDP) during 2014-15 and 2015-16 State-wise

SI.  Name of the State/UT Houses Constructed Central Share Released

No. ® in crore)
2014-15 2015-16 2014-15 2015-16
1 2 3 4 5 6

1. Andaman and Nicobar - - - -
Islands (UT)
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1 2 3 4 5 6

2. Andhra Pradesh 2,524 2,659 - -
3. Arunanchal Pradesh 176 - 4.48 -
4.  Assam 794 101 7.73 1.82
5. Bihar 4,010 768 43.46 -
6. Chandigarh (UT) - - - -
7. Chhattisgarh 1,758 2,040 - -
8. Dadra and Nagar 48 - - -

Haveli (UT)

9. Daman and Diu (UT) - - - -
10.  Delhi (UT) - - - -
I1. Goa - - - -
12.  Gujarat 2,112 3,011 18.86 0.46
13. Haryana 706 287 - -
14. Himachal Pradesh 361 - - -
15. Jammu and Kashmir 457 271 12.64 -
16.  Jharkhand 1,136 1,014 - -
17. Karnataka 540 - - -
18. Kerala 1,490 529 1.55 -
19. Lakshdweep (UT) - - - -
20. Madhya Pradesh 1,318 2,825 - -
21. Maharashtra 8,087 13,514 9.58 -
22.  Manipur 270 33 - -
23. Meghalaya 180 112 - -
24.  Mizoram 68 10 - -
25. Nagaland 575 55 11.38 -
26. Odisha 1,028 983 0.87 -
27. Puducherry (UT) - - - -
28. Punjab 193 632 - -
29. Rajasthan 10,834 1,709 - -
30.  Sikkim - - - -
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1 2 3 4 5 6
31. Tamil Nadu 1,766 3,255 0.09 -
32. Telangana 96 - - -
33.  Tripura 178 - - -
34. Uttar Pradesh 2,000 4,342 22.42 -
35.  Uttarakhand 329 - - -
36. West Bengal 2,384 1,165 - -

GrAND ToTaL 45,418 39,315 133.05 2.28

Construction of four working women hostels in Kerala

1214. SHRI C. P. NARAYANAN: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether Government has not sanctioned 75 per cent Central grant for the
construction of four working women hostels for which Kerala Housing Board had

submitted applications through the State Government;

(b) whether Government would clarify whether there is any objection to grant

assistance since the applications are pending before Government for two years; and
(c) if not, whether it would expedite the sanctioning?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): (a) No such proposal from
the State Government of Kerala to construct four working women hostels has been

received in the Ministry.
(b) and (c) Do not arise in view of the above.
Appointment of interim regulator under RERA

1215. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOUSING
AND URBAN POVERTY ALLEVIATION be pleased to state:

(a) the status of Real Estate (Regulation and Development) Act (RERA) in

various States;

(b) whether Government would consider instructing State Governments to appoint
the Interim Regulator ensuring effective implementation of provisions of the Act

without any delay; and



Written Answers to [28 July, 2016] Unstarred Questions 89

(c) whether Government has put out the draft rules in public domain for comments,
and by when the final Rules would come out given that May 1, 2016 was the date
when 69 of 92 Sections of RERA have come into effect?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): (a) to (¢) In order to establish
the Real Estate Regulatory Authority for regulation and promotion of the Real Estate
Sector in an efficient and transparent manner, to protect the interest of consumers,
and to establish an adjudicating mechanism for speedy dispute redressal, the Ministry
of Housing and Urban Poverty Alleviation piloted the Real Estate (Regulation and
Development) Act, 2016. Specified Sections of the Act have come into effect from
0lst May, 2016.

As per Section 2(g) of the Real Estate Act, 2016 “appropriate Government” is
defined as follows:

“appropriate Government” means in respect of matters relating to:—

(1) the Union Territory without Legislature, the Central Government;

(i1) the Union Territory of Puducherry, the Union Territory Government;

(iii) the Union Territory of Delhi, the Central Ministry of Urban Development;

(iv) the State, the State Government.

As per Section 20 of the Real Estate Act the ‘appropriate Government’ can

designate an existing Regulatory Authority or any officer as the regulator until the

establishment of the Regulatory Authority.

As per Section 84 of the Real Estate (Regulation and Development) Act, 2016, six
months’ time is provided for framing and notification of the Rules by the ‘appropriate
Government’ i.e. by October 31, 2016.

The Ministry of Housing and Urban Poverty Alleviation being the ‘appropriate
Government’ for UTs without legislature, has prepared the draft rules, which have
been uploaded on the Ministry’s website on 24th June, 2016 inviting comments/

suggestions thereupon.
Construction of houses for urban poor in Tamil Nadu

1216. SHRI TIRUCHI SIVA: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the various Central housing schemes that are presently in operation in
Tamil Nadu;
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(b) the details regarding the cities and towns identified for construction of houses
for urban poor under the ‘Housing for All’ by 2022; and

(c) the details regarding the number of houses built in Tamil Nadu under the

'Housing for All by 2022' Scheme since its inception?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): (a) The following Central

housing schemes are presently in operation in Tamil Nadu:

(1) Pradhan Mantri Awas Yojana (Urban)- Housing for All [PMAY(U)-HFA]
for facilitating housing to all by 2022;

(i) Rajiv Awas Yojana (RAY) which has been subsumed in Pradhan Mantri

Awas Yojana (Urban) Mission; and

(iii) Basic Services to the Urban Poor (BSUP) and Integrated Housing and
Slum Development Programme (IHSDP) components of Jawaharlal Nehru
National Urban Renewal Mission (JNNURM), which has been extended upto
31.03.2017 for completing on-going work only in the projects sanctioned
upto 31.03.2012.

(b) Based on the request received from the State Government of Tamil Nadu,
this Ministry has included 191 cities/towns of Tamil Nadu under PMAY (U)-HFA.

The details of these cities/towns are given in the Statement (See below).

(c) A total of 234 projects (including 15 RAY projects) of Tamil Nadu has been
considered for Central assistance for construction of 49379 houses of EWS category
under the ‘Housing for All by 2022’ Scheme since its inception. Construction of
2763 houses has since been completed under the scheme. In addition, 666 beneficiary
households in Tamil Nadu have been disbursed subsidy for construction of houses
including acquisition of new houses under the Credit Linked Subsidy Scheme (CLSS)
of the PMAY(U)-HFA.

Statement

List of Cities/towns of Tamil Nadu included under HFA (Urban) Mission

1. Abiramam 6. Aloor

2. Achanpudur 7. Alwarkurichi

3. Adigaratty 8. Alwarthirunagiri

4. Azhagappapuram 9. Andipatti Jakkampatti

5. Alangudi 10.  Aravakurichi
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11.  Ariyalur

12.  Arumuganeri

13.  Athanur

14.  Authoor (TP)
15,  Attayampatty

16.  Aygudy

17.  B. Meenatchipuram
18.  B. Mallapuram
19.  Bikkatty

20.  Boothipuram

21.  Chennai

22.  Cheranmahadevi

23.  Chettipalayam

24.  Chinnakkampalayam

25.  Chitalapakkam
26.  Coimbatore

27.  Cuddalore

28.  Devadanapatti
29.  Dhali

30.  Dharmapuri
31.  Dindigul

32. Eral
33. Eriodu
34. Erode

35.  Erumapatty

36.  Ettimadai

37.  Ezhudeesam

38.  Gangaikondan
39.  Genguvarpatti
40.  Hanumanthapatti
41.  Hosur

42.
43,
44,
45,
46.
47.
48,
49,
50.
51.
52.
53.
54.
55.
56.
57.
58.
59.
60.
61.
62.
63.
64.
65.
66.
67.
68.
69.
70.
71.
72.

Hulical

Ilanji

[layankudi

[rugur

Jegathala
Jalagandapuram
Kadathur

Kalakad
Kallidaikurichi
Kalugumalai
Kamayagoundanpatti
Kambainallur
Kanadukathan
Kanchipuram
Kandanur
Kannamangalam
Kannampalayam
Kannivadi (Dindigul)
Kannivadi (Tiruppur)
Kappiyarai
Karungal

Karur

Kasipalayam (QG)
Kaveripakkam
Kaveripattinam
Kayathar

Keeranur
Kelamangalam
Kinathukadavu
Kolappalur

Kombai
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73.
74.
75.
76.
77.
78.
79.
80.
81.
82.
83.
84.
85.
86.
87.
88.
89.
90.
91.
92.
93.
94.
95.
96.
97.
98.
99.

100.
101.
102.
103.

Konganapuram
Koothappar
Kottaiyur
Krishnagiri
Kutchanur
Kunnathur
Labbaikudikadu
Lalpettai
Madambakkam
Madathukulam
Madurai
Mallasamudram
Mamallapuram
Manamadurai
Mangalampettai
Manimuthar
Marandahalli
Markayankottai
Marungoor
Melachokkanathapuram
Melgaram
Mohanur
Nagapattinam
Nagercoil
Nagojanahalli
Namakkal
N-Guduvancheri
Nanguneri
Naranamallpuram
Nattarasankottai

Nazareth

104.
105.
106.
107.
108.
109.
110.
111.
112.
113.
114.
115.
116.
117.
118.
119.
120.
121.
122.
123.
124.
125.
126.
127.
128.
129.
130.
131.
132.
133.
134.

Nilakkottai
Odaipatti
Omalur
Orathanadu
Palani Chettipatti
Pallapalayam
Pallathur
Pannaipuram
Papanasam
Paramathy
Pasur
Pathamadai
Peerkankaranai
Peraiyur
Peralam
Perambalur
Peranamallur
Periya Negamam
Perumagalur
Perungalathur
Perungulam
Pothanur
Pudukkottai
Pudupatti

Pudur (V)
Puduvayal

R. S. Mangalam
Ramanathapuram
Ranipet

Salem

Samathur
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135.  Sankar Nagar 163.  Thiruvallur

136.  Sathankulam 164.  Thiruvarur

137.  Sawyerpuram 165.  Thiruvidaimaruthur
138.  Sevugampatti 166.  Thisyanvilai

139.  Singampunari 167.  Thoothukkudi

140.  Sivagangai 168.  Tiruchirappalli

141, Srivaikuntam 169 Thirukkoilur

142, Suchindrum 170.  Tirunelveli

143.  Sulur 171.  Tiruppur

172.  Ti lai
144.  Sundarapandiyam fruvannamatat

i 173.  TNPL Pugalur
145.  Sundrapandiapuram

) ) 174.  Udangudi
146.  Swamimalai

175. Udhagamandalam
147.  T. Kallupatti

176.  Uppidamangalam
148.  Thadikombu

177.  Uthamapalayam
149.  Thamaraikulam

178. V. Pudur
150.  Thanjavur

179.  W. Pudupatti
151.  Thedavur

180.  Vadakarai Keelpidagaii

152.  Theni )
181.  Vadugapatti

153.  Thenkarai
enkaral 182.  Veerapandi

154 Thenthiruparai 183.  Veeravanallur

155. Thirukkurungudi 184.  Vellore

156.  Thirukkattpalli

185.  Velur
157.  Thirumalayampalayam 186.  Vennandur
158.  Thirumuruganpoondi 187.  Vilapakkam
159.  Thirunindravur 188.  Vilathikulam
160.  Thiruporur 189.  Viluppuram
161.  Thiruppananthal 190.  Virudhunagar

162.  Thiruvalam 191. Zamin Uthukuli
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Steps taken to reduce urban poverty

1217. SHRI K. T. S. TULSI: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the total number of urban poor in the country, category-wise, i.e. SC, ST,
OBCs and others, State-wise; and

(b) steps taken by Government and the outcome thercof, for reducing urban

poverty, by the Government in last two years including the current year?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): (a) The number and percentage
of population below poverty line by States (2011-12) and at all India level as released
by erstwhile Planning Commission in July, 2013 is given in the Statement (See below).

The Category-wise details are not available in this Ministry.

(b) The Ministry of Housing and Urban Poverty Alleviation has been implementing,
inter-alia, a Centrally Sponsored Scheme “Deendayal Antyodaya Yojana-National
Urban Livelihoods Mission (DAY-NULM)” in all statutory towns to reduce poverty
and vulnerability of urban poor households by providing them opportunities for
earning their livelihoods on a sustainable basis. Under DAY-NULM, during the last
two years including current year, 95,856 beneficiaries have been assisted for setting
up of Individual/Group micro enterprises, 5,74,495 beneficiaries have been provided
skill training, 1,12,909 Self-Help Groups (SHGs) have been formed, 57,528 SHGs
have been given Revolving Funds (RF), 1,01,351 SHGs have been disbursed loans
under the SHG Bank Linkage Programme, and 815 Shelter for urban homeless have

been sanctioned.
Statement

Number and Percentage of Population below poverty line by States 2011-12
(Tendulkar Methodology)

SI.  States Rural Urban Total
No.

%age No. of %age No. of %age No. of
of Persons of Persons of Persons
Persons (lakhs) Persons (lakhs) Persons (lakhs)

1 2 3 4 5 6 7 8

1. Andhra Pradesh 10.96 61.80 5.81 16.98 9.20 78.78
2. Arunachal Pradesh  38.93 4.25 20.33 0.66 34.67 491
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1 2 3 4 5 6 7 8

3. Assam 33.89 92.06 20.49 9.21 31.98 101.27
4. Bihar 34.06 320.40 31.23 37.75 33.74 358.15
5. Chhattisgarh 44.61 88.90 24.75 15.22 39.93  104.11
6.  Delhi 12.92 0.50 9.84 16.46 9.91 16.96
7. Goa 6.81 0.37 4.09 0.38 5.09 0.75
8. Gujarat 21.54 75.35 10.14  26.88 16.63 102.23
9. Haryana 11.64 19.42 10.28 9.41 11.16 28.83

10. Himachal Pradesh 8.48 5.29 4.33 0.30 8.06 5.59
11.  Jammu and Kashmir 11.54 10.73 7.20 2.53 10.35 13.27

12.  Jharkhand 40.84 104.09 24.83 20.24 36.96 124.33
13.  Karnataka 24.53 92.80 15.25 36.96 2091 129.76
14. Kerala 9.14 15.48 4.97 8.46 7.05 23.95
15. Madhya Pradesh 35.74  190.95 21.00 43.10 31.65 234.06
16. Maharashtra 2422 150.56 9.12 47.36 17.35  197.92
17.  Manipur 38.80 7.45 32.59 2.78 36.89 10.22
18. Meghalaya 12.53 3.04 9.26 0.57 11.87 3.61
19.  Mizoram 35.43 1.91 6.36 0.37 20.40 2.27
20. Nagaland 19.93 2.76 16.48 1.00 18.88 3.76
21.  Odisha 35.69 126.14 17.29 12.39 32.59 138.53
22.  Punjab 7.66 13.35 9.24 9.82 8.26 23.18
23. Rajasthan 16.05 84.19 10.69 18.73 14.71  102.92
24.  Sikkim 9.85 0.45 3.66 0.06 8.19 0.51
25.  Tamil Nadu 15.83 59.23 6.54 23.40 11.28 82.63
26. Tripura 16.53 4.49 7.42 0.75 14.05 5.24
27.  Uttarakhand 11.62 8.25 10.48 3.35 11.26 11.60
28. Uttar Pradesh 3040 479.35 26.06 118.84 29.43  598.19
29. West Bengal 2252  141.14 14.66 43.83 19.98 184.98
30. Puducherry 17.06 0.69 6.30 0.55 9.69 1.24
31.  Andaman and 1.57 0.04 0.00 0.00 1.00 0.04

Nicobar Islands

32. Chandigarh 1.64 0.004 2231 2.34 21.81 2.35
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1 2 3 4 5 6 7 8

33. Dadra and Nagar 62.59 1.15 15.38 0.28 3931 1.43
Haveli

34. Daman and Diu 0.00 0.00 12.62 0.26 9.86 0.26

35. Lakshadweep 0.00 0.00 3.44 0.02 2.77 0.02
ALL INDIA 25.70 2166.58 13.70 531.25 2192 2697.83

Notes: 1. Population as on Ist March, 2012 has been used for estimating number of persons below
poverty line. (2011 Census population extrapolated)

Poverty line of Tamil Nadu has been used for Andaman and Nicobar Island.

Urban Poverty Line of Punjab has been used for both rural and urban areas of Chandigarh.
Poverty line of Maharashtra has been used for Dadra and Nagar Haveli.

Poverty line of Goa has been used for Daman and Diu.

Poverty line of Kerala has been used for Lakshadweep.

SANRANE e

Sewage systems and sewage treatment plant in Rajasthan

+1218. SHRI RAM NARAIN DUDI: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) the roadmap formulated by Government to put in place the sewerage systems

in urban areas of Rajasthan; and

(b) the number of cities in Rajasthan where sewerage system and sewerage
treatment plant are in place and the number of cities in which this system is proposed

to be built during the current financial year, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERJIT SINGH): (a) and (b) Sanitation is a State subject, however, Ministry
of Urban Development supplements the efforts of States/Cities in providing sewerage
systems in urban areas under various schemes. The Ministry of Urban Development
has launched Atal Mission for Rejuvenation and Urban Transformation (AMRUT) on
25.06.2015. The Mission has first focus on universal coverage of water supply and
sewerage in the mission cities. 29 cities of Rajasthan have been selected under the

scheme, details are given in the Statement.

Statement

Selected cities under AMRUT in State-Rajasthan

Sl. No. Name of City/Town Sl. No. Name of City/Town
1. Jaipur (M Corp) 3. Kota (M Corp)
2. Jodhpur (M Corp) 4. Bikaner (M Corp)

T Original notice of the question was received in Hindi.
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Sl. No. Name of City/Town SI. No. Name of City/Town
5. Ajmer (M Corp) 18 Sawai Madhopur (M)
6. Udaipur (M CI) 19.  Churu (M CI)

7. Bhilwara (M CI) 20. Gangapur City (M)
8. Alwar M CI) 21, Jhunjhunun (M CI)
9. Bharatpur (M CI)

22. Baran (M)
10. Sikar (M CI)

11. Pali (M CI)
12. Ganganagar (M CI)
13. Tonk (M CI)
14. Kishangarh (M CI)

23. Chittaurgarh (M)
24, Hindaun (M)
25. Bhiwadi (M)
26. Bundi (M)

15.  Hanumangarh (M CI) 27.  Nagaur (M)
16. Beawar (M CI) 28. Sujangarh (M)
17. Dhaulpur (M) 29. Jhalawar

Posts reserved for SC/ST/OBC in Central Universities

+1219. SHRI P. L. PUNIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of permanent posts of teaching and non-teaching staff reserved
for SC, ST and OBC in Central Universities and the number of backlog posts out
of the above, the details thereof;

(b) whether it is a fact that a number of teaching and non-teaching staff are
working as temporary staff in Central Universities due to which the reserved categories
are not getting any benefit, if so, the number of temporary teaching and non-teaching

staff working in Central Universities, the details thereof; and

(c) by when permanent appointments would be made against the posts reserved

for SC, ST and OBC categories in Central Universities?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) The statements indicating
the sanctioned, existing and vacant position of teaching and non-teaching staff
(category-wise) in Central Universities (CUs) under the purview of the University

Grants Commission (UGC) are given in the Statement-I and Statement-II respectively

T Original notice of the question was received in Hindi.
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(See below). The details of the backlog vacancies for teaching and non-teaching posts
as on 31.3.2016 is given in the Statement-III (See below).

(b) The data relating to employees deployed on temporary basis is not centrally

maintained.

(¢) UGC has issued instructions from time to time to all CUs for (i)
implementation of SC/ST/OBC/PWD reservation policy of the Government of India/
UGC (ii) strict compliance of reservation policy, (iii) display of reservation roster
on University website and (iv) filling up of remaining identified backlog reserved

vacancies of these categories in teaching and non-teaching posts.

UGC has also issued guidelines for strict implementation of reservation policy
in Universities, Deemed to be Universities, Colleges which are available on UGC

website (www.ugc.ac.in).

While releasing the grant to CUs, it is mentioned in all sanction letters from
time to time with regard to reservation of SC/ST/OBC/PWD posts and fill up the

backlog vacancies.

It is pertinent to mention here that the onus of filling up of posts, including those
belonging to reserved category, lies in the Central Universities which are autonomous

bodies created under the respective Acts of Parliament.
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Backlog vacancies in Central Universities as on 31.03.2016

Sl.  Name of the Name of University SC ST OBC  Total
No. State
1 2 3 4 5 6 7
Teaching
Non-NER Central Universities
1.  Andhra Pradesh M. A. N. Urdu University 12 7 1 20
2. -do- University of Hyderabad 13 14 8 35
3. -do- The English and Foreign 6 3 9 18
Languages University
4.  Chhattisgarh Guru Ghasidas 0 0 0 0
Vishwavidyalaya
5.  Delhi University of Delhi 0 0 0 0
6. -do- Jamia Millia Islamia 0 0 0 0
7. -do- Jawaharlal Nehru University 0 0 0 0
8. Madhya Pradesh Dr. Harisingh Gour 17 18 - 35
Vishwavidyalaya
9. -do- Indira Gandhi National 9 6 2 17
Tribal University
10. Mabharashtra M.G.A. Hindi 1 4 0 5
Vishwavidyalaya
11.  Puducherry Pondicherry University 22 17 12 51
12.  Uttarakhand H.N.B. Garhwal 0 0 0 0
University
13. Uttar Pradesh  Aligarh Muslim University 0 0 0 0
14. -do- Banaras Hindu University 147 94 70 311
15. -do- B.B.A.U. 0 0 0 0
16. -do- University of Allahabad 25 10 17 52
17. West Bengal Visva Bharati 22 13 7 42
ToTAL-I NoN-NER CeNTRAL UNIVERSITIES 274 186 126 586




150 Written Answers to [RAJYA SABHA]

Unstarred Questions

1 2 3 4 5 6 7
New Central Universities
18. Bihar C.U. of South Bihar 12 6 2 20
19. -do- Mahatma Gandhi Central 0 0 0 0
University
20. Gujarat C.U. of Gujarat 0 0 0 0
21. Haryana C.U. of Haryana 20 9 14 43
22. Himachal C.U. of Himachal Pradesh 0 0 0 0
Pradesh
23. Jammu and C.U. of Jammu 5 2 0 7
24, Kashmir C.U. of Kashmir 17 7 17 4
25.  Jharkhand C.U. of Jharkhand 7 5 0 12
26. Karnataka C.U. of Karnataka 3 0 0 3
27. Kerala C.U. of Kerala 4 3 7 14
28. Odisha C.U. of Odisha 0 0 0 0
29. Punjab C.U. of Punjab 11 8 7 26
30. Rajasthan C.U. of Rajasthan 8 3 0 11
31. Tamil Nadu C.U. of Tamil Nadu 3 0 1 4
TotaL-II (NEw CENTRAL UNIVERSITIES) 90 43 48 181
TotaL (I+I) 364 229 174 767
NER Central Universities
32.  Assam Assam University 7 3 0 10
33. -do- Tezpur University 9 6 1 16
34.  Arunachal Rajiv Gandhi University 4 2 0 6
Pradesh
35.  Manipur Manipur University 7 4 27 38
36. Meghalaya North Eastern Hill Univ. 18 4 2 24
37. Mizoram Mizoram University 3 1 1 5
38. Nagaland Nagaland University 10 1 0 11
39. Sikkim Sikkim University 17 6 5 28
40. Tripura Tripura University 14 5 0 19
ToraL (III) (NER CENTRAL UNIVERSITIES) 89 32 36 157
Granp Totar (I+I+II) 453 261 210 924
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1 2 3 4 5 6 7
Non-Teaching
Non-NER Central Universities
1. Andhra Pradesh M. A. N. Urdu University 0 1 0 1
2. -do- University of Hyderabad 0 1 4 5
3. -do- The English and Foreign 12 3 22 37
Languages University
4.  Chhattisgarh Guru Ghasidas 0 0 0 0
Vishwavidyalaya
5. Delhi University of Delhi 0 0 0 0
6. -do- Jamia Millia Islamia 0 0 0 0
7. -do- Jawaharlal Nehru University 0 1 0 1
8. Madhya Pradesh Dr. Harisingh Gour 36 103 74 213
Vishwavidyalaya
9. -do- Indira Gandhi National 17 11 21 49
Tribal University
10. Mabharashtra M.G.A. Hindi 0 0 0 0
Vishwavidyalaya
11.  Puducherry Pondicherry University 0 2 0 2
12.  Uttarakhand H.N.B. Garhwal 0 0 0 0
University
13. Uttar Pradesh  Aligarh Muslim University 0 0 0 0
14. -do- Banaras Hindu University 324 193 362 879
15. -do- B.B.A.U. 0 0 0 0
16. -do- University of Allahabad 0 0 0 0
17. West Bengal Visva Bharati 10 6 15 31
TotaL-I (NoN-NER CENTRAL UNIVERSITIES) 399 321 498 1218
New Central Universities
18. Bihar C.U. of South Bihar 2 0 5 7
19. -do- Mahatma Gandhi Central 0 0 0 0
University
20. Gujarat C.U. of Gujarat 0 0 0 0
21. Haryana C.U. of Haryana 2 0 5 7
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1 2 3 4 5 6 7
22. Himachal C.U. of Himachal Pradesh 1 0 0 1
Pradesh
23. Jammu and C.U. of Jammu 0 0 1 1
24. Kashmir C.U. of Kashmir 3 0 6 9
25.  Jharkhand C.U. of Jharkhand 1 1 0 2
26. Karnataka C.U. of Karnataka 0 0 0 0
27. Kerala C.U. of Kerala 0 0 1 1
28. Odisha C.U. of Odisha 0 0 0 0
29. Punjab C.U. of Punjab 13 1 8 22
30. Rajasthan C.U. of Rajasthan 0 0 1 1
31. Tamil Nadu C.U. of Tamil Nadu 0 0 0 0
TotaL-II (NEw CENTRAL UNIVERSITIES) 22 2 27 51
TotaL (I+II) 421 323 525 1269
NER Central Universities
32. Assam Assam University 0 0 0 0
33. -do- Tezpur University 2 0 0 2
34.  Arunachal Rajiv Gandhi University 0 0 0 0
Pradesh
35.  Manipur Manipur University 8 2 44 54
36. Meghalaya North Eastern Hill Univ. 1 93 11 105
37. Mizoram Mizoram University 0 0 0 0
38. Nagaland Nagaland University 1 0 1 2
39. Sikkim Sikkim University 6 2 24 32
40. Tripura Tripura University 0 0 0 0
TotaL (IIT) (NER CENTRAL UNIVERSITIES) 18 97 80 195
Granp Totar (I+11+11T) 439 420 605 1464

Reduction in budget for education

+1220. SHRI PARVEZ HASHMI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of total budget for education in Union Budget during 2010 to

2014, year-wise;

T Original notice of the question was received in Hindi.
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(b) whether it is a fact that for the year 2015-16, Government had allocated
% 69.074 crore for education budget whereas, revised estimate for the year 2014-15
was ¥ 70.505 crore and in the revised budget for the year 2014-15, the estimated

budget for education was reduced from ¥ 83.777 crores to I 70.505 crore; and

(c) the reasons for huge curtailment in various major schemes like Sarva Shiksha
Abhiyan in the year 2015-16?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) The details of total budget

for education in Union Budget during 2010 to 2014, year-wise is as under:

(In crore)
Year Budget Estimates Budget Estimates Total Budget of
(Department of School (Department of Education
Education and Literacy)  Higher Education)
2010-11 33214.00 16690.00 49904.00
2011-12 41451.00 21912.00 63363.00
2012-13 48781.00 25275.00 74056.00
2013-14 52701.00 26750.00 79451.00
2014-15 55115.10 27656.00 82771.10

(b) The Budget Estimates and Revised Estimates for 2015-16 were ¥ 69074.76
crore and ¥ 67585.50 crore respectively and the Revised Estimates for Financial Year
2014-15 was X 70505 crore.

(c) The decrease in Budget Estimate of 2015-16 as compared to the budget
estimate of 2014-15 was due to increase in devolution of funds to the States and
also on account of change in sharing pattern of Centrally Sponsored Schemes between
the Centre and the States w.e.f 1.4.2015.

Reduction in IIT entrance examinee

1221. SHRI K. K. RAGESH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any drop in the number of IIT entrance examination takers;
and

(b) if so, the details thereof during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) Though there is
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some reduction in the students appearing for the screening test (JEE-Main), the number
of students shortlisted for the IIT entrance (JEE-Advanced) has been increasing each

year. The details of the candidates taking the exam in the last three years is as below:

Exam Candidates appeared in Candidates shortlisted for and
JEE (Main) exam appeared in JEE (Advanced)
JEE-2014 12,90,028 1,19,575
JEE-2015 12,34,760 1,17,238
JEE-2016 12,07,058 1,47,678

Reservation in minority educational institution

+1222. SHRI JAVED ALI KHAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the reservation policy in the admission of students to the minority educational

institutions;

(b) whether this reservation policy has been implemented equally in financially

aided and self-financed or unaided recognised institutes; and

(c) the number of cases of disregard and violation of this reservation policy that

has come to the notice of Government?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (c) Article 15(5) of
the Constitution of India exempts an educational institution covered under Article 30(1)
[i.e. Minority Educational Institution] from the policy of reservation in admission.
The provisions of the Central Educational Institutions (Reservation in Admission) Act,
2006, read with the Amendment Act of 2012, are not applicable to an educational

institution covered under Article 30(1).

The Hon’ble Supreme Court in T.M.A. Pai Foundation Versus State of Karnataka
(2002) 8 SCC 481 has laid down that an aided minority educational institution
would be entitled to have the right of admission of students belonging to minority
group and at the same time, would be required to admit a reasonable extent of
non-minority students, so that the rights under Article 30 (1) are not substantially
impaired and further the citizens’ rights under Article 29 (2) are not infringed. The
reservation policy for State Government educational institutions is laid down by the
concerned State Government. Data regarding violation of the reservation policy is

not maintained Centrally.

T Original notice of the question was received in Hindi.
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Admission of poor students from rural areas in metro cities

1223. DR. V. MAITREYAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has taken any appropriate steps to ensure admissions for
poor yet deserving students in Government as well as private colleges and schools

across the country particularly in the metro cities, if so, the details thereof;

(b) the various steps taken by Government to ensure adequate representation and

admission for the students from rural areas with poor economic backgrounds;

(¢) whether Government has any expert advisory committee to look after this

issue; and
(d) if so, the details thereof and the decision taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) To ensure
better efficiency and promote transparency in admission process, the Central
Universities funded by the UGC have been directed to put in place an “Online
Admission System”. The Government has also undertaken various student Financial
assistance Schemes such as Comprehensive Educational Loan Scheme, Tuition
fee Waiver Scheme, Scholarships Schemes to ensure that no deserving student in
the country is deprived of higher education for want of finances. The University
Grants Commission (UGC) has notified UGC (Grievance Redressal) Regulations,
2012 wherein it has been made mandatory for all the Universities to appoint an
Ombudsman for redressal of grievances relating to unfair practices in admission
etc. Various Common Admission Tests such as Joint Entrance Exam (JEE), etc. are
conducted by the Central Board of Secondary Education (CBSE) to ensure merit
based admission. Reservation in admission of the students belonging to the Scheduled
Castes, the Scheduled Tribes and the Other Backward Classes (non-creamy layer)
of citizens to certain Central Educational Institutions is mandated by the Central

Educational Institutions (Reservation in Admission) Act, 2006.

The Right to Education Act, 2009 mandates that all private un-aided schools
shall admit children belonging to weaker section and disadvantaged group in the
neighbourhood in Class I (or pre-school as the case may be) to the extent of at least
25 per cent of the strength of that class and provide free and compulsory elementary
education to them till its completion. The Central Advisory Board of Education
(CABE), the highest advisory body to advise the Central and State Governments in
the field of education has set up a Committee to draft legislation to prevent and

prohibit adoption of unfair practices in school education sector.
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(¢) and (d) Section 31 and 32 of the RTE Act provides for monitoring by
the National Commission for Protection of Child Rights (NCPCR) and the State
Commission for Protection of Child Rights (SCPCRs) and redressal of grievances by
the local authorities relating to rights of a child under the RTE Act.

Additional funds for Maharashtra under mid-day-meal scheme

+1224. SHRI AMAR SHANKAR SABLE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is considering an additional allocation of I 22.84 crore
under the mid-day-meal scheme to Maharashtra for making payment towards cost of

foodgrains to the Food Corporation of India, if so, the details thereof; and
(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) The proposal of
the State Government of Maharashtra for release of committed liabilities of ¥ 26.93
crore for previous years for making payment towards cost of foodgrains to the Food
Corportion of India (FCI) has been received. State Government has been reminded

on 25.07.2016 to furnish certain clarifications.
Proposal for new Central and Navodaya schools in Kerala

1225. SHRI ABDUL WAHAB: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state whether any request from the State Government
of Kerala has been received to open new Central schools and Navodaya schools in
the State, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): Proposals have been received
from the State Government of Kerala for opening of new Kendriya Vidyalayas
at Nedumangad (Thiruvananthapuram Distt.); Munnar/Devikulam (Idukki Distt.);
Thrikkakara (Ernakulam Distt.); Kottarakkara (Kollam Distt.); Ulliyeri (Kozhikode
Distt.); Nileshwar (Kasargod Distt.) and Konni (Pathanamthitta Distt.).

The Navodaya Vidyalaya Scheme provides for opening of one Jawahar Navodaya
Vidyalaya (JNV) in each district of the country. In the State of Kerala, JNVs have
been sanctioned in all the 14 districts and are presently functioning from their

permanent buildings.

T Original notice of the question was received in Hindi.
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Implementation of Sarva Shiksha Abhiyan

11226. SHRI PRAMOD TIWARI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the progress made in the implementation of Sarva Shiksha Abhiyan in the

country, State-wise; and

(b) whether adequate amount of fund has been provided to the States in this
regard, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) State-wise progress made
in the implementation of Sarva Shiksha Abhiyan (SSA) in the country with respect
to various educational indicators viz. enrolment, access, school infrastructure, pupil-

teacher ratio and inclusive education is detailed given in the Statement-I (See below).

(b) Budget allocation and actual expenditure made under SSA for the last three
years are as under:

® in crore)

S1. No. Year Budget Allocation Actual Central release to
(RE) Expenditure States and UTs
1. 2013-2014 26583.01 24820.93 24735.10
2. 2014-2015 24380.00 2412251 24030.16
3. 2015-2016 22015.42 21666.52 21590.14

State/UT-wise details of funds released to the State Governments and UT

Administrations for the last three years are given in the Statement-II.
Statement-1
State-wise details on progress on various educational indicators

(A) Enrolment

Sl.  State/UT No. of Enrolment in No. of Enrolment
No. Government ~ Government Aided in Aided
Schools Schools Schools Schools
1 2 3 4 5 6
1.  Andaman and 340 38235 2 1125

Nicobar Islands

T Original notice of the question was received in Hindi.
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1 2 3 4 5 6
2. Andhra Pradesh 46164 3368535 2301 217875
3. Arunachal Pradesh 3382 238730 56 14460
4.  Assam 50070 4523278 3836 327608
5.  Bihar 71140 20266089 179 63756
6. Chandigarh 113 106491 7 2842
7. Chhattisgarh 47264 3430217 395 63058
8. Dadra and Nagar 275 42203 12 1775
Haveli

9. Daman and Diu 94 15164 4 4102
10. Delhi 2842 1704446 256 104573
11. Goa 916 39880 422 126234
12.  Gujarat 33755 5941473 756 223845
13. Haryana 14587 1988816 229 61742
14. Himachal Pradesh 15355 600204 0

15. Jammu and Kashmir 23378 1025747 0

16. Jharkhand 40603 4827868 1148 293343
17. Karnataka 45654 4360499 3056 972749
18. Kerala 4888 906499 6866 1687352
19. Lakshadweep 43 7888 0

20. Madhya Pradesh 114420 8715731 981 110324
21. Maharashtra 67382 6205735 17765 6244875
22. Manipur 3302 194536 572 35910
23. Meghalaya 7755 372706 3500 231858
24. Mizoram 2278 112447 90 8463
25. Nagaland 2259 169521 0

26. Odisha 58573 5243023 4672 275053
27. Puducherry 428 50499 33 22256
28. Punjab 20741 2109774 469 133086
29. Rajasthan 69947 5940518 0

30. Sikkim 868 79990 3 1956
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1 2 3 4 5 6
31. Tamil Nadu 37902 4160251 8397 1908149
32. Telangana 28822 2287381 778 116924
33. Tripura 4326 485866 48 16498
34. Uttar Pradesh 160942 17096925 8915 2425101
35. Uttarakhand 17505 791443 538 65306
36. West Bengal 82444 11525326 409 70913
ALL STATES 1080757 118973934 66695 15833111
Source: UDISE 2014-15.
(B) Access
State-wise status of Out of School Children
Sl. No. State 2005 2009 2014
1. Andaman and Nicobar Islands 165 0 1015
2. Andhra Pradesh 542665 172354 107829
3. Arunachal Pradesh 23036 20601 6517
4. Assam 536220 234983 157813
S. Bihar 3176624 1345697 1169722
6. Chandigarh 3086 1974 1090
7. Chhattisgarh 254736 85366 167072
8. Dadra and Nagar Haveli 6134 444 745
9. Daman and Diu 84424 23 421
10. Delhi 0 124022 85084
11. Goa 1155 0 0
12. Gujarat 380444 162355 159308
13. Haryana 174040 107205 43879
14. Himachal Pradesh 4942 2451 2176
15. Jammu and Kashmir 620945 9691 45468
16. Jharkhand 4777 132195 140426
17. Karnataka 119517 108237 122139
18. Kerala 23242 15776 33161
19. Lakshadweep 1104 0 267
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Sl. No. State 2005 2009 2014
20. Madhya Pradesh 1085096 328692 450952
21. Maharashtra 529295 207345 145326
22. Manipur 67516 12222 7037
23. Meghalaya 22132 12655 17237
24. Mizoram 1558 7485 972
25. Nagaland 32406 8693 2896
26. Odisha 332615 435560 401052
27. Puducherry 583 993 285
28. Punjab 108754 1267 91578
29. Rajasthan 795089 1018326 601863
30. Sikkim 3803 647 535
31 Tamil Nadu 193418 52876 57529
32. Tripura 5121 8434 4518
33. Uttar Pradesh 2995208 2769111 1612285
34. Uttarakhand 116680 56225 86794
35. West Bengal 1213205 706713 339239

ToTAL 13459734 8150618 6064229

Source: IMRB Surveys.
(C) School Infrasturcture and Opening of New Schools

() State-wise details of cumulative progress in school infrastructure and opening
of schools under Sarva Shiksha Abhiyan Scheme till 31st March, 2016

State Primary School Upper Primary School Additional Classrooms
Sanction Construction Sanction Construction Sanction Construction
1 2 3 4 5 6 7
Andaman and 32 12 2 0 252 226
Nicobar Islands
Andhra Pradesh 3408 3408 1047 1045 69058 68912
Arunachal Pradesh 1837 1815 773 685 4991 4961
Assam 11012 10783 1192 1170 70087 68951
Bihar 18796 14316 544 532 297984 256199
Chandigarh 25 20 10 6 304 177




Written Answers to [28 July, 2016] Unstarred Questions 161

1 2 3 4 5 6 7
Chbhattisgarh 10623 9864 8806 8380 50531 46860
Dadra and Nagar 60 60 0 0 654 431
Haveli
Daman and Diu 9 8 6 4 109 79
Delhi 13 13 0 0 2768 2420
Goa 0 0 0 0 227 148
Gujarat 835 835 0 0 68167 68167
Haryana 1036 920 1389 1303 29292 28041
Himachal Pradesh 93 54 38 9 11427 11191
Jammu and Kashmir 10624 9135 1159 1019 23240 17167
Jharkhand 19364 19067 10224 9757 108038 97882
Karnataka 3740 3738 16 11 56654 56654
Kerala 527 269 38 34 8276 8276
Lakshadweep 7 1 2 1 25 19
Madhya Pradesh 27000 26039 19812 18248 127309 113872
Maharashtra 13170 12712 5052 5000 78887 75349
Manipur 944 582 214 74 3664 2341
Meghalaya 2834 2730 2221 2032 7265 6724
Mizoram 756 697 651 611 2019 1910
Nagaland 502 360 569 512 4720 4711
Odisha 10171 9373 9234 8980 75306 72230
Puducherry 5 4 2 2 532 495
Punjab 676 622 859 858 29905 26162
Rajasthan 6747 6449 3165 3165 92848 92848
Sikkim 56 53 59 56 602 602
Tamil Nadu 2735 2696 5801 5795 37852 37852
Telangana 4440 4440 913 895 38485 36060
Tripura 1430 1394 632 618 5152 5036
Uttar Pradesh 31983 31386 30876 30585 313203 310568
Uttarakhand 3066 2513 2216 1727 9207 8468
West Bengal 10674 7018 4870 2829 232296 208498

TotaL SSA 199230 183386 112392 105943 1861336 1740487
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(E) Inclusive Education

State/UT-wise details of number of Children With Special Needs (CWSN) identified

and mainstreamed with regular education under SSA in 2015-16

SI.  Name of the Total CWSN Enrolled School CWSN Total
No. State CWSN  in Schools as per Readiness provided Home Coverage
Identified ~ UDISE 2014-15 Programme Based Edu. of CWSN

1 2 3 4 5 6 7

1. Andaman and 457 429 6 22 457
Nicobar Islands

2. Andhra Pradesh 115283 93338 12080 4828 110246
3. Arunachal Pradesh 7798 7634 0 164 7798
4.  Assam 98983 88415 0 10568 98983
5. Bihar 234732 180331 4772 11538 196641
6.  Chandigarh 4878 4596 0 222 4818
7. Chhattisgarh 78032 75616 682 1734 78032
8. Dadra and Nagar 426 345 0 81 426
Haveli
9. Daman and Diu 251 168 0 83 251
10.  Delhi 28113 21851 0 0 21851
11. Goa 2516 2509 0 3 2512
12.  Gujarat 101807 98022 0 796 98818
13. Haryana 37790 33737 0 2701 36438
14.  Himachal Pradesh 12923 11101 0 1822 12923
15.  Jammu and Kashmir 30088 24214 0 5874 30088
16.  Jharkhand 89622 73473 8228 7921 89622
17.  Karnataka 124543 111890 5030 7623 124543
18. Kerala 112311 109695 0 2616 112311
19. Lakshadweep 338 260 0 39 299
20. Madhya Pradesh 107659 103873 0 1882 105755
21. Maharashtra 318619 280795 0 37824 318619
22.  Manipur 8903 8401 0 502 8903

23.  Meghalaya 11176 6845 2098 2233 11176
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1 2 3 4 5 6 7
24.  Mizoram 7180 7142 0 38 7180
25. Nagaland 7401 5462 160 1779 7401
26. Odisha 114987 114987 0 0 114987
27. Puducherry 906 906 0 0 906
28. Punjab 103469 96571 0 6898 103469
29. Rajasthan 127082 118042 0 3585 121627
30. Sikkim 1172 982 0 190 1172
31. Tamil Nadu 145847 138258 0 7589 145847
32. Teleangana 72350 54846 5793 5117 65756
33. Tripura 3905 3507 0 398 3905
34. Uttarakhand 13121 11812 0 1309 13121
35. Uttar Pradesh 298095 254227 6376 28 260631
36. West Bengal 198448 173438 6628 15816 195882

TotaL 2621211 2317718 51853 143823 2513394
Statement-11
State/UT-wise details of funds released to the State Governments and
UT Administrations under SSA
(X in Lakh)
Sl. No. Name of State/UT 2013-14 2014-15 2015-16

1. Andhra Pradesh 174715.39 154566.68 66810.81

2. Arunachal Pradesh 19261.85 33607.83 18179.44

3. Assam 131820.73 97782.17 100464.64

4.  Bihar 261013.11 216336.05 251557.33

5. Chhattisgarh 76699.64 92705.34 62219.70

6. Goa 1333.57 1310.38 813.58

7. Gujarat 80559.63 78476.48 61563.82

8.  Haryana 35088.42 42110.65 34501.21

9.  Himachal Pradesh 11453.10 12547.30 12139.13

10. Jammu and Kashmir 89143.50 51276.51 129980.55
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SI. No. Name of State/UT 2013-14 2014-15 2015-16
11.  Jharkhand 45010.71 75775.18 55863.31
12.  Karnataka 65371.33 66213.52 41759.33
13.  Kerala 20800.66 21844.02 12858.86
14. Madhya Pradesh 200408.56 149094.91 160197.85
15.  Maharashtra 65653.65 58288.54 41225.28
16.  Manipur 13193.93 21465.80 18355.46
17. Meghalaya 28340.86 20404.51 16626.96
18.  Mizoram 10657.69 14739.69 9437.51
19. Nagaland 15803.02 20568.72 8739.53
20. Odisha 73956.08 66695.31 82081.65
21.  Punjab 38323.72 36215.98 30003.82
22.  Rajasthan 242488.70 248041.55 193462.09
23.  Sikkim 4195.08 4526.13 4054.36
24. Tamil Nadu 96827.48 135819.79 82111.73
25.  Telangana - 81406.88 21776.01
26.  Tripura 15991.09 19800.13 16956.97
27.  Uttar Pradesh 466698.04 449867.53 505434.30
28.  Uttarakhand 22043.51 22880.56 22588.40
29.  West Bengal 153196.42 97240.30 84679.41
30. Andaman and Nicobar 612.35 147.21 359.46

Islands
31. Chandigarh 3009.26 3893.53 3521.81
32. Dadra and Nagar Haveli 927.19 911.74 594.91
33.  Daman and Diu 145.54 72.77 78.38
34.  Delhi 8322.82 6223.73 7293.80
35.  Lakshadweep 0.00 58.83 139.87
36.  Puducherry 443.19 100.00 583.14

ToraL 2473509.82 2403016.25 2159014.41
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Non-participation of States in consultation process for New Education Policy

1227. SHRI HUSAIN DALWAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that some States did not participate in the consultation
process for drafting a New Education Policy, if so, which are these States and the
reasons for their non-participation; and

(b) the reasons why the Ministry has not uploaded the complete two volume
report as prepared by the Subramaniam Committee titled National Policy on Education,
2016 on the Government portal for seeking comments by the public?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) No, Sir. The
Government initiated the process of formulating a New Education Policy (NEP), for
which it carried out an extensive, time-bound, multi-pronged participative year-long
consultation process across 33 identified themes, through online consultations, grass-
root consultation starting from Village to Block, District, State and Zonal levels;
and thematic consultations with experts. The consultation process was discussed with
all the States on 2Ist March, 2015 and was an agenda item in the 63rd CABE
meeting held on 19th August, 2015. Six zonal meetings were also held with the State
Education Ministers, State Education Secretaries and other State officials. The grassroots
consultations stem from the federal structure of the country in which States are equal
partners in carrying forward the education agenda and the State Governments have
played a very important role through their participation in grassroots consultations.
Till date 1,10,623 Village level, 3250 Block level, 725 Urban Local Bodies (ULB),
340 District level and 21 State level reports under School Education and 2741 Block
level, 962 ULB, 406 District level and 20 State level reports under Higher Education
have been uploaded on the MyGov portal.

The Ministry had constituted a 5-member Committee for Evolution of the New
Education Policy on 31st October, 2015 under the Chairmanship of Shri T.S.R.
Subramanian, former Cabinet Secretary to the Government of India, with NUEPA as
its Secretariat. The Committee submitted its report on the 27th May, 2016 and the
same can be accessed at the website of NUEPA which was the Secretariat of the
Committee. It may be mentioned that Volume I is the substantive part of the Report,
whereas Vol. II contains Annexures only, such as, orders, details of themes, list of
institutions etc. which held consultations, suggestions recieved etc.

After the perusal of the report of the Committee and the recommendations from
various consultations as well as other views and comments received, ‘Some inputs
for the draft National Education Policy, 2016’ have been formulated and these can



Written Answers to [28 July, 2016] Unstarred Questions 173

be accessed on the MHRD website. Comments/Suggestions have been invited up to
16th August, 2016.

Kendriya and Navodaya Vidyalayas in Haryana

1228. SHRI SHADI LAL BATRA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has received proposals for opening of Kendriya and
Navodaya Vidyalayas in various districts of the country including Haryana, if so, the
details thereof;

(b) whether Government has formulated any norms for establishment of new
Kendriya and Navodaya Vidyalayas, if so, the details thereof; and

(c) the action proposed to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) Kendriya Vidyalaya Sangathan
(KVS) has received 163 proposals for establishment of new KVs in various districts
of the country including 5 proposals in respect of Haryana. The State/UT-wise details
are given in the Statement (See below).

(b) and (c) Proposals for opening of new Kendriya Vidyalayas (KVs) are considered
only if sponsored by Ministries or Departments of the Government of India/State
Governments/Union Territories Administrations and Organization of employees belonging
to the eligible categories thereby committing resources for setting up a new KV as
well as on the availability of necessary sanction of the Government.

As per prescribed norms for the opening of new KVs under Civil/Defence sector,
the concerned sponsoring authority is liable to provide suitable and sufficient rent
free temporary accommodation for setting up of the newly sanctioned KV to make
the school functional till the construction of permanent building by the Kendriya
Vidyalaya Sangathan (KVS) on the land to be provided by the sponsoring agency,
free of cost. The identified and demarcated land is also required to be transferred
by the State Government/District Authority to KVS.

The Navodaya Vidyalaya Scheme provides for opening of one Jawahar Navodaya
Vidyalaya (JNV) in each district of the country. Opening of new JNVs is a continuous
process which depends on the willingness of the concerned State Government to make
available requisite suitable land free of cost for construction of school buildings and
required temporary accommodation (free of rent) to start the Vidyalaya. Actual sanction
and opening of new JNV depends on the availability of funds and approval by the
Competent Authority. The actual opening of KV or JNV is dependent on feasibility
of the proposal, availability of resources and sanction by the competent authority.
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Statement

List of proposals received from the State Government/MHA/Defence/Railways
for opening of new Kendriya Vidyalayas under civil/defence sector
(as on 22.07.2016)

Name of State/UT Location of proposed Kendriya Vidyalaya
and No. of proposals

1 2

Assam (4) Chirang; Ranga Para, Distt. Sonitpur; North Lakhimpur, Distt.
North Lakhimpur; PTC Dergaon, Distt. Golaghat

Andhra Pradesh (10) Kalichedu, Distt. Nellore; Srikalahasti, Distt. Chittoor; West
Gudur, Sri Potti, Sriramulu, Distt. Nellore; Gudipala, Distt.
Chittoor; Jangalapalle, Yadamari Mandal, Distt. Chittoor;
Naidupet, Distt. Nellore; Kandukur Town, Distt. Prakasam;
Sattenapalli, Distt. Guntur; No. 2 Ongole, Distt. Prakasam;
Rajampallim Yerragondapalem, Distt. Prakasam

Bihar (1) East Central Railway, Narkatiyaganj
Chandigarh (1) GC, CRPF, Hallomajra Chandigarh
Chbhattisgarh (13) Tilkeja, Distt. Korba; GC, CRPF Bilaspur; Distt. Sukma;

Distt. Bemetara; Distt. Kondagaon; Distt. Surajpur; Distt.
Bajipur; Vikas Khand, Tamnar, Distt. Raigarh; Naya Raipur;
Kurud, Distt. Dhamtari; Hasaud, Distt. Janjgir Champa;
Saraipalli, Distt. Mahasamund; Maharajpur, Kawardha, Distt.
Kabirdham

Gujarat (8) Amreli District; Narmada Distt.; Kheda Distt.; Tapi, Distt.
Tapi; Valsad Distt.; Ahwa, Distt. Dang; Baroda Yard, Distt.
Baroda; Patan Distt. Patan

Haryana (5) No.2 Rohtak; CRPF Kadarpur, Gurgaon; Group Centre,
CRPF Sonipat Distt. Sonipat; Nuh, Distt. Mewat; Samalkha,
Distt. Panipat

Himachal Pradesh (2) No.II Shimla; Dharampur, Distt. Mandi
Jammu and Kashmir (1) BSF, Singhpura, Distt. Baramullah

Jharkhand (8) Saraikela Kharsawan; Khunti, Distt. Khunti; Lohardaga Distt.;
Dangoaposi, Distt. West Singhbhum; Hatia, Distt. Ranchi;
Giridih, Distt. Giridih; Dumka, Distt. Dumka; Chatra

Karnataka (14) Gadag; Ramanagara; Chikkaballapur; Karahalli, Bangalore Distt.;
2nd KV at Tumkur Distt.; Yeshwanthpur, Distt. Bangalore;
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2

Kerala (9)

Madhya Pradesh (19)

Maharashtra (3)
Manipur (1)
Meghalaya (1)
Odisha (10)

Punjab (7)

Rajasthan (12)

Gulbarga (Aland); Yadgir Distt.; Mysore, Distt. Mysore;
Kadrimidri, Distt. Chikmagalur; Tarikere, Distt. Chikmagalur;
Virupapura Village, Gangavathi Taluk, District Koppal;
Koradakera Village, Kustagi Taluk, District Koppal;
Channapatna, Distt. Ramanagara

Nedumangad, Distt. Thiruvananthapuram; Southern Railway,
Palghat; Munnar/Devikulam, Distt. Idukki; BSF Campus,
Kainoor, Distt. Thrissur; Thrikkakara, Distt. Ernakulam;
Kottarakkara, Distt. Kollam; Ulliyeri, Distt. Kozhi Kode;
Nileshwar, Distt. Kasaragod; Konni, Distt. Pathanamthitta

Maihar, Distt. Satna; Khajuraho, Distt. Chhatarpur;
Mandleshwar Nagar, Distt. Khargone; Katni, Distt. Katni;
Singrauli, Distt. Singrauli; Tirodi, Distt. Balaghat; Lakhnadon,
Distt. Seoni; Anuppur, Distt. Anuppur; CRPF Nayagaon,
Gwalior; Sidhi, Distt. Sidhi; Mugispur, Distt. Sehore;
Ganjbasoda, Distt. Vidisha; Silvani, Distt. Raisen; Alirajpur,
Distt. Alirajpur; Neemuch, Distt. Neemuch; Multai, Distt.
Betul; Narsinghgarh, Distt. Rajgarh; Chanderi Fatehabad,
Distt. Ashok Nagar; Hatta Nagar, Distt. Damoh

Gadchiroli; Ballarshah, Distt. Chandrapur; Daund, Distt. Pune
Chandel Distt.
Nongstoin, West Khasi Hills Distt.

Joda, Distt. Keonjhar; Meramundali, Distt. Dhenkanal;
Titilagarh, Distt. Bolangir; Chatrapur, Distt. Ganjam;
Jagatsinghpur Distt.; Gunupur, Distt. Rayagada; Muniguda,
Distt. Rayagada; Athamallik, Distt. Angul; Tartua, Distt.
Khurda; Jatni, Distt. Khurda

Mansa Distt. Moga Distt.; Nawan Shahar Distt.; Tarn Taran
Distt.; Gudda, Distt. Bathinda; Bhullar, Distt. Muktsar;
UGGO-KE, Distt. Barnala

BSF Campus Chop, Distt. Jaipur; BSF Campus Nagaur,
Distt. Nagaur; BSF Campus Udaipur, Distt. Udaipur;
BSF Campus Alipur, Distt. Alwar; BSF Campus Satrana,
Distt. Sriganganagar; BSF Campus Srikaranpur, Distt.
Sriganganagar; Bheem, Distt. Rajsamand; CISF 8th Reserve
Battalion, Jaipur; Bandikui, Distt. Dausa; Nagaur, Distt.
Nagaur; Tivri, Distt. Jodhpur; Pali, Distt. Pali
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Tripura (2) Dharmanagar (North Tripura); Belonia (South Tripura)
Telangana (4) Siddipet, Distt. Medak; Vikarabad, Distt. Ranga Reddy;
Bhongir, Distt. Nalgonda; Nizamabad Distt. Nizamabad
Tamil Nadu (9) Krishnagiri, Distt. Krishnagiri Pudukkottai, Distt. Pudukkottai;

Theni, Distt. Theni; Illupakudi, Distt. Shivgangai; Tirunelveli,
Distt. Tirunelveli; BSF Campus, Kittampalayam, Distt.
Coimbatore; Vellore, Distt. Vellore; ITBP Idayapatti, Distt.
Madurai; Thanjavur, Distt. Thanjavur

Uttarakhand (5) Deghat, Distt. Almora; Mothrowala, Clement Town,
Dehradun; Dwarahat, Distt. Almora; GC, CRPF Kathgodam,
Distt. Nainital; Narender Nagar, Tehri Garhwal

Uttar Pradesh (11) Faizabad; Farrukhabad; Sitapur; Saharanpur, Distt. Saharanpur;
Pukhraya, Distt. Ramabai Nagar; Daselia, Distt. Sitapur;
Achhnera Dehat, Distt. Agra; N.E. Railway, Mau Distt.; N.E.
Railway, Varanasi Distt.; Dabra, Distt. Gwalior; Sumerpur,
Distt. Hamirpur

West Bengal (2) NF Railway, New Cooch Behar; NF Railway, New Jalpaiguri

Rajasthan (1) Uttarlai (Under Defence Sector)

Sex education under Adolescence Education Programme

1229. SHRI MD. NADIMUL HAQUE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that sex education in schools is being imparted under

Adolescence Education Programme (AEP), if so, the details thereof;

(b) whether Government has conducted any survey amongst secondary and higher

secondary school children to know their response towards AEP; and
(c) if so, the outcome of the study and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (c¢) No, Sir. Educational
intervention under Adolescence Education Programme (AEP) makes learners aware of
concerns of adolescence, prevention of HIV/AIDS, and drug abuse and helps them
acquire necessary life skills. National Council of Educational Research and Training
(NCERT) and United Nations Population Fund (UNFPA) conducted a study in 2010-11
to evaluate the AEP. The study reveals that AEP has contributed towards enhancing
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knowledge of both students and teachers in a number of areas such as physical
changes during adolescence, nutrition and anemia, HIV/AIDS, and substance abuse,

and has also helped in improving student’s attitudes on several fronts.
Dropout in enrolment of girl students

1230. SHRI RIPUN BORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that during the last 5 years there has been a massive

dropout of girls enrolled in primary class of different schools, if so, the details thereof;

(b) whether it is also a fact that despite Government initiatives there is a constant

decline of the girl students in the education sector; and

(c) if so, the reasons therefor and further action plan of the Government in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) No, Sir. On the contrary, the
dropout rate of girls at primary level has been steadily decreasing in the last five
years. The details of annual average drop out rate of girls at primary level as per

Unified District Information System for Education (U-DISE) are as under:

2010-11 2011-12 2012-13 2013-14 2014-15
6.37 6.07 5.34 4.66 4.49

(b) The total enrolment of girls in elementary classes increased from 9,34,44,981
in 2010-11 to 9,55,55,995 in 2014-15, and in secondary classes it has increased from
1,43,39,430 to 1,81,80,094 during the same period.

(¢) To encourage the participation of girls at elementary level, the Centrally
Sponsored Scheme of Sarva Shiksha Abhiyan (SSA) provides for the opening of schools
in the neighbourhood to make access easier for girls, the appointment of additional
teachers including women teachers, free textbooks, free uniforms, separate toilets for
girls, teachers’ sensitization programmes to promote girls participation, gender-sensitive
teaching learning materials including textbooks and the Scheme of Kasturba Gandhi
Balika Vidyalayas (KGBVs) as residential upper primary schools for girls belonging to
SC/ST/Minority Communities, BPL families and girls in difficult circumstances. Out of
the 3609 KGBVs sanctioned, 3599 are operational enrolling 3,64,855 girls.

The ‘Beti Bachao Beti Padhao’ Scheme is a joint initiative of Ministry of Women
and Child Development, Ministry of Health and Family Welfare and Ministry of

Human Resource Development. The scheme has been initiated with the objectives of
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preventing gender based sex selection elimination, ensuring survival and protection

of the girl child and ensuring her education.

Under the Swachh Vidyalaya Initiative, 417796 toilets blocks have been constructed/
re-constructed in 261400 elementary and secondary Government schools from 15th
August, 2014 to 15th August, 2015. As on 15th August, 2015, every Government
school has gender segregated toilets.

Under the Rashtriya Madyamik Shiksha Abhiyan (RMSA) interventions to
promote girls participation in secondary schools include the opening of new schools,
the strengthening of existing schools, the appointment of teachers including female
teachers, the construction of residential quarters for teachers in remote/hilly areas,
hostel facilities for girls’ curriculum reforms to eliminate any hidden gender bias,
conduct of self defence training for the girls, special programmes for empowerment
of girls, stipend for girls with disabilities, vocationalization of secondary education,
Girls Hostel Scheme, teacher sensitization programmes and separate toilet blocks for
girls. Girls are exempt from paying tuition fee in Kendriya Vidyalayas, and there is

33% reservation for girls in Navodaya Vidyalayas.

The “National Scheme of Incentive to Girls for Secondary Education” provides
a X 3,000/- deposit in the name of eligible unmarried girls below 16 years as fixed
deposit, to be withdrawn along with interest, upon the girl reaching 18 years of age
and after passing class 10.

‘Udaan’ is an initiative of the Central Board of Secondary Education (CBSE) to
promote educational opportunities for girl students. It has been designed to provide
a comprehensive platform for deserving girl students who aspire to pursue higher
education in engineering, and assist them to prepare for the IIT JEE while studying
in classes XI and XII.

Department of Yoga in Central Universities

1231. SHRI T. RATHINAVEL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that six Central Universities would start Department of
Yoga, if so, the details thereof;

(b) whether Government has any plan to start yoga classes in school levels also,

if so, the details thereof; and

(c) whether it is also a fact that the University Grants Commission is considering
to include NET exam for yogic sciences to address the issue of finding teachers for
this subject, if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) Yes, Sir. The following
Central Universities have been identified to start the Yoga Department from the
academic session 2016-17, subject to the approvals of the competent authorities of

concerned Universities:
1. Hemvati Nandan Bahuguna Garhwal University,
Visva Bharati,

Central University of Rajasthan,

2

3

4. Central University of Kerala,

5. Indira Gandhi National Tribal University; and
6

Manipur University.

(b) The National Curriculum Framework (NCF), 2005 recommends Yoga as
an integral part of Health and Physical Education. National Council of Educational
Research and Training (NCERT) has also included the content of Yoga from Classes
VI onwards in the integrated syllabi on Health and Physical Education. As regards
schools affiliated with Central Board of Secondary Education (CBSE), Yoga is taught

under Physical Education Curriculum in all its affiliated Higher Secondary schools.

(¢) Yes, Sir. The University Grants Commission has constituted an expert
committee to draft the syllabus for National Eligibility Test (NET) examination in
the subject of Yoga.

Advisory for children of Government Officers in Government Schools

1232. SHRI KIRANMAY NANDA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether advisory issued by Hon'ble Court regarding admission of children
of Government officers and politicians to Government schools, to improve quality of
education of Government schools, have been put on implementation anywhere in the

country, if so, the details thereof, State-wise; and
(b) if not, the opinion of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) The Hon’ble High Court of
Allahabad in its judgment dated 18.08.2015 has directed the Government of Uttar
Pradesh to take appropriate action to ensure that Government officials send their
children/wards to primary schools run by Uttar Pradesh Basic Shiksha Parishad, from

next academic session.
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(b) Education being in the Concurrent List, it is for the State Governments to

implement the directions of Hon’ble High Court.
Recommendation of Vice-Chancellors’ meeting

1233. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Vice-Chancellors' meeting was held in February,
2016;

(b) if so, details of agenda items that have been discussed and the conclusions

arrived at;

(¢) what action the Ministry has taken on the decisions taken in the above
meeting and how many of the recommendations have been implemented so far,

whether discussions on vacancies of VCs was held in the meeting; and

(d) if so, what is the roadmap finalized to appoint VCs in various Central
institutions and how the Ministry is going to persuade the States to appoint VCs in

State Universities?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) Yes, Sir. A meeting with
Vice-Chancellors of Central Universities was held on 18th February, 2016.

(b) and (c) The matters related to promotion of equity, strengthening of grievance
redressal system, sensitization of University Administrators towards handling issues
faced by students of disadvantaged sections, need of counseling of youth, adequate
representation of weaker sections in the statutory bodies, prevention of sexual
harassment, etc, were discussed. However, the issue of appointment of Vice-Chancellors

in Central Universities was not included in the agenda of the said meeting.

The Vice Chancellors had inter alia passed the resolution to institutionalize peer-
assisted learning through an active mentoring system, to commence cost effective
and transparent online admission process, to take steps to increase Gross Enrollment
Ratio to 30%, to introduce new and innovative courses, to ensure instructions in
English and an Indian language as applicable to the State, counseling of students
by experts, to institutionalize a suitable grievance redressal mechanism and to
appoint an Anti-Discrimination Officer, to ensure a healthy, safe and congenial work
environment for women, students, staff and faculty and to inculcate a spirit of
dignity of labour among the youth, etc. Central Universities, which are autonomous
bodies, are competent to take action on these resolutions with the approvals of

their statutory bodies.
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(d) At present, there are 41 Central Universities under the purview of this Ministry
and the Vice-Chancellor’s posts are vacant only in three Central Universities. This

Ministry has no role in appointment of Vice-Chancellors in State Universities.
Recommendation of UNICEF for pre-school education

+1234. SHRI MOTILAL VORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government’s attention has been drawn to United Nation Children's
Emergency Fund (UNICEF) report which says that more than six lakh children aged

between 6 to 13 do not go to school;

(b) whether UNICEF has recommended inclusion of pre-school education in
the new education policy and provision for unrestricted progression upto class tenth

instead of class eighth;

(c) whether only about half of the children belonging to Scheduled Castes and

poor families attend pre-schooling in Anganwadi; and
(d) if so, steps being taken to send all the children in the schools and Anganwadis?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) As per the United Nation
Children's Emergency Fund (UNICEF) report titled ‘South Asia Regional Study covering
Bangladesh, India, Pakistan and Sri Lanka, 2014’ 1.19 crore children in the age
group of 6 to 13 years are out of school. However, to track out of school children
in the age group of 6 to 13 years, the Ministry of Human Resource Development
(MHRD) commissioned three independent surveys according to which 134.59 lakh
children were estimated to be out of school in 2005, and the figure came down to
81.50 lakh in 2009 and 60.64 lakh in 2014.

(b) As per data on consultations on proposed new education policy, available
with MHRD, there is no record of any recommendation from UNICEF regarding
inclusion of pre-school education in the new education policy or regarding provision

for unrestricted progression upto class tenth instead of class eighth.

(c) and (d) Anganwadi Centres under the Integrated Child Development Service
(ICDS) Programme of the Ministry of Women and Child Development are intended
to provide Early Childhood Education. ICDS Scheme is a Centrally Sponsored
Scheme and has been universalized to cover 14 lakh habitations through 13.50

lakh Anganwadi Centres and about 3.50 crore children in the 3 to 6 years age

T Original notice of the question was received in Hindi.
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group. The number of children belonging to Scheduled Caste and poor families
attending pre-school at Anganwadi Centres is not separately maintained by Ministry

of Women and Child Development.

The Right of Children to Free and Compulsory Education (RTE) Act, 2009
provides for free and compulsory education to every child of the age group of 6
to 14 years in a neighbourhood school till completion of the elementary education.
The Sarva Shiksha Abhiyan (SSA), which is the designated Centrally Sponsored
Scheme to meet the objective of the RTE Act, 2009, provides assistance to State
Governments and UTs to ensure quality and inclusive elementary education for all
children. Universal enrolment is the first goal of SSA, and hence continuous steps/
measures have been taken to bring all children in schools. SSA has sanctioned 2.04
lakh primary and 1.59 lakh upper primary schools to States and UTs for ensuring
universal provisioning of schooling facilities. Preference for opening of school is given
to tribal areas, and areas with high concentration of Scheduled Castes, Scheduled
Tribes and minority population. 3609 Kasturba Gandhi Balika Vidyalayas, which are
residential schools for girls at upper primary level, have also been sanctioned to the
States for improving access to marginalised girls particularly out of school, either
drop out or never enrolled. The number of children enrolled at elementary level has
increased to 19.8 crore in 2014-15 from 15.1 crore in 1998-99.

Additionally, other strategies adopted under SSA such as improving pupil-teacher
ratios, providing incentives like free textbooks, uniforms for eligible category of
children and mid-day meal in schools have proved to be useful in increasing the

enrolment of children in elementary schools.
Funds for Tribal Sub Plan of Mid-Day-Meal Scheme

1235. SHRI ANUBHAV MOHANTY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the fund earmarked under the Tribal Sub-Plan (TSP) for the Mid-Day-Meal
Scheme for Odisha for the financial years 2013, 2014 and 2015;

(b) whether the fund has been fully utilized for the purpose it was allocated;

and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) The funds earmarked under
the Tribal Sub-Plan (TSP) for the Mid-Day-Meal Scheme for Odisha for the financial
years 2013-14, 2014-15 and 2015-16 are as under:
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(X in lakh)
S1. No. Years Allocation of Central Funds under TSP
1. 2013-14 18176.61
2. 2014-15 14798.15
3. 2015-16 11863.94

(b) and (c) State Government of Odisha has informed that the earmarked funds
have been fully utilized during the last three years. The State Government has further
informed that the total expenditure including TSP allocation has been ¥ 76917.92
lakh, ¥ 69363.58 lakh and X 70557.45 lakh for the year 2013-14, 2014-15 and
2015-16 respectively.

Collaboration with foreign educational institutions

1236. DR. KANWAR DEEP SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether UGC has decided to allow our educational institutions to tie up

with foreign ones, if so, the details thereof;
(b) whether the tie up would be at university level or at college level also;
(¢) who will give final degree in this arrangement; and
(d) what would be its impact on cost of education?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (c) Yes, Sir. As per
the University Grants Commission (UGC) (Promotion and Maintenance of Standards
of Academic Collaboration between Indian and Foreign Educational Institutions)
Regulations, 2016, Indian Universities and Colleges having the highest grade of
accreditation/threshold accreditation, and conforming to other eligibility conditions as laid
down in the regulations, can apply online to the UGC for starting twinning arrangement
with quality Foreign Educational Institutions (FEI) having the prescribed quality. The
regulations are available at http://www.egazette.nic.in/WriteReadData/2016/170684.pdf.
The regulations are in supersession of UGC (Promotion and Maintenance of Standards
of Academic Collaboration between Indian and Foreign Educational Institutions)
Regulation, 2012.

As per the regulations, the degree will be awarded by the Indian Educational
Institutions (IEIs) alone; joint degrees are not permitted. However the name of the

collaborating Foreign Educational Institution (FEI) can be indicated on the degree,
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the logo and primacy being of the Indian institution. Credits from collaborating FEI
when jointly signed by the IEI shall form part of the transcript. FEI may also sign
the transcript/credit issued by the IEL

(d) The arrangement through the new regulations may involve lower costs of

acquiring the experience, exposure and academic benefits of studying abroad.
Guidelines regarding deemed universities

1237. DR. KANWAR DEEP SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the guidelines regarding Deemed Universities have been changed;
(b) if so, what are the main changes and the reasons therefor; and

(c) in what way these new guidelines would further improve the quality of such

universities?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) Yes, Sir. The
University Grants Commission (UGC) has approved a new UGC (Institutions Deemed
to be Universities) Regulations, 2016 in its 516th meeting held on 15.6.2016 which
has been notified on 11.7.2016.

The new regulations were made in supersession to UGC (Institutions Deemed to
be Universities) Regulations, 2010, amended from time to time, with a view to bring
in transparency, remove subjectivity, to improve quality of education, to give greater
autonomy to institution, and to provide for student welfare measures. The details of

the Regulations are available in the website of UGC www.ugc.ac.in.

(¢) Some of the measures to improve quality of education included in the regulation
are mandatory National Assessment and Accreditation Council (NAAC) accreditation
of the institute along with its off-campuses for expansion, mandatory participation in
National Institutional Ranking Framework (NIRF), review of syllabus after every three
years, introduction of Choice Based Credit System (CBCS), counseling and special

teaching learning assistance prgorammes for weaker/differently-abled students etc.
Quality of education in KV and NV

1238. SHRI AJAY SANCHETI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of the performance of Kendriya Vidyalayas (KV) as well as
Navodaya Vidyalayas (NV) during the last three years;
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(b) the steps taken to improve quality of education in these schools; and

(c) the measures taken to inculcate values, awareness of the environment, adventure

activities and physical education to the students of these schools?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) The details of performance
(pass percentage) of Kendriya Vidyalayas (KVs) and Jawahar Navodaya Vidyalayas
(JNVs) vis-a-vis, the performance of all schools affiliated to Central Board of
Secondary Education (CBSE) in the Class X and XII examinations during the last

three years are as under:-

School Class X Class XII

System 2014 2015 2016 2014 2015 2016
KVS 99.59 99.39 98.92 97.39 94.75 95.43
NVS 99.80 99.72 98.83 97.67 96.91 96.70
CBSE 98.87 97.32 96.21 82.66 82.00 83.05

(b) To improve the educational standards in Kendriya Vidyalayas (KVs) in the
country, KVS has taken adequate measures viz. recruitment of qualified teachers through
centralized recruitment test, healthy pupil-teacher ratio, well-equipped infrastructure,
effective supervision and training policy for teachers, use of ICT, remedial teaching

for under achievers etc.

Navodaya Vidyalaya Samiti has a four-tier system of academic monitoring and
supervision viz., at Vidyalaya level, Cluster level, Regional level and National level.
Regular training programmes are also organized for Principals, Vice-Principals and
Teachers for their skill upgradation. As a result, the students of JNVs have been

performing very well over the years.

(c) As part of the measures taken to inculcate values, awareness of environment,
adventure activities and Physical Education, KVS organizes National Integration
camps at cluster, regional and national levels, adventure activities, sports competitions
at cluster regional and national level, Establishment of Eco Clubs, organizing tree
plantation programmes etc. besides the activities of Bharat Scouts and Guides and

National Cadet Corps at the Vidyalaya level.

The activities undertaken by JNVs include organizing National Integration Meet
and Art in Education Programme, where the students are taught leadership qualities
and are trained to understand issues of global concern, inculcation of time tested and

enduring universal values etc. Other activities undertaken by JNVs include Swachh
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Bharat Abhiyan activities, awareness rallies in the campus, organising training for
trekking, mountaineering, rock climbing, swimming, martial arts besides the activities

of Bharat Scouts and Guides and National Cadet Corps at the Vidyalaya level.

Complaints under Sexual Harassment Act at
National Bal Bhawan (NBB)

1239. SHRI HISHEY LACHUNGPA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether in the absence of a regular Director at National Bal Bhawan (NBB),
New Delhi, the charge had been given to a Ministry's officer, if so, its impact on

the effective functioning of the organization;

(b) whether there is any mechanism for redressal of complaints including one
contemplated under the Sexual Harassment of Women at Workplace Act, 2013, of

staff members particularly women staff members of NBB;

(c) if so, the details of complaints received, dealt with and redressal provided

during last three years; and

(d) if not, the reasons therefor and the steps taken in this regard and the results
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) Yes, Sir. A Deputy Secretary,
Department of School Education and Literacy of this Ministry is holding the additional
charge of the post of Director, National Bal Bhavan (NBB) since 11.12.2015. All
scheduled activities and programmes of National Bal Bhavan like National Bal Shree
Honour, Chairpersons’ and Directors’ Conference, Young Environmentalist Conference,

Summer Fiesta etc. have been held smoothly.

(b) There is an Internal Complaint Committee to look into the matters pertaining

to complaints of sexual harassment of women.

(c) and (d) No complaint about sexual harassment in NBB has been received

during the last three years.
UG and PG courses on Yoga in Universities

1240. SHRIMATI SAROJINI HEMBRAM: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is planning to introduce undergraduate and post graduate

courses on Yoga in various Universities of the country;
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(b) if so, the details thereof and the names of such Universities; and

(c) whether at present any University is imparting graduation courses on Yoga,
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (c) Six Central
Universities will have functional Yoga departments from academic session
2016-17. These six Universities are (i) Hemwati Nandan Bahuguna Garhwal University,
Uttarakhand; (ii) Visva-Bharati, West Bengal; (iii) Central University of Rajasthan; (iv)
Central University of Kerala; (v) Indira Gandhi National Tribal University, Amarkantak,
Madhya Pradesh; and (vi) Manipur University.

The Central Government had appointed a Committee, under the Chairpersonship
of Prof. H. R. Nagendra, Chancellor, Swami Vivekananda Yoga Anusandhana
Samsthana, Bengaluru (S-VYASA) for making recommendations on Yoga Education
in Universities. The Yoga departments of the following Universities and Deemed to
be Universities, namely: (i) Lakulish Yoga University, Gujarat; (ii) Gujarat Ayurveda
University, Gujarat; (iii) S-VYASA, Karnataka; (iv) Dr. Harisingh Gour Vishwavidyalaya,
Madhya Pradesh; (v) Mahatma Gandhi Chitrakoot Gramoday Vishwavidyalaya, Madhya
Pradesh; (vi) Tamil Nadu Physical Education and Sports University, Tamil Nadu;
(vil) Manonmaniam Sundaranar University, Tamil Nadu; (viii) Bharathiar University,
Tamil Nadu; (ix) Tamil University, Tamil Nadu; (x) University of Madras, Tamil Nadu;
(xi) Dev Sanskriti Vishwavidyalaya, Uttarakhand; (xii) Gurukul Kangri Vishwavidyalaya,
Uttarakhand; and (xiii) University of Patanjali, Uttarakhand are mentioned in this report
as offering graduation courses in Yoga. The report further mentions Morarji Desai
National Institute of Yoga, Delhi, under Ministry of Ayurveda, Yoga and Naturopathy,
Unani, Siddha and Homoeopathy (AYUSH) as offering graduation courses in Yoga.

Vacancies of Directors in higher institutions

1241. SHRI M. P. VEERENDRA KUMAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state what action is being taken to identify

Directors for four IIMs, twenty one NITs and one IIT which are presently headless?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): Following is the status of
action taken to identify Directors of 1IMs, NITs and IITs:

(a) Indian Institutes of Management (IIMs): For six new IIMs at Amritsar,
Sirmaur, Bodh Gaya, Sambalpur, Nagpur, Visakhapatnam advertisement has
been issued and Search cum Selection Committee (SCSC) has been constituted

for recommending a panel of names for consideration of the Government.
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The mentor Directors are looking after the six new IIMs till the appointment
of regular Director. For I[IMs at Ranchi, Raipur, Bangalore and Rohtak, the
SCSC has recommended a panel of names, which are under consideration of
the Government. For IIM Tiruchirappalli, IIM Udaipur and IIM Kozhikode
advertisement for the post has been issued. Till the appointment of regular
Director, the tenure of the outgoing Director has been extended or the senior
most Professor of the Institute has been given additional charge in these

Institutions.

(b) National Institutes of Technology (NITs): For nine NITs at Allahabad,
Durgapur, Jaipur, Jalandhar, Kurukshetra, Rourkela, Surat, Tiruchirappalli
and Warangal Search Committee has recommended a panel of names for
final approval of the visitor. For four NITs at Hamirpur, Suratkhal, Bhopal
and Puducherry advertisement has been issued and applications have been
received. The charge of the post of Director has been entrusted either to

the Director of another NIT/IIT or senior most Professor of the Institute.

(c) Indian Institutes of Technology (IITs): For six IITs at Tirupati, Palakkad,
Bhilai, Dharwad, Jammu and Goa advertisement has been issued and

applications have been received.
Gender inequality in education

+1242. SHRI PRABHAT JHA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether gender inequality in education has been a major challenge in the
Indian education system, while the Sarva Shiksha Abhiyan and the Right to Education

Act has played an effective role in meeting this challenge, if so, the details thereof;

(b) whether Government has made many special efforts during the last two years

to root out gender inequality in education which yielded very encouraging results; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) In order to address
the issue of gender inequality in elementary education the goals of the Centrally
Sponsored scheme of Sarva Shiksha Abhiyan (SSA) retain a clear focus on bridging

and eliminating gender differences in enrolment, retention and quality of learning.

To encourage the participation of girls at elementary level, Sarva Shiksha Abhiyan

(SSA) provides for the opening of schools in the neighbourhood to make access

T Original notice of the question was received in Hindi.
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easier for girls, the appointment of additional teachers including women teachers, free
textbooks, free uniforms, separate toilets for girls, teachers’ sensitization programmes
to promote girls participation, gender-sensitive teaching learning materials including
textbooks and the scheme of Kasturba Gandhi Balika Vidyalayas (KGBVs) as
residential upper primary schools for girls belonging to SC/ST/Minority Communities,
BPL families and girls in difficult circumstances. Out of the 3609 KGBVs sanctioned,
3599 are operational enrolling 3,64,855 girls.

A ‘Digital Gender Atlas’ for advancing girls’ education in India has been prepared
to identify and ensure equitable education with a focus on vulnerable girls, including

girls with disabilities.

The ‘Beti Bachao Beti Padhao’ scheme, launched in January, 2015, is a joint
initiative of Ministry of Women and Child Development, Ministry of Health and
Family Welfare and Ministry of Human Resource Development. The scheme has been
initiated with the objectives of preventing gender biased sex selection elimination,

ensuring survival and protection of the girl child and ensuring her education.

Under the Swachh Vidyalaya Initiative, 417796 toilets blocks have been constructed/
re-constructed in 261400 elementary and secondary Government schools from
15th August, 2014 to 15th August, 2015. As on 15th August, 2015, every Government

school has gender segregated toilets.

Under the Rashtriya Madyamik Shiksha Abhiyan (RMSA) interventions to
promote girls participation in secondary schools include the opening of new schools,
the strengthening of existing schools, the appointment of teachers including female
teachers, the construction of residential quarters for teachers in remote/hilly areas,
hostel facilities for girls’ curriculum reforms to eliminate any hidden gender bias,
conduct of self defence training for the girls, special programmes for empowerment
of girls, stipend for girls with disabilities, vocationalization of secondary education,
girls hostel scheme, teacher sensitization programmes and separate toilet blocks for
girls. Girls are exempt from paying tuition fee in Kendriya Vidyalayas, and there is

33% reservation for girls in Navodaya Vidyalayas.

The “National Scheme of Incentive to Girls for Secondary Education” provides
a X 3,000/- deposit in the name of eligible unmarried girls below 16 years as fixed
deposit, to be withdrawn along with interest, upon the girl reaching 18 years of age

and after passing class 10.

‘Udaan’ is an initiative of the Central Board of Secondary Education (CBSE) to
promote educational opportunities for girl students. It has been designed to provide

a comprehensive platform for deserving girls students who aspire to pursue higher
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education in engineering, and assist them to prepare for the IIT JEE while studying
in classes XI and XII.

(c) Due to the concerted efforts made by the Department the transition rate
of girls from primary to upper primary has shown an increase from 89.76% in
2012-13 to 89.99% in 2013-14 as per Unified District Information System for Education
(U-DISE). The ratio of girls to boys enrolment has remained the same at 0.93% at
primary level and 0.95% at upper primary level respectively for this period whereas
it has shown an increase at secondary level from 1% to 1.01% for these two years.
The annual average dropout rate of girls at primary level has decreased from 4.66%
in 2013-14 to 4.49% in 2014-15.

UGC rules on alliance with foreign universities

1243. SHRI A. K. SELVARAJ: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the University Grants Commission has revised its

rules on alliance with foreign universities, if so, the details thereof;

(b) whether it is also a fact that the revised rules did not result in enough foreign
universities showing interest in having twinning arrangement with Indian counterpart;

and

(c) whether it is also a fact that Government has announced a scheme for State
universities under which professors from universities abroad would be invited to spend

a year to help them improve curriculum pedagogy, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) The University Grants
Commission (UGC) has notified the UGC (Promotion and Maintenance of Standards
of Academic Collaboration between Indian and Foreign Educational Institutions)
Regulations, 2016 with a view to increase synergy between Indian and foreign academic
institutions, to offer students additional choices, improve curriculum and the delivery
of knowledge and educational content. The regulations are in supersession of UGC
(Promotion and Maintenance of Standards of Academic Collaboration between Indian

and Foreign Educational Institutions) Regulations, 2012.

As per the new regulations, Indian universities and colleges, having the highest
grade of accreditation/ threshold accreditation, and conforming to other eligibility
conditions as laid down in the regulations, can apply online to the UGC for starting
twinning arrangement with quality Foreign Educational Institutions (FEI) having the

prescribed quality. The degree will be awarded by the Indian Educational Institutions
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(IEIs) alone; joint degrees are not permitted. The regulations provide for time-bound
processing of the online applications by the UGC. The regulations are available at

www.egazette.nic.in/www.ugc.ac.in

(b) The new regulations have been notified on 11th July, 2016 and it is too

early to assess the response.

(¢) It has been announced on 3rd June, 2016 by the Government that the
Centrally Sponsored Scheme (CSS) of Rashtriya Uchchatar Shiksha Abhiyan (RUSA)
will provide support for engagement of academics from leading foreign universities

with State universities for curriculum and pedagogical reforms.
Scrapping of reservation for OBC category in Central Universities

1244. SHRI NEERAJ SHEKHAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state whether Government has issued a circular whereby
it has scrapped reservation for OBC category for the posts of professor and associate

professor in Central Universities, if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): There has been no change
in the reservation policy for SC, ST and OBC in appointment of faculty in Central
Universities and the University Grants Commission has clarified this to all Central
Universities vide their letter No. F.59-6/2012(CU) dated 7th June, 2016.

Sarva Shiksha Abhiyan in Odisha

1245. SHRI BISHNU CHARAN DAS: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of allocation under the Sarva Shiksha Abhiyan (SSA) scheme for
the last five years to Odisha;

(b) whether any analysis has been carried out recently to know the status of

implementation of various schemes under SSA in Odisha;

(c) the quantum of allocation for Jagatsinghpur district for the last five years
under SSA; and

(d) the details and status of schemes initiated under SSA in Jagatsinghpur district

during the last five years?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) Details of Central share of
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funds released under the Sarva Shiksha Abhiyan (SSA) scheme to the State of Odisha

in the last five years are as under:

(X in lakh)
2011-12 2012-13 2013-14 2014-15 2015-16
92719.98 104307.62 73956.08 66695.31 82081.65

(b) Yes, Sir. Performance of the States/UTs regarding implementation of SSA
is reviewed regularly through existing mechanisms of periodic reviews, workshops
and quarterly progress reports. Additionally, Joint Review Missions (JRM) comprising
of experts, senior policy makers and the other stakeholders regularly visit States in
rotation to monitor the work being done under SSA by the States and to ensure
that funds are spent for the intended purpose. The 21st JRM visited Odisha in
February, 2015.

State Government has reported that two research studies have been carried
out in the year 2015-16, namely: (i) Impact Assessment of Resource Support
Provided to Children with Special Needs (CWSN) in enhancing their Learning
Achievement; and (ii) Assessment of Development of Mathematical Ability through

Mathematics Fair.

(c) Details of funds allocated under SSA to Jagatsinghpur district of

Odisha during the last five years, as reported by the State Government, are

as under:
R in lakh)
Year Funds allocation (Jagatsinghpur district, Odisha)
2011-12 4819.99
2012-13 6150.42
2013-14 3115.63
2014-15 3313.10
2015-16 4392.65

(d) Details of activities undertaken under SSA in Jagatsinghpur district of Odisha
during the last five years as reported by the State Government are given in the

Statement.
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Statement
Details of activities undertaken under SSA in Odisha

Expenditure details along with from various activities initiated
2011-12 to 2015-16

(X in lakh)
Details of activities Amount
2011-12
Civil Works 1867.200
Additional Class Room 1239.841
Bala 551.458
Major Repairs (Upper Primary) 67.221
Royalty 3.556
Separate Girls Toilet 1.750
Toilet/Urinals 3.374
Community Training 36.186
3 Days Non-Residential at Cluster Level 36.186
Free Text Book 150.271
Free Text Book (UP) 150.271
Grants 207.093
Maintenance Grant 95.770
School Grant 86.238
Teachers Grant 17.206
Teaching Learning Equipment 7.880
Innovative Activities 595.612
Computer Aided Learning 52.476
ECCE 14.326
Girls Education 507.620
Minority 1.058
SC/ST 20.132
Interventions for CWSN (IED) 86.459

Inclusive Education 86.459
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Details of activities Amount
Interventions for OOSC 1.977
Non-Residential Bridge Course 1.977
Management Cost and Quality 229.767
Learning Enhancement Programme (LEP) 48.302
Management and MIS 156.269
Community Mobilization 25.196
Research and Evaluation 17.433
Annual Exam 7.926
CTS 1.688
DISE 4.538
Monitoring and Supervision 0.232
Other Evaluation 0.020
Research Work 2.880
School Development Plan 0.150
Teachers Salary 303.285
EPF of GS and SS 76.258
Ts Ganasikyaka 95.213
Additional Teachers-PS (Shiksha Sahayak) 131.815
Teachers Training 96.892
In-Service Teachers’ Training (Both at BRC and CRC Level) 96.892
Fixed Asset 16.292
GranD ToTAL 3608.467
2012-13
Block Resource Centre (BRC) 35.646
Contingency Grant (BRC) 8.480
Honorarium of DEO (BRCC LEVEL) 4.125
Meeting, TA (BRC) 4.800
MRG BRCC 1.600
Salary of Block Accounts 5.492

Salary of Planning-Cum-MIS 3.110
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Details of activities Amount
Salary of Resource Persons (BRC) 6.439
TLM Grant (BRC) 1.600

Civil Works 369.963
Additional Class Room 252.183
Bala 5.326
Royalty 7.754
Toilet/Urinals 104.700

Cluster Resource Centres 240.595
Contingency Grant (CRC) 9.495
Maintenance Grant CRCC 1.880
Meeting, TA (CRC) 11.330
Salary of Resource Persons (CRC) 215.040
TLM Grant (CRC) 2.850

Community Training 43.133
3 Days Non-Residential at Cluster Level 43.133

Free Text Book 139.031
Free Text Book (P) 81.434
Free Text Book (UP) 57.597

Grants 214.524
Maintenance Grant 87.478
School Grant 84.152
Teachers Grant 17.273
Teaching Learning Equipment 25.622

Innovative Activities 325.689
Computer Aided Learning 22.563
ECCE 1.806
Girls Education 292.475
Minority 0.894
SC/ST 5.999

Urban Deprived Children 1.951
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Details of activities Amount
Interventions for CWSN (IED) 74.648
Inclusive Education 74.648
Interventions for OOSC 1.510
Non-Residential Bridge Course 1.012
Others (Residential Care Centre) 0.498
Management Cost and Quality 184.307
Learning Enhancement Programme (LEP) 58.112
Management and MIS 126.196
Research and Evaluation 17.775
Annual Exam 6.997
CTS 0.314
Curriculum Development 1.591
DISE 2.809
Monitoring and Supervision 0.104
Other Evaluation 1.817
Research Work 0.965
School Development Plan 3.179
Teachers Salary 429.230
Ts Ganasikyaka 117.825
Additional Teachers-PS (Shiksha Sahayak) 311.404
Teachers Training 68.946
In-Service Teachers' Training (Both at BRC and CRC Level) 68.946
Community Mobilization 8.528
Fixed Asset 8.378
GranD ToTAL 2161.903
2013-14
Block Resource Centre (BRC) 57.127
Contingency Grant (BRC) 3.427
Honorarium of DEO (BRCC LEVEL) 5.671

Meeting, TA (BRC) 1.765
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Details of activities Amount
MRG BRCC 0.450
Salary of Block Accounts 15.351
Salary of Planning-Cum-MIS 11.031
Salary of Resource Persons (BRC) 18.096
TA and DA of Block Accountant 0.735
TLM Grant (BRC) 0.600

Civil Works 1761.310
Additional Class Room 1390.333
Separate Girls Toilet 296.872
Toilet/Urinals 74.105

Cluster Resource Centres 282.550
Contingency Grant (CRC) 25.321
Maintenance Grant CRCC 4.840
Meeting, TA (CRC) 29.647
Salary of Resource Persons (CRC) 215.040
TLM Grant (CRC) 7.702

Community Training 17.552
3 Days Non-Residential at Cluster Level 17.552

Free Text Book 150.147
Free Text Book (P) 92.010
Free Text Book (UP) 58.137

Grants 230.708
Maintenance Grant 111.992
School Grant 115.030
Teachers Grant 3.287
Teaching Learning Equipment 0.399

Innovative Activities 419.740
Computer Aided Learning 2.598
Girls Education 408.137
SC/ST 9.004
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Details of activities Amount
Interventions for CWSN (IED) 38.024
Inclusive Education 38.024
Management Cost and Quality 137.049
Learning Enhancement Programme (LEP) 28.445
Management and MIS 108.604
Research and Evaluation 7.383
Annual Exam 5.444
DISE 1.939
Teachers Salary 1015.686
EPF of GS and SS 334.538
Remuneration of Part-Time Teacher P.E.T 6.147
Remuneration of Part-Time Teachers Arts 14.862
Ts Ganasikyaka 120.215
TS-Parttime Instructor Art Teachers 1.119
Additional Teachers-PS (Shiksha Sahayak) 538.805
Teachers Training 24.781
In-Service Teachers' Training (Both at BRC and CRC Level) 24.781
Community Mobilization 7.032
GranD ToTAL 4149.089
2014-15
Block Resource Centre (BRC) 67.240
Honorarium of DEO (BRCC LEVEL) 5.541
Meeting, TA (BRC) 0.140
Salary of Block Accounts 17.417
Salary of BRTs (RP) 17.774
Salary of Planning-Cum-MIS 11.552
Salary of Resource Persons (BRC) 13.832
TA and DA of Block Accountant 0.984
Civil Works 122.057
Additional Class Room 23.957
Toilet/Urinals 98.100
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Details of activities Amount
Cluster Resource Centres 216.160
Contingency Grant (CRC) 0.500
Meeting, TA (CRC) 0.600
Salary of Resource Persons (CRC) 215.040
TLM Grant (CRC) 0.020
Free Text Book 126.026
Free Text Book (UP) 126.026
Grants 100.034
Maintenance Grant 53.234
School Grant 46.800
Innovative Activities 219.393
Computer Aided Learning 41.730
Girls Education 176.043
Minority 1.620
Interventions for CWSN (IED) 47.992
Inclusive Education 47.992
Management Cost and Quality 137.315
Learning Enhancement Programme (LEP) 5.084
Management and MIS 132.232
Research and Evaluation 8.593
Annual Exam 6.784
CTS 0.032
DISE 1.604
Other Evaluation 0.007
School Development Plan 0.165
Teachers Salary 702.504
Remuneration of Part-Time Teacher P.E.T 26.599
Remuneration of Part-Time Teachers Arts 31.757
Ts Ganasikyaka 144.900
Additional Teachers-PS (Shiksha Sahayak) 499.248
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Details of activities Amount
Teachers Training 13.292
In-Service Teachers' Training (Both at BRC and CRC Level) 13.292
Community Mobilization 5.054
GranD ToTAL 1765.660
2015-16
Intervention for out of School Children 0.63
Free Text Book 0.00
Uniform 319.31
Teachers Salary 1517.19
Teaching Learning Equipment (TLE) 0.00
Teachers Training 0.47
Block Resource Centre/URC 59.88
Cluster Resource Centre 28.16
Computer Aided Education 0.00
Libraries in Schools 0.00
Teachers Grant 0.00
School Grant 102.56
Research and Evaluation 0.09
Maintenance Grant 115.45
Intervention for CWSN 29.19
Girls Education 3.75
ECCE 0.00
Intervention for SC/ST Children 3.74
Minority Education 3.74
Education for Urban Deprived 3.19
SMC/PRI Training 0.00
Civil Work Construction 271.75

Project Management 138.25
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Details of activities Amount
Learning Enhancement Programme 0.00
Community Mobilization activities 0.35
TotaL 2597.70

Special facilities to women for research work

+1246. SHRI LAL SINH VADODIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government is considering to provide special facilities

to women for undertaking research work;
(b) if so, whether Government has taken any steps in this regard so far; and
(¢) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (c) The University
Grants Commission (UGC) has informed that it has initiated several measures to
promote enrolment of women in Ph.D and M.Phil. courses. The measures include
lying down provisions in the UGC (Minimum standards and procedure for award of
M.Phil./Ph.D. for relaxing the maximum duration for completion of Ph.D. or M.Phil.
by women candidates for a further two years and one year, respectively; allowing
transfer of research data in case of relocation of an M.Phil./Ph.D. woman scholar due
to marriage or otherwise; and allowing women candidates maternity leave/child-care
leave once in the entire duration of M.Phil./Ph.D. for up to 240 days. The regulations
are at http.//egazette.nic.in/WriteReadData/2016/170577 pdf

The UGC has further informed that it provides grants to seven Universities and
Deemed to be Universities, set up exclusively for women, engaged in teaching and
research activities in the country. These universities are namely: (i) Sri Padmavati Mahila
Vishwavidyalayam, Andhra Pradesh; (ii) Bhagat Phool Singh Mahila Vishwavidyalaya,
Haryana; (iii) Karnataka State Women University, Karnataka; (iv) Shrimati Nathibai
Damodar Thackersey Women’s University, Mumbai; (v) Mother Teresa Women’s
University, Tamil Nadu; (vi) Banasthali Vidyapith, Rajasthan; and (vii) Avinashilingam

Institute for Home Science and Higher Education for Women, Tamil Nadu.

T Original notice of the question was received in Hindi.
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The UGC has an exclusive Post-Doctoral Fellowship Scheme for women. The
scheme incentivizes talented women to carry out advanced studies and research. The
awardees are given fellowship at the rate of I 38,800/- per month for the first two
years and X 46,500/- per month for further three years. The number of slots available
under this scheme is 100 per year. The guidelines of the schemes are at http://www.
ugc.ac.in/pdfnews/8868819 revised-final-PDF-W.pdf

The UGC is also providing Swami Vivekananda single girl child fellowship
for research in Social Sciences. Under this fellowship single girl children, who are
registered in Ph.D. programme in Social Sciences, are eligible for receiving I 25,000/-
per month for initial two years and X 28,000/- per month till date of submission of
Ph.D. thesis or five years, whichever is earlier. The guidelines of the scheme are at
http://www.ugc.ac.in/pdfnews/7042851 revised-final-SVGC.pdf

Gross Enrolment Ratio of girls in elementary education

1247. SHRI DILIP KUMAR TIRKEY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) what is the extant figure pertaining to the Gross Enrolment Ratio (GER) of

girls in elementary education in the country, State-wise; and
(b) the steps being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) The State-wise details of
Gross Enrolment Ratio (GER) of girls in elementary education as per Unified District
Information System for Education (U-DISE) 2014-15 are given in the Statement
(See below).

(b) To encourage the participation of girls at elementary level, the Centrally
Sponsored Scheme of Sarva Shiksha Abhiyan (SSA) provides for the opening of
schools in the neighbourhood to make access easier for girls, the appointment of
additional teachers including women teachers, free textbooks, free uniforms, separate
toilets for girls, teachers’ sensitization programmes to promote girls participation,
gender-sensitive teaching learning materials including textbooks and the scheme of
Kasturba Gandhi Balika Vidyalayas (KGBVs) as residential upper primary schools
for girls belonging to SC/ST/Minority Communities, BPL families and girls in
difficult circumstances. Out of the 3609 KGBVs sanctioned, 3599 are operational
enrolling 3,64,855 girls.

The ‘Beti Bachao Beti Padhao’ Scheme is a joint initiative of Ministry of Women
and Child Development, Ministry of Health and Family Welfare and Ministry of
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Human Resource Development with the objectives of preventing gender biased sex

selection, ensuring survival and protection of the girl child and ensuring her education.

Under the Swachh Vidyalaya Initiative, 417796 toilets blocks have been constructed/
re-constructed in 261400 elementary and secondary Government schools from 15th
August, 2014 to 15th August, 2015. As on 15th August, 2015, every Government

school has gender segregated toilets.
Statement

Details of gross enrolment ratio

Sl. No. State/UT GER of Girls in Elementary Education
1. Andaman and Nicobar Islands 87.30
2. Andhra Pradesh 87.18
3. Arunachal Pradesh 126.66
4. Assam 111.51
5. Bihar 105.37
6. Chandigarh 95.74
7. Chhattisgarh 102.39
8. Dadra and Nagar Haveli 82.25
9. Daman and Diu 87.63
10.  Delhi 121.34
11.  Goa 103.60
12.  Gujarat 97.58
13.  Haryana 100.29
14.  Himachal Pradesh 101.79
15.  Jammu and Kashmir 81.48
16.  Jharkhand 107.56
17.  Karnataka 98.86
18.  Kerala 95.90
19.  Lakshadweep 78.48
20.  Madhya Pradesh 100.55
21.  Maharashtra 99.24
22.  Manipur 131.78
23.  Meghalaya 137.68
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Sl. No. State/UT GER of Girls in Elementary Education
24.  Mizoram 122.17
25.  Nagaland 101.74
26.  Odisha 98.75
27.  Puducherry 93.01
28.  Punjab 104.44
29.  Rajasthan 92.62
30.  Sikkim 121.70
31.  Tamil Nadu 100.46
32.  Telangana 95.56
33.  Tripura 114.41
34.  Uttar Pradesh 93.18
35.  Uttarakhand 95.69
36.  West Bengal 105.77

ALL STATES 99.24

Source: U-DISE (2014-15)
Central Universities in Bihar and Jharkhand

11248. SHRT PREM CHAND GUPTA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government proposes to establish Central Universities in all States

of the country, if so, the details thereof; and

(b) whether a decision has been taken to establish Central Universities in most

backward States like Jharkhand and Bihar on priority basis?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) At present,
there is no proposal to set up new Central Universities in all States of the Country.
However, the Andhra Pradesh Re-organization Act, 2014 envisages establishment of
one Central Tribal University each in the State of Andhra Pradesh and Telangana
and one Central University in the successor State of Andhra Pradesh in the 12th and
13th Plans. Further, the Prime Minister announced a package for Bihar on 18.8.2015
which includes establishment of a Central University near Bhagalpur at the historic

site of Vikramshila University.

T Original notice of the question was received in Hindi.
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During the 12th plan (2012-17), the thrust is on consolidation of the higher
education system. Expansion would be mainly done by scaling up capacity of the
existing institutions in place of setting up new institutions. The Central Government
has launched Rashtriya Uchchatar Shiksha Abhiyan (RUSA) on cost sharing basis to

assist States to open new institutions.
Financial assistance for Community Development Through Polytechnic

1249. SHRI C. P. NARAYANAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has discontinued or stopped giving financial assistance to
States to continue Community Development Through Polytechnic (CDTP), a centrally

sponsored project to give training in skills to polytechnic students;

(b) whether it is a fact that as a result of this CDTP was discontinued since

2015-16 in 31 Government polytechnics in Kerala; and

(c) whether grants for this course which is in high demand would be reintroduced

from this academic year?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) No, Sir.

(b) No, Sir. During 2015-16, an amount of ¥ 232.00 Lakh was released covering
29 Polytechnics in Kerala who have submitted valid Utilization Certificates in respect
of grants sanctioned earlier. During the current year, an amount of ¥ 112.50 Lakh

covering 16 Polytechnics has also been released so far.
(¢) Does not arise in view of (a) above.
Collection of school development fund in Kendriya Vidyalaya

1250. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that fifteen hundred rupees are being taken from students

in Kendriya Vidyalayas on quarterly basis as fee in the name of school development
fund;

(b) if so, whether it is a violation of the Right to Education Act which provides

for free education;

T Original notice of the question was received in Hindi.
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(c) the details of amounts received from students against the said head in the

last five years; and

(d) whether Government would take steps to dispense with the said fee, if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) The Kendriya Vidyalaya
Sangathan is charging a nominal amount of I 500/- per month from the students as
Vidyalaya Vikas Nidhi (VVN) for the development of the Vidyalayas. The amount

is being collected on quarterly basis.

(b) No, Sir. The students admitted under RTE Act, 2009 have been exempted
from payment of all kinds of fee upto Class-VIIL

(¢) The details of the amount collected as Vidyalaya Vikas Nidhi (VVN) during
the last five years are as under:-

(Rupees in crore)

Year VVN
2011-2012 318.35
2012-2013 323.75
2013-2014 633.19
2014-2015 646.37
2015-2016 645.86

(d) No such proposal is under consideration.
Vacant posts of teachers in Kendriya Vidyalayas

+1251. CH. SUKHRAM SINGH YADAV: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that a large number of posts of teachers for various

subjects are lying vacant in Kendriya Vidyalayas;

(b) whether the studies of the students are getting affected due to the shortage

of teachers;

(c) the reasons for delayed action in filling the vacancies and whether any action

has been taken against any one in this matter; and

T Original notice of the question was received in Hindi.
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(d) whether any study has been conducted regarding hurdles faced by the teachers
in imparting education due to the lack of knowledge of regional languages as a result

of all India transfer policy of teachers?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) As on 1st July 2016, 9895
teaching posts (including Principal and Vice-Principal) are lying vacant in the Kendriya
Vidyalayas (KVs).

(b) Filling up of vacancies is a continuous process and action is taken from
time to time as per the provisions of the Recruitment Rules for filling up of the
posts. Teachers are also engaged on contractual basis for temporary duration by the
respective KVs as per the policy of Kendriya Vidyalaya Sangathan (KVS) so that

the studies do not suffer.

(¢) The recruitment process in KVS has been delayed due to leakage of
question paper in the written test held on 4.10.2015 for recruitment for the post of
Primary Teachers and later due to paper leak in the written examination scheduled
on 11.10.2015 for the post of LDC. Due to these leakages, other examinations for
recruitment of teaching and non-teaching staff scheduled in the months of October/
November 2015 were postponed or cancelled. The agency that was entrusted with
the recruitment work has now been changed by KVS and a new agency has been

entrusted with the work.

The case regarding leakage of question paper was investigated by the police and
some arrests were also made. A case has also been filed before the Districts and

Sessions Courts, Rewari (Haryana) and the matter is sub-judice.

(d) As per the Article 111 of the Education Code for KVS, “The medium of
instructions shall be Hindi and English. Separate classes for Hindi and English medium
shall be provided from class 1 to XIL.” KVS has not felt the need for conducting
any study regarding hurdles faced by the teachers in imparting education due to the
lack of knowledge of regional languages as a result of all India transfer policy of

teachers.
Revamping of Right to Education (RTE)

1252. SHRI RAJKUMAR DHOOT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government propose to revamp the right to education in the country,

if so, the details thereof; and

(b) what are the reasons behind this move of Government?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) There is no such

proposal at present.
Compliance with reservation roster in private schools of Delhi

+1253. SHRI RAM NATH THAKUR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that there is uniform education for all in the country,
if so, the details thereof;

(b) whether the provision of reservation has been complied with in toto in

Government recognised private schools set up for the poor students in the country;

(c) if so, the number of such schools in the country, which have complied with

reservation roster; and

(d) the number of children belonging to the Scheduled Castes/most backward
classes, who have been given admission in private schools in Delhi in the year
2016-17, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) National Policy on Education,
1986 proposed a national framework for curriculum as a means of evolving a national
system of education capable of responding to India’s diversity of geographical and
cultural mileau while ensuring a common core of values along with academic
components. Based on the National Curriculum Framework—2005, National Council
for Educational Research and Training (NCERT) has formulated model syllabi and
textbooks on school subjects across different stages of schooling. The Schools affiliated
to Central Board of Secondary Education follow syllabi and text books prepared by
NCERT. The State Governments and State Boards either adopt or adapt the syllabi
and textbooks prepared by the NCERT to suit the State specific concerns and needs

or develop their own syllabi and textbooks.

(b) and (c) The reservation for students is governed by the Education Act/
Rules applicable to the concerned State/U.T. The schools also need to follow
the provisions of the Right of Children to Free and Compulsory Education Act,
2009. The schools maintain all relevant records of the students who apply and are
admitted annually as stipulated in Section 3(1) and (2) of the RTE Act, 2009 and
also follow the guidelines/instructions issued by the respective State in which the

schools are situated.

T Original notice of the question was received in Hindi.
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(d) Government of National Capital Territory of Delhi has informed that
18790 children belonging to Economically Weaker Sections/Disadvantaged Groups
which include SC/ST/OBC/Orphans/Children with Special Needs and Transgender
children have been admitted in private unaided recognized schools in Delhi
during 2016-17.

Regulation of Deemed Universities

1254. SHRI T. G. VENKATESH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is planning to bring about changes with regard to

regulation of Deemed Universities in the country, if so, the details thereof;

(b) whether a meeting was scheduled to discuss the regulation issues of Deemed

Universities at UGC, if so, the details of the outcome of the meeting; and
(c) the details of the regulations proposed to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (c) The University
Grants Commission (UGC) has approved a new UGC (Institutions Deemed to be
Universities) Regulations, 2016 in its 516th meeting held on 15.6.2016 which has
been notified on 11.7.2016. The details of the Regulations are available on the website

of UGC www.ugc.ac.in.
Representation for grants under SSA by States

1255. SHRI T. RATHINAVEL:
SHRI A. K. SELVARAIJ:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Thirteenth Finance Commission has recommended

grant for Sarva Shiksha Abhiyan;

(b) whether it is also true that the Thirteenth Finance Commission has

recommended grants to many State Governments for the said Abhiyan;

(c) whether it is also a fact that the said recommended grants are yet to be

released by Government;

(d) whether it is also a fact that the Hon’ble Chief Minister of Tamil Nadu had

made a representation in this regard; and
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(e) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) The Thirteenth Finance
Commission (FC-XIII) had recommended, infer-alia a grant for elementary education
to all States, which aggregate to I 24,068 crore for its award period, 2010-2015.
The objective of the elementary education grant was to provide financial assistance
to States to cover the difference between the targeted State share of 50% by the
terminal year of the Eleventh Plan under Sarva Shiksha Abhiyan (SSA), and the
contribution required to be made by each State in 2008-09, i.e. 35%. Thus, FC-XIII
had recommended a grant of 15% of the estimated SSA expenditure of each State
other than North-Eastern States. In respect of North-Eastern States, the Commission had
recommended the difference between the average amount contributed by each State in
the year 2007-08 and 2008-09 and the amount they needed to contribute on the basis
of a 10% share, subject to a minimum of X 5 crore per year. In recommending the
grant for all States, the Commission had focused on recurrent items of expenditure,
and excluded the requirements of civil works. This grant was an additionality to the
current expenditure of the States for elementary education as per the conditionalties

laid down in the guidelines issued by the Ministry of Finance in August, 2010.
(¢) Details in this regard are being collected.

(d) and (e) Yes, Sir. The period of implementation of recommendations of the
FC-XIII was over on 31st March, 2015 and therefore, Ministry of Finance, Department
of Expenditure which released the grants to States as per the recommendation of FC-

XIII, has informed that no balance grant is payable to States including Tamil Nadu.
Standard of education in Universities/Colleges

1256. SHRI SHADI LAL BATRA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has made any assessment of the quality and standard

of education and teaching in the Universities/ Colleges;
(b) if so, the details and reaction of Government thereto;

(c) whether Government is implementing any programme for improving the
standard of education and teaching in the Universities/Colleges in the country, if so,

the details thereof, if not, the reasons therefor; and

(d) the action taken by Government in improving the education system in the

country?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) The National
Assessment and Accreditation Council (NAAC), an Inter University Centre of the
University Grants Commission (UGC) undertakes accreditation of Universities and
Colleges on seven criteria, which includes the criterion of teaching-learning and
evaluation. Further, under the National Institutional Ranking Framework (NIRF),
Educational Institutions are ranked by an independent ranking Agency on the basis

of objective criteria.

(c¢) and (d) The Central Government and the University Grants Commission
(UGC) are constantly endeavouring to improve quality of higher education in the
country. The Central Government has launched several initiatives viz. Impacting
Research, Innovation and Technology (IMPRINT), Uchchtar Avishkar Yojana (UAY),
Global Initiative of Academic Networks (GIAN) etc. in the field of education for the
qualitative development of education in the country. Under the IMPRINT initiative,
the Government has taken the initiative to address major engineering challenges
through the collaborative efforts of the Indian Institutes of Technology (IITs) and
Indian Institute of Science (IISc). The objectives of UAY scheme are to promote
innovation in IITs addressing issues of manufacturing industries; to spur innovative
mindset; to co-ordinate action between academia and industry and to strengthen labs
and research facilities. GIAN Scheme is for facilitating partnership between Higher
Educational Institutions of the country and other countries. The scheme is aimed at

tapping international talent pool of scientists and entreprencurs.

The UGC undertakes maintenance of standards in teaching and research and
quality assurance in Universities, Deemed to be Universities and Colleges through
the following mechanisms, namely: framing regulations and schemes and; disbursing
grants to the eligible institutions. The UGC has notified several regulations with the
objective of sustenance and improvement in the quality of higher education and for
undertaking academic reforms. The regulations are available at http./www.ugc.ac.in/
page/UGC-Regulations.aspx. In order to encourage research and development in the
country, UGC has laid out schemes, awards, fellowships, chairs and programmes
under which financial assistance is provided to institutions of higher education as well
as faculty members working therein to undertake quality research covering areas of
knowledge across disciplines including revival and promotion of indigenous languages.

These schemes are at http.//www.ugc.ac.in/page/XII-Plan-Guidelines.aspx.
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Rising of criminal incidents against SC students

+1257. SHRI P. L. PUNIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that criminal incidents against students belonging to
scheduled castes are constantly rising in the educational institutions in the last two
years, if so, the details thereof; and

(b) whether Government is considering to amend the ‘Scheduled Castes and
Scheduled Tribes Prevention of Atrocities Act’ in order to provide protection to the
Scheduled Castes and Scheduled Tribes in view of such rising incidents in educational

institutions, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) Law and Order is a
State subject and data on criminal incidents against students belonging to Scheduled
Castes is not Centrally maintained. The Government of India and University Grants
Commission (UGC) have issued several instructions to all State Governments and
Centrally Funded Educational Institutions to curb discrimination of any kind against
any section of students. In order to check discrimination and harassment of any
section of students and to strengthen the grievance redressal mechanism, the UGC
has formulated the UGC (Promotion of Equity in Higher Education Institutions)
Regulations, 2012 and the UGC (Grievance Redressal), Regulations, 2012.

A Conference of Vice Chancellors of Central Universities was held on 18.02.2016
wherein Vice Chancellors were asked to be vigilant and to ensure that the students
from these categories are not put to any disadvantage or hardship.

(b) The Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act,
1989 as amended by the Scheduled Castes and Scheduled Tribes (Prevention of
Atrocities) Act, 2015 and enforced with effect from 26.1.2016, inter-alia, relates to
punishment for obstructing or preventing a member of Scheduled Castes or Scheduled
Tribes from entering any educational institution. At present, there is no proposal to
further amend this Act.

Approval of contents of TV programmes

1258. SHRI JAVED ALI KHAN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is mandatory for the Television (TV) channels to declare the
category of contents of the programmes at the time of applying for registration of

approval for telecasting programmes;

T Original notice of the question was received in Hindi.
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(b) if so, the details of the categories fixed by the Ministry; and

(c) whether after obtaining approval in a particular category, it is mandatory
to obtain approval once again for telecasting programmes based on contents of a

different category?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (c) Ministry
issues permission for private satellite TV channels under the provision of Uplinking
and Downlinking Guidelines based on applicant company’s choice of category in the

application form, which can be one of the following two:
(1) News and Current Affairs Category
(i) Non-News and Current Affairs Category.

A TV channel permitted under Non-News and Current Affairs cannot telecast News
content. However, Ministry considers request of the permitted Companies for change of
category of their permitted TV channel in consultation with Ministry of Home Affairs

for security clearance and Chartered Accountant for assessment of networth of company.
Making policy on FM radio accessible

+1259. SHRI BHUPENDER YADAV: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government is contemplating to make the existing policy for FM

radio accessible, if so, the details thereof; and

(b) whether Government proposes to install FM channels in the various towns

not covered at present, if so, the details thereof, State/Union Territory-wise?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) In view of
the untapped potential of private radio broadcasting, Government decided to expand
the private FM radio network. The Government approved the “Policy Guidelines on
Expansion of FM Radio Broadcasting Services through private agencies (Phase-III)”
on 07.07.2011 to expand services in cities having population more than 1 lakh (2001
Census) and 11 cities of Jammu and Kashmir, North East and Island Territories
having population less than 1 lakh.

(b) 227 cities have been identified for introduction of Private FM Radio, out of
which applications have been invited already for 69 cities and the details are given
in the Statement-I (See below).

T Original notice of the question was received in Hindi.
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As far as AIR is concerned, State/Union Territory-wise details of FM Transmitters

proposed to be installed in uncovered locations are given in the Statement-II.

Statement-1

List of cities identified for introduction of private FM radio

S1. No. Name of City State Region Channels available
Category “C”
1. Alappuzha (Alleppey) Kerala S 4
2. Amravati Mabharashtra W 4
3. Belgaum Karnataka S 4
4.  Bellary Karnataka S 4
5. Bhavnagar Gujarat W 4
6.  Dehradun Uttarakhand N 4
7. Devengeri Karnataka S 4
8. Erode Tamil Nadu S 4
9. Hubli-Dharwad Karnataka S 4
10.  Jamnagar Gujarat W 4
11. Kakinada Andhra Pradesh S 4
12.  Kurnool Andhra Pradesh S 4
13.  Malegaon Mabharashtra w 4
14.  Muzaffarnagar Uttar Pradesh N 4
15.  Nellore Andhra Pradesh S 4
16.  Saharanpur Uttar Pradesh N 4
17.  Salem Tamil Nadu S 4
18.  Shahjahanpur Uttar Pradesh N 4
19.  Ujjain Madhya Pradesh W 4
20.  Vellore Tamil Nadu S 4
Sus ToTAL 80
Category “D”
1. Achalpur Maharashtra W 3
2 Barshi Mabharashtra W 3
3. Bharuch Gujarat W 3
4 Botad Gujarat W 3
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S1. No. Name of City State Region Channels available
5. Burhanapur Madhya Pradesh W 3
6.  Chhattarpur Madhya Pradesh W 3
7. Chhindwara Madhya Pradesh W 3
8. Damoh Madhya Pradesh W 3
9.  Dohad Gujarat W 3
10.  Durg-Bhillainagar Chbhattisgarh W 3
11.  Godhra Gujarat W 3
12.  Gondiya Mabharashtra W 3
13.  Guna Madhya Pradesh \W 3
14. TItarsi Madhya Pradesh W 3
15.  Jagdalpur Chbhattisgarh W 3
16. Jetpur Navagadh Gujarat W 3
17.  Junagadh Gujarat \W 3
18. Khandwa Madhya Pradesh \W 3
19. Khargone Madhya Pradesh \W% 3
20. Korba Chhattisgarh W 3
21. Mahesana Gujarat W 3
22.  Mandsaur Madhya Pradesh W 3
23.  Murwara (Katni) Madhya Pradesh W 3
24.  Neemuch Madhya Pradesh W 3
25.  Palanpur Gujarat W 3
26. Patan Gujarat W 3
27. Porbandar Gujarat W 3
28. Rajgarh Chhattisgarh W 3
29. Ratlam Madhya Pradesh W 3
30. Rewa Madhya Pradesh W 3
31. Satna Madhya Pradesh W 3
32, Shivpuri Madhya Pradesh W 3
33.  Singrauli Madhya Pradesh W 3
34.  Surendranagar Dudhrej Gujarat W 3
35.  Veraval Gujarat W 3
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S1. No. Name of City State Region Channels available
36. Vidisha Madhya Pradesh W 3
37.  Wardha Mabharashtra \Y 3
38.  Yavatmal Maharashtra W 3
SuB TotAL 114

Cities in Border Areas of Jammu and Kashmir and NE States

1. Kargil Jammu and N 3
Kashmir

2. Leh Jammu and N 3
Kashmir

3. Kathua Jammu and N 3
Kashmir

4. Poonch Jammu and N 3
Kashmir

5. Bhaderwah Jammu and N 3
Kashmir

6.  Dubhari Assam E 3

7.  Haflong Assam E 3

8. Jowai Meghalaya E 3

9.  Lung-Lei Mizoram E 3

10.  Mokukchung Nagaland E 3

11. Belonia Tripura E 3

SuB TotAL 33

ToraL 69 New Cities (Barch-1I) INCLUDING 227

BorDER AREA CITIES

Statement-I11

List of FM transmitters being set up under 12th plan including cont. schemes of

earlier plans in uncovered areas

SI. No. Place State Power of new FM transmitter
1. Kakinada Andhra Pradesh 10 KW
2. Anini/Roing Arunachal Pradesh 1 KW

3. Bomdila Arunachal Pradesh 1 KW




Written Answers to

[28 July, 2016]

Unstarred Questions 217

SI. No. Place State Power of new FM transmitter
4. Changlang Arunachal Pradesh 1 KW
5. Daporijo Arunachal Pradesh 1 KW
6. Khonsa Arunachal Pradesh 1 KW
7. Baririzo Arunachal Pradesh 100 W
8. Bhalukpong Arunachal Pradesh 100 W
9. Boleng Arunachal Pradesh 100 W
10. Chayangtajo Arunachal Pradesh 100 W
11. Gensi Arunachal Pradesh 100 W
12. Hayuliang Arunachal Pradesh 100 W
13. Koyu Arunachal Pradesh 100 W
14. Mariang Arunachal Pradesh 100 W
15. Mechuka Arunachal Pradesh 100 W
16. Nampong Arunachal Pradesh 100 W
17. Palin Arunachal Pradesh 100 W
18. Raga Arunachal Pradesh 100 W
19. Rumgong Arunachal Pradesh 100 W
20. Sagalee Arunachal Pradesh 100 W
21. Sangram Arunachal Pradesh 100 W
22. Tuting Arunachal Pradesh 100 W
23. Yachuli Arunachal Pradesh 100 W
24. Yingkiong Arunachal Pradesh 100 W
25. Golpara Assam 1 KW
26. Karim Ganj Assam 1 KW
217. Lumding Assam 1 KW
28. Bakuliaghat Assam 100 W
29. Barpeta Assam 100 W
30. Dudnoi Assam 100 W
31. Lanka Assam 100 W
32. Sarihajan Assam 100 W
33. Udalguri Assam 100 W
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SI. No. Place State Power of new FM transmitter
34. Silchar Assam 5 KW
35. Muzzaffarpur ~ Bihar 10 KW
36. Ambikapur Chhattisgarh 5 KW
37. Bhuyj Gujarat 5 KW
38. Kinnaur (Kalpa) Himachal Pradesh 1 KW
39. Green Ridge Jammu and Kashmir 10 KW
40. Himbotingla Jammu and Kashmir 10 KW
41. Nathatop Jammu and Kashmir 10 KW
42. Naushera Jammu and Kashmir 10 KW
43. Dhanbad Jharkhand 10 KW
44. Alappuzha Kerala 5 KW
45. Ratlam Madhya Pradesh 10 KW
46. Rewa (Air Site) Madhya Pradesh 10 KW
47. Chhatarpur Madhya Pradesh 5 KW
48. Gwalior Madhya Pradesh 5 KW
49. Jalgaon Mabharashtra 5 KW
50. Tamenglang Manipur 1 KW
51. Ukhrul Manipur 1 KW
52. Chingai Manipur 100 W
53. Tamei Manipur 100 W
54. Cherapunjee Meghalaya 1 KW
55. Baghmara Meghalaya 100 W
56. Tura Meghalaya 5 KW
57. Champhai Mizoram 1 KW
S8. Kolasib Mizoram 1 KW
59. Tuipang Mizoram 1 KW
60. Chiahphuri Mizoram 100 W
61. Khawbung Mizoram 100 W
62. Pukzing Mizoram 100 W

63. Vanlaiphai Mizoram 100 W
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SI. No. Place State Power of new FM transmitter
64. Zawnrgin Mizoram 100 W
65. Phek Nagaland 1 KW
66. Wokha Nagaland 1 KW
67. Zunheboto Nagaland 1 KW
68. Henima Nagaland 100 W

(Tenning)
69. Meluri Nagaland 100 W
70. Joranda Odisha 1 KW
71. Soro Odisha 1 KW
72. Bhawanipatna ~ Odisha 5 KW
73. Amritsar Punjab 20 KW
74. Kota Rajasthan 1 KW
75. Bundi (TV Site) Rajasthan 10 KW
76. Chauntan Hill Rajasthan 20 KW
77. Ajmer Rajasthan 5 KW
78. Chungthang Sikkim 100 W
79. Dentam Sikkim 100 W
80. Gyalshing Sikkim 100 W
81. Lachen Sikkim 100 W
82. Lachung, Forest Sikkim 100 W
Guest House
83. Mangan Sikkim 100 W
84. Namthang, Sikkim 100 W
Police Thana
85. Soreng Sikkim 100 W
86. Yuksum Sikkim 100 W
87. Ottacamund Tamil Nadu 10 KW
(Ooty)
88. Nutan Bazar Tripura 1 KW
89. Udaypur Tripura 1 KW
90. Ambassa Tripura 100 W
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SI. No. Place State Power of new FM transmitter
91. Chowmanu Tripura 100 W
92. Damchhara Tripura 100 W
93. Gandachhara Tripura 100 W
94, Jolaibari Tripura 100 W
95. Sakhan Tripura 100 W
96. Silachari Tripura 100 W
97. Vangmun Tripura 100 W

(Bhangmun)
98. Longtherai Tripura 5 KW
99. Meerut Uttar Pradesh 10 KW
100.  Etawah Uttar Pradesh 10 KW
101.  Agra Uttar Pradesh 5 KW
102.  Mathura Uttar Pradesh 10 KW
103.  Champawat Uttarakhand 1 KW
104.  Dehradun Uttarakhand 10 KW
105.  Haldwani Uttarakhand 10 KW
106.  Haridwar Uttarakhand 100 W
107.  Almora Uttarakhand 5 KW
108.  Krishnanagar West Bengal 10 KW
109.  Bardhwan West Bengal 10 KW
110.  Cooch Behar = West Bengal 10 KW
111.  Darjeeling West Bengal 10 KW
112.  Kurseong West Bengal 10 KW

Promotion of regional language and culture through private FM channels

+1260. SHRT BHUPENDER YADAV: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government is encouraging private FM channels to promote regional

language and culture, if so, the details thereof; and

(b) whether any such private FM channels is working at present with Government’s
help, and if so, the details thereof?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) As per clause
15.1 of Policy Guidelines on Expansion of FM Radio broadcasting services through
private agencies Phase-III, a permission holder has to ensure that at least 20% of
the total broadcast in a day (reckoned from 0000 hrs. to 2400 hrs.), is in the local
language of that city and promotes local content. This may include the Radio jockeys
speaking in local language(s)/dialect(s) or programmes focused on local culture/
tradition/folk music etc. or other permissible programmes/advertisements in the local
language(s)/dialect(s).

(b) No, Sir.
Movie ratings through CBFC

1261. SHRI MOHD. ALI KHAN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Central Board of Film Certification (CBFC) is set to explain movie

ratings; and
(b) if so, the details worked out so far?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) and (b) Central
Board of Film Certification (CBFC) certifies films for public exhibition in accordance
with Cinematograph Act, 1952 and Cinematograph (Certification) Rules, 1983. The
existing Section 5 (A) of the cinematograph Act prescribes categories of certification
of Films namely 'U', 'UA', 'A' or 'S' duly explaining the suitability for viewing by
different age groups. In order to recommend broad guidelines/procedures to set the
principles which shall guide the CBFC with respect to ceftification of film, a Committee
of Experts headed by Shri Shyam Benegal was constituted in January, 2016. The
Committee submitted its first report in April, 2016 and final report in June, 2016.

Broadcasting capacity of radio stations in Uttarakhand

+1262. SHRI MAHENDRA SINGH MAHRA: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether it is a fact that owing to low broadcasting capacity of Radio stations

in Uttarakhand, the broadcast made therefrom is audible to a limited distance;

(b) if so, whether the Ministry proposes to enhance the broadcasting capacity
of radio stations in Uttarakhand;

T Original notice of the question was received in Hindi.
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(c) if so, the radio stations selected for enhancement of broadcasting capacity

during the current financial year; and
(d) if not, the reasons therefor and by when the capacity would be upgraded?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (d) Prasar
Bharati has informed that All India Radio (AIR) Programmes are broadcast from 20
AIR centres located in Uttarakhand. Being a hilly State, establishing High Power
MW/FM Transmitters is not fruitful as FM wave travels in straight way and MW
wave is badly affected by rocky hills. Therefore, low power Medium Wave and
FM Stations were set up at Almora, Pauri, Pithoragarh, Gopeshwar (Chamoli),
Uttarkashi, Gairsen, New Tehri and Bageshwar. It is also stated that 100 W FM
transmitter at Becher, Bhatwari, Gopeshwar, Kalagarh, Kashipur, Khetikhan, Nainital,
Pauri, Pithoragarh, Pratap Nagar, Rajgarhi, Ranikhet, Tanakpur and Ukhimath were
set up for localized coverage. A 10 kW FM transmitter functioning from Mussoorie
is providing coverage to Dehradoon, Roorkee and other plane areas of Uttarakhand
and Uttar Pradesh due to line of sight propagation. The installed coverage capacity
of AIR MW/FM transmitters setups in Uttarakhand is about 58% areca of the States.
As on date, almost all the transmitters are working satisfactorily and operating on
full power except 1 kW MW transmitter at Gopeshwar and Uttarkashi (which are
presently working at half power) and 100 W FM transmitter at Bhatwari, which is
presently under breakdown.

Apart from the above, 23 channels of All India Radio available on Doordarshan’s
DTH platform (DD Free Dish) can be received through set top box and 13 popular
channels can also be received through internet by browsing AIR’s website (allindiaradio.
gov.in) and by downloading suitable apps on IOS/Android/Windows based mobile
phones.

An additional 10 kW FM transmitter has been installed at Mussoorie for airing
the programme of upcoming AIR Station at Dehradoon. In addition to this, Prasar
Bharati has schemes for setting up of 10 kW FM transmitter at Haldwani, 5 and 1
kW FM transmitter at Almora and 1 kW FM transmitter at Champawat.

Relaunching of DD India as International TV Channel

1263. PROF. M.V. RAJEEV GOWDA: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) what progress has been made on re-launching DD India as an International
TV channel on the lines for the BBC World, as announced by Government last year;

(b) the funds allocated and spent for this so far;
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(c) the deadline for restructuring Prasar Bharati and the launch or re-launch of
DD India; and

(d) whether Government is aware that in order to launch a world class Indian
channel, the Prasar Bharati first needs to be made autonomous, acccountable and

professional, if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) and (b)
Prasar Bharati has informed that DD-India was launched on 14th March, 1995. It
was initially known as DD World and renamed as DD-India in the year 2000. The
channel reaches 38 countries at present. No fund was allotted specifically for re-
launching of DD-India, hence no expenditure was incurred on this account. ¥ 6.46
Lakh was allotted in the year 2015-16 for programming of DD-India which was used

for normal production activities.
(¢) No such deadline has been fixed for restructuring of Prasar Bharati.

(d) The affairs of Prasar Bharati are conducted under the provisions of Prasar
Bharati Act, 1990 which essentially aims to confer autonomy upon the organization.
Adequate provision has been made in the Act itself to make Prasar Bharati accountable.
Prasar Bharati is accountable to the Parliament through its various Committees and
laying of its annual accounts and annual reports as also through various questions

raised in the Parliament.

Prasar Bharati Board, apart from Chairman and three whole time members,
comprises of 6 part time members and other ex-officio members and the Board is

empowered to take all decisions as per provision of Prasar Bharati Act, 1990.
Wrong projection of Goa in Hindi movies

1264. SHRI SHANTARAM NAIK: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Goa has been shown in bad lights in the Hindi movies;

(b) whether Central Board of Film Certification (CBFC) has no control over the

script of a film;

(c) whether State Government of Goa has approached the Central Board of Film

certification for objectionable depiction of girls in the State;

(d) whether it is a fact that most of the girls caught in Goa by the police hail

from outside the State; and
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(e) whether Government proposes to take any steps through Central Board of
Film Certification or through amendment to the Cinematograph Act to prevent Goa

being shown in bad light?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (e) The
Central Board of Film Certification (CBFC) certifies films for public exhibition in
accordance with the Cinematograph Act, 1952, Cinematograph (Certification) Rules,
1983 and Guidelines for certification of films notified by the Government under
Section 5 B of the Cinematograph Act. The guidelines prescribe that while certifying
a film CBFC, among other things, is to ensure that visuals or words contemptuous
of racial, religious or other groups are not presented. The guidelines also prescribe
that while certifying films the CBFC should ensure that the film is judged in its
entirety from the point of view of its overall impact. GBFC certifies every film for
public exhibition in accordance with the above mentioned guidelines wherever specific

references to any region is made.

While the CBFC does not have control over a script of a film which is part
of artistic expression or creativity of a film maker, CBFC at the time of certifying
a film suitable for public exhibition under different categories in accordance with
the Cinematograph Act, can also direct an applicant to carry out such excisions or

modifications in the film as it thinks necessary.

The Government of Goa has not approached CBFC about the content of any
film certified for public exhibition.

No information is available about arrest of any individual by State Government

Agencies as law and order is the subject matter of the State.

The existing provisions in the Cinematograph Act and the guidelines prohibit

depiction of any region of the country in an inappropriate manner.
Criteria for setting up of community radio stations in the country

1265. SHRI PARIMAL NATHWANI: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the details of operational Community Radio Stations (CRSs) in the country,
State/UT-wise along with the details of guidelines prepared, criteria fixed, funding
provision made available for setting up of CRS by educational institutions, registered
societies, trusts and NGOs etc.;

(b) whether applications have been received by Government for setting up of

CRS in the various States of the country during the last three years; and
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(c) if so, the details and present status thereof, State/UT-wise including Jharkhand
and Gujarat?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) 196 Community
Radio Stations (CRSs) are presently operational in the country. State/UT-wise details

of operational CRSs are available on Ministry’s website: www.mib.nic.in.

(b) and (c) Permission to set up CRS is granted in accordance with Policy Guidelines

for setting up of CRS in India, which are available on Ministry’s website: www.mib.nic.in.

Policy Guidelines for setting up of CRS in India allows setting up of CRS by
Not-for-Profit Organisations like educational institutions, NGOs/Registered Societies,
Trusts and Krishi Vigyan Kendras etc. Permission is granted subject to fulfilment of
eligibility criteria and receipt of mandatory clearances from Ministry of Home Affairs,
Ministry of Defence and Wireless Planning and Coordination Wing of Ministry of
Communications and Information Technology. Clearances are also obtained from
Ministry of Human Resource Development in case of Educational Institutions and
Ministry of Agriculture in case of State Agriculture Institutions, Indian Council of
Agricultural Research (ICAR) Institutions and Krishi Vigyan Kendras.

The Ministry provides financial assistance to new and existing CRSs for
purchasing new equipment under the Plan Scheme namely “Supporting Community
Radio Movement in India”. All letter of Intent Holders for setting up of CRS are
eligible to apply for financial assistance. The maximum assistance is 50% of the total

estimated expenditure of equipment, subject to a ceiling of ¥ 7.50 lakhs.
Detailed guidelines about the financial assistance are at Ministry’s website: www.mib.nic.in

CRS applicants are also eligible to seek funding from multilateral aid agencies for

setting up the CRS, subject to FCRA clearance under Foreign Contribution Regulation Act.

(b) and (c) During last three years, including current financial year, Government
has received 747 applications for setting up of CRS in the country. Present status

of these applications, including Jharkhand and Gujarat, is as below:

(1) Letters of Intent issued: 62
(il) Referred back to applicants, for providing requisite documents: 116
(iii) Referred to concerned Ministries: 95
(iv) Returned/rejected: 474

The details of applications are available on Ministry’s website: www.mib.nic.in.
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Status of applications received from Jharkhand is as follows:

(i)  Total no. of applications received: 07
(i)  Referred to concerned Ministries: 01
(iii) Returned/rejected: 06

Status of applications received from Gujarat is as follows:

(i)  Total no. of applications received: 08
(i)  Referred to concerned Ministries: 03
(iii))  Returned/rejected: 05

Conversion of FTII into Digital Media University

1266. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether it is a fact that the Ministry is planning to convert the present Film
and Television Institute of India (FTII) into Digital Media University, if so, the details

thereof;
(b) whether any proposal has been received by the Ministry in this regard; and
(c) the stand of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (c)
No, Sir.

Broadcasting of programmes in regional languages in Uttarakhand

+1267. SHRI MAHENDRA SINGH MAHRA: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) the time slot allotted for broadcasting of programmes in regional languages

from the radio stations of Uttarakhand at present, station-wise; and

(b) whether Government would consider to fix a five hour duration for broadcasting
from radio stations on daily basis while giving a preference to local languages for

the publicity and promotion thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) Prasar Bharati
has informed that AIR Almora and AIR Pauri (Garhwal) in Uttarakhand are two

T Original notice of the question was received in Hindi.



Written Answers to [28 July, 2016] Unstarred Questions 227

programme originating stations. Total transmission of AIR Almora is approximately

15 hours and AIR Pauri (Garhwal) is approximately 5 hours.

The time slot allotted to Kumaoni dialect broadcast from AIR Almora is
approximately 2 Hours and Garhwali dialect broadcast from AIR Pauri (Garhwal)
is approximately 30 Minutes daily. AIR Bageshwar and Pithoragarh are relaying

programmes of AIR Almora in Kumaoni dialect as well.

(b) Most of the programme originating stations of All India Radio are broadcasting
programmes for more than five hours which includes programmes in local languages/
dialects. As Public Service broadcaster it is the mandate of AIR to broadcast
programmes in all languages and a large number of dialects, promoting cultural

identity of every group of the country.
Konkani films in International film Festival

1268. SHRI SHANTARAM NAIK: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the names of Konkani language films shown in International Film Festivals;
(b) which are the festivals in which Konkani films have been shown; and

(c) whether Government gives any financial assistance to the Konkani films

proposed to be shown or have been shown in the International Film Festival?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) Every year, best
of contemporary Indian films are selected under “Indian Panorama” for showcasing
in International Film Festival of India. The following Konkani films selected under

Indian Panorama were screened in various film festivals Since the year 2011:-
(1) Nachom-ia-Kumpasar
(i) Home Sweet Home
(iii)) Hanv Tum, Tum Hanv
(iv) Prem at First Sight
(v)  Baga Beach
(vi) Digant
(vil) O Maria

(b) Following are the festivals in which Konkani Films selected under Indian

Panorama have been shown since the year 2011:-
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46th International Film Festival of India, 2015

44th International Film Festival of India, 2013

Lacarno Film Festival of Switzerland, 2013

43rd International Film Festival of India, 2012

42nd International Film Festival of India, 2011

Indian Panorama Public Screenings, 2016 in Delhi

Indian Panorama Film Festival in Patna, 2016

Screening of 63rd National Award winning films in Pune, 2016
Indian Panorama Film Festival in Port Blair, 2015

Pune International Film Festival, 2014

Kerala International Film Festival, 2014

Indian Panorama Film Festival in Auroville, Puducherry/Tamil Nadu, 2013
Indian Panorama Public Screening in Delhi, 2013

Chennai International Film Festival, 2013

Indian Panorama Public Screening in Delhi, 2012

Indian Panorama Public Screening in Delhi, 2011

(c¢) Government does not give any financial assistance for screening a film in
any festival. Indian films which are selected under “Indian Panorama” are sent by
Directorate of Film Festivals, Ministry of Information and Broadcasting to various

film festivals in India and abroad.
Promotion of scientific temperament by Doordarshan

1269. SHRI DILIP KUMAR TIRKEY: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) what steps the national broadcaster, Doordarshan (DD) is taking to promote

scientific temperament through its programmes; and

(b) whether any policy decision has been taken in this regard, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) and (b) Prasar
Bharati has informed that as per Section 12 of the Prasar Bharati Act 1990, one of
the objectives of Prasar Bharati is to pay attention to the field of education, science

and technology. Accordingly, Doordarshan telecasts many programmes in different
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genres for children, youth, women, current affairs, sports, science, science fiction and
family dramas etc. All Doordarshan Channels including DD Kisan telecast programmes

to promote scientific temperament as a continuous effort.

Further, Doordarshan has entered into Memorandum of Understanding (MoU)
with Indira Gandhi National Open University (IGNOU), National Human Resource
Development (NHRD) and Public Service Broadcasting Trust (PSBT) to produce and

telecast several such programmes.
Implementation of recommendation of Sam Pitroda Panel

1270. SHRI DILIPBHAI PANDYA: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Prasar Bharati Act provides for accountability of Prasar Bharati

to the Parliament instead of the Executive Ministry;
(b) if so, the reasons for non-implementation of this provision so far; and

(c) the steps taken by Government for implementation of the recommendations

of Sam Pitroda Panel regarding Prasar Bharati?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) and (b) Prasar
Bharati is governed under the provisions of the Prasar Bharati Act 1990. Section 13
of the Act provides for constitution of a Parliamentary Committee to oversee that the
Prasar Bharati Corporation discharges its functions in accordance with provisions of
the Act. However, the Group of Ministers (GoM) on Prasar Bharati had recommended
in 2011 for deletion of Section 13 from the Prasar Bharati Act, 1990 on the ground
that the Standing Committee on Information Technology is playing the same role. A
proposal on the lines of this recommendation was also moved by the Ministry of
Information and Broadcasting for comprehensive amendment of the Prasar Bharati Act
inter-alia providing for deletion of Section 13 of the Prasar Bharati Act. However,
the proposal was withdrawn since it was felt that there was a need to further assess

and analyse the proposal.

At present accountability of Prasar Bharati to Parliament is ensured through
Parliament Questions and various Parliamentary Committees, including the Standing
Committee on Information Technology that reviews functioning of the Corporation
on a regular basis. As per the provisions of the Act, Annual Report and Audited
Annual Accounts of Prasar Bharati are laid in Parliament through the Central

Government.
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(c) Sam Pitroda Committee has recommended framing a long-term vision
and strategy for Prasar Bharati that would include and be dependent upon the
technology choices, assessment of human resources, review of programming,
including review of existing channels and also a study of independent sources of
finances for Prasar Bharati. In pursuance of the recommendations of Sam Pitroda
Committee, Prasar Bharati has been advised to get manpower audit conducted in
respect of their various establishments. Action on other recommendations of the

Committee is underway.
Violation of Advertisement Code

1271. SHRI C. M. RAMESH: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the details of Programme Code and Advertisement Code prescribed under
Cable TV Network Rules, 1994;

(b) whether cases of violations of above Codes came to notice of Ministry in

the last three yeare;
(c) if so, details thereof and action taken thereon;
(d) for how long a private satellite TV channel can beam advertisement in one go;

(e) whether Ministry is aware that, many a time, advertisements are given for

nearly 10 minutes in private TV channels; and

(f) if so, whether such lengthy advertisements are permitted under the Codes,

and if not, what action Ministry is taking on such channels?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) The content
telecast on private satellite TV channels is regulated under the Cable Television
Networks (Regulation) Act, 1995 and Cable Television Network Rules, 1994 framed
thereunder which prescribes that all programmes and advertisements telecast on such
TV channels should be in conformity with the prescribed Programme Code and
Advertising Code prescribed in Rules 6 and 7 of the Cable Television Networks
Rules, 1994, respectively. These codes contain a whole range of principles to regulate
content on such TV channels. The Programme and Advertising Codes are available

on the Ministry’s website www.mib.nic.in.

(b) and (c) The details of action taken against the content telecast on private
satellite TV channels in violation of the Programme and Advertising Codes during

the last three years and the current year are given in the Statement (See below).
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(d) to (f) Rule 7(11) of the Cable Television Networks Rules 1994 has prescribed
a ceiling of 12 minutes per hour of broadcast for all television channels. The said
Rule provides that “No programme shall carry advertisements exceeding 12 minutes
per hour, which may include up to 10 minutes per hour of commercial advertisements,
and up to 2 minutes per hour of a channel’s self-promotional programmes”. This

provision of the Cable Television Networks Rules 1994 has been challenged before

the High Court of Delhi and the matter is pending adjudication.

Statement

Action Taken by Ministry of Information and Broadcasting on violation of

Programme and Advertisement code by Private TV channels during

the last three years and current year

Sl. Name of Reason for Show Cause Details of action taken

No. the Channel Notice

1 2 3 4

Year-2013

1. Enter 10 Telecast of Hindi feature Order dated 08.01.2013 was
film 'Musafir', 'Plan' and issued to the channel prohibiting
'Ashiq Banaya Aapnne'- 'A' the transmission of the channel
certified films. for one day.

2. Zing Telecast of Hindi feature Order dated 08.01.2013 was
film "Hawas"-'A' certified issued to the channel prohibiting
film. the transmission of the channel

for one day.

3. Manoranjan Telecast of Hindi feature Order dated 08.01.2013 was

TV film "Topless"-"A' certified issued to the channel prohibiting
film. the transmission of the channel
for one day.

4. SSTV Telecast of Trailer of the Order dated 08.01.2013 was
film "Friends with Benefits" issued to the channel prohibiting
which was not certified by the transmission of the channel
CBFC for telecast on TV for one day .
channels.

5. FTV Telecast of an advertisement An Advisory dated 17.01.2013

of Vodka on 2.3.2011 in
a programme Fashion TV
Launch Party

was issued to the channel.
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6. Sadhna TV  Telecast of programme A Warning dated 06.03.2013 was
"Adhyatamik Gyan issued to the channel.

Charcha" showing content
contemptuous of religious
groups, defamatory and
content likely to encourage
violence.
7. Comedy Telecast of Programme An Advisory dated 28.03.2012
Central "The Wonder Years" was issued to the channel.
showing content against
good tests and decency
and child denigrating

8. FTV Telecast of programme An Order dated 28.03.2013 was
"Desigers in High Definition" issued to the channel prohibiting
on 11.9.11, "Chantellie the transmission of the channel
Lingrie, Paris" on 12.09.11 for 10 days
and "Lingerie" on 15.09.11
and "15th Anniversary-Top
Designers" showing obscene
and women denigrating
content

9. NDTV Telecast of programme "Life An Advisory dated 02.04.2013

Good Times a Beach" during April, May was issued to the channel.
,2011 showing obscene and
women denigrating content

10. Mahuaa Telecast of Hindi feature An order dated 25.04.2013 was
film 'Aulaad' and 'Ek Aur issued to the channel prohibiting
Kurukshetra'-'A" certified the transmission of the channel
films. for one day.

11. AXN Telecast of Hindi feature An order dated 25.04.2013 was
film 'Darkness Falls'-'A' issued to the channel prohibiting
certified film. the transmission of the channel

for one day.

12. Movies Ok Telecast of Hindi feature An order dated 01.05.2013 was

film 'Dil Jale'-'A' certified
film.

issued to the channel prohibiting
the transmission of the channel
for one day.
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1 2 3 4
13.  Comedy Telecast of programme An order was issued on 17.05.2013
Central "Stand Up Club" prohibiting the transmission of the
channel for 10 days.

14. 1IBN 7 Telecast of the Advertisement Order dated 29.05.2013 was
of "Axe Shower Gel" issued directing the channel to
containing vulgar and furnish an undertaking regarding
indecent content. not airing such ads in future.

15. Sandesh Telecast of programme "Aaj An Advisory issued on 07.06.2013

News No Mahima, Desh Ni Gruh to all TV channels including this
Dasha" showing superstition channel.
and blind belief

16. All channels Telecast of a programme An Advisory dated 07.06.2013
which showing superstition issued to all channels.
and blind belief.

17. MTV Telecast of the advertisement Order dated 17.06.2013 was
of "Axe Shower Gel" issued directing the channel to
containing vulgar and furnish an undertaking regarding
indecent content. not airing such ads in future.

18. VHI Telecast of advertisement of Order dated 17.06.2013 was
"Axe Shower Gel" showing issued directing the channel to
obscene and women furnish an undertaking regarding
denigrating content. not airing such ads in future.

19. Colors Telecast of advertisement Order dated 17.06.2013 was
of "Axe Shower Gel" issued directing the channel to
showing obscene and furnish an undertaking regarding
women denigrating content. not airing such ads in future.

20. News Time Telecast of programme An order dated 05.09.2013 was

Assam revealing the identity of issued to run apology scroll for
children caught inhaling two days.
drugs.
21. N TV Telecast of News report An order dated 18.09.13 issued

showing contents offending
good taste and decency and

women denigrating

to the channel to run the apology

scroll for three days.
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22.  All News Telecast of inflammatory An Advisory dated 20.09.2013
and Current and provocative news/ was issued to the channel.
Affairs programmes in a
channels sensational manner.

23. Zoom TV Telecast of Film "Teesri An order dated 01.10.2013 was

Aankh-'A" certified film. issued to prohibit the transmission
or re-transmission for one day

24. ABN Andhra Telecast of a song based An order dated 01.10.2013
Jyoti programme on "Ide Mallea was issued to the channel to

Velavani" containing obscene prohibit the transmission or re-
and women denigrating transmission for seven days.
content

25. Manoranjan  Telecast of 'A' Certified An order was issued on 17.05.2013
TV Hindi feature film "Ek to prohibit the transmission or

Chatur Nar" re-transmission of channel for
seven days

26. BIG CBS Telecast of programme An order was issued on 15.10.2013
LOVE "Excused" containing women to the channel to prohibit the

denigrating content transmission or re-transmission of
channel for one day.

27. All channels Guidelines for media An Advisory dated 17.10.2013

reporting on children to all channels.
(NCPCR)

28. All News Comparison of speech of An Advisory dated 21.10.2013
and Current the Prime Minister with was issued to the all News and
Affairs the speech of other political Current Affairs channels.
channels leaders on Independence

Day

29. UTV Telecast of a programme An order dated 06.11.2013

Bindass "Emotional Atyachaar was issued to prohibit the
Season 3" containing transmission or re-transmission
obscene content for three days

30. Khoj India  Telecast of news report A warning dated 23.12.2013

revealing the identity of
mentally challenged rape
victim and her child

was 1issued to channel
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31. Manoranjan Telecast of various films A warning dated 26.12.2013 was
TV without showing CBFC issued to the channel
certificates
32. News X Channel had carried a news An Advisory dated 26.12.2013
scroll on the health of was issued to channel.
Hon'ble President of India
on June 23, 2012
Year-2014
33. WB Telecast of a "V/UA" Order dated 16.01.2014 was
certified film "It's a Boy Girl issued for taking the channel off
Thing" showing obscene and air for one day.
women denigrating content
34.  All News Telecast of Republic Day  An Advisory dated 23.01.2014
and Current Parade with commentary, was issued to all news channels.
Affairs advised to carry the signals
channels of DD with sign language
interpretation
35. Lemon Telecast a news report, A warning dated 10.03.2014 was
News revealing the identity of the issued to channel
sexually abused women
36. Bansal Telecast a programme A warning dated 11.03.2014 was
News ‘Ladkiyon Ka Gumnaam issued to channel
Bodyguard’ promoting
superstition and blind belief
37. NE TV Telecast of news bulletins A warning dated 12.03.2014 was
showing the dead bodies and issued to channel
badly injured people without
morphing or blurring
38. Zee TV Telecast of a serial 'Jodha A warning dated 20.03.2014 was

Akbar" containing content
promoting communal
attitudes, encouraging
violence and also defamatory
content

issued to the channel
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39. India News Telecast of programme A warning dated 25.03.2014 was
'Rahasya" promoting issued to channel
superstition and blind belief
40. Big Boss- Telecast of a reality show An Advisory dated 26.03.2014
Season-7 Bigg Boss Season-7 was issued to channel
41. Amrita TV ~ Telecast of 'A' Certified A warning dated 27.03.2014 was
film, 'The Don' issued to channel
42. DY 365 Telecast disturbing of Dead A warning dated 07.05.2014 was
Bodies without making issued to the channel
them blurs.
43. Sony TV Telecast of objectionable A Directive dated 20.05.2014
Comedy Show 'Kahani issued to Sony TV for compliance
Comedy Circus Ki'. directions of the Court of the
Chief Commissioner for Persons
with Disabilities as also the
provisions contained in the
programme and advertisement
codes.
44. All TV Ministry of Road Transport An Advisory dated 23.05.2014
Channel and Highways has raised  was issued to All TV Channels.
concerns on depiction
of rash, negligent and
dangerous driving in Various
programmes, serials, news
features, etc. on TV channels.
45. Al TV Telecast of Advertisement on An Advisory dated 26.06.2014
Channel "Zaitoon Tara Edible Oil" was issued to All TV Channels.
The advertisement claims
that edible oil prevents
cancer.
46. All channels TV Channels continue An Advisory dated 29.05.2014

47.

All TV
Channel

Telecast Films without
displaying CBFC Certificates.

Telecast objectionable
advertisements which is
upheld by CCC.

was issued to All TV Channels.

An Advisory dated 21.08.2014
was issued to all channel
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48. Vasanth TV  Telecast a programme called A warning dated 27.08.2014 was
'Vaimaye Vellum' revealed issued to the channel
the identity of sexually
abused minor children
49. News Live Telecast of news bulletins A warning dated 01.09.2014 was
TV showing the dead bodies and issued to the channel
badly injured people without
morphing or blurring
50. TV-5 TV Telecast of news report A warning dated 02.09.2014 was
showing young girl stabbing issued to the channel
visuals without morphed or
blurred.
51. Kalaignar Telecast of news report A warning dated 02.09.2014 was
TV showing the dead bodies and issued to the channel
badly injured people without
morphing or blurring
52. Naxatra Telecast of allegedly An order dated 05.09.2014 was
News defamatory/fabricated issued to the channel to carry
Programme version of opposite party.
53. Headlines Telecast of special programme A warning dated 31.10.2014 was
Today called "Muzaffarnagar issued to the channel
Conspiracy Exposed'
54. Sudarshan Telecast of programme called A warning dated 31.10.2014 was
TV "Siyaasi Dango Mai UP" issued to the channel
Year-2015
55. Colors TV  Telecast of programme A order dated 08.01.2015 was
namely "Fear Factor Khatron issued to the channel thereby
Ke Khiladi- Darr Ka warning the channel and directing
Blockbuster" it to run an apology scroll for
one day
56. Lemon Telecast of programme A warning dated 19.01.2015 was
News namely "Khauf Ke 10 issued to the channel
Destination"
57. NTV Telecast a song-based An order dated 19.01.2015 was

programme 'Cine Colors'

issued to the channel for taking
the channel off air for seven day.
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58. All News Telecast a programme of  An Advisory dated 19.01.2015
Channels Republic Day Parade with was issued to the all News
sign language commentary channels
on 26th Jan., 2015
59. All News Telecast of documentary An Advisory dated 03.03.2015
Channels programme India's was issued to the all News
Daughter channels restraining not to telecast
the said documentary programme.
60. All TV Telecast of live coverage of An Advisory dated 20.03.2015
Channel counter-terrorism operations. was issued to all TV channels.
61. 24 Ghanta  Telecast of news report A Warning dated 23.03.2015
TV showing death of a young was issued to channel
man without morphing or
blurring
62. NTV Telecast of news report A Warning dated 23.03.2015
revealed the identity of was issued to channel
sexually harassed minor boy
63. Satlon News Telecast of News report An order was issued on 27.03.2015

64.

65.

66.

67.

TV9

Jai Hind

Aljazeera
TV

Sathiyam
TV

about a private corporate
party organised in a five
star hotel on the Pune-
Mumbai highway

Telecast a 'Bullet News'
political satire targeting
Chief Minister of Telangana.

Telecast of ‘A’ certified film,
titled 'Hai Harithe'

Telecast of News report
carried wrong graphical
map of India repeatedly.

Telecast of objectionable

to the channel to prohibit the
transmission or re-transmission of
channel for 30 day.

An order was issued on
27.03.2015 to the channel for
running apology scroll.

An order was issued on 07.04.2015
to the channel to prohibit the
transmission or re-transmission of
channel for one day.

An order was issued on 10.04.2015
to the channel to prohibit the
transmission or re-transmission of

channel for 5 day.
A warning dated 12.05.2015 was

programme ‘Ungal Aseervatha issued to the channel

Seram’ and Paarthathum

Padithathum by Sathiyam TV




Written Answers to

[28 July, 2016]

Unstarred Questions 239

1 2 3 4
68. Sudarshan Telecast of a programme A warning dated 17.06.2015 was
News called BINDAAS BOL issued to the channel.
making allegation about non-
salutation of National Flag
on the Republic Day by the
Hon'ble Vice President.
69. Raj News Telecast of disturbing visuals A warning dated 22.06.2015
of dead bodies without was issued to the channel
blurring.
70. Russia Telecast of obscene An Advisory dated 06.07.2015
Today TV programme 'Crazy Alert' was issued the channel.
71. Raj News Telecast of disturbing visuals A warning dated 02.07.2015
of a women body burning was issued to the channel.
up into flames without
blurring.
72. Channel 2 Telecast of disturbing visuals A warning dated 22.07.2015
News of a man dead body without was issued to the channel.
blurring.
73.  All News Telecast of live coverage of An advisory dated 27.07.2015
Channels any anti-terrorist operation by was issued to all news channels.
security forces.
74. A2Z News The Channel telecast news A warning dated 07.08.2015 was
TV reports on various date and issued to the channel.
revealed the identity of
Sexual assault minor victims
75. DY 365 Telecast of News story A order dated 07.08.2015 was
defame the image of MLA issued to the channel thereby
and denigrating women. warning the channel and directing
it to run an apology scroll for
one day
76. News Time Telecast of News story A order dated 07.08.2015 was
Assam defame the image of MLA issued to the channel thereby

and denigrating women.

warning the channel and
directing it to run an apology

scroll for one day.
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77 All TV Channel advised to carry live An Advisory dated 13.08.2015
Channels telecast of the Independence issued to all TV Channels

Day Ceremony/Commentary

with sign language

interpretation
Year — 2016
78. All TV Channel advised to carry  An Advisory dated 22.01.2016
Channels live telecast of the Republic issued to all TV Channels

Day Commentary with sign

language interpretation

79. Care World Telecast of a programme A warning dated 24.05.2016 was
"Kya Karun Main AB?" issued to the channel.

on unnatural sex.

80. F TV Telecast of a programme An Advisory dated 25.05.2016
namely fotos in alleged issued to the channel
violation of the programme
code

81. Raj News Telecast of News bulletins An Advisory dated 25.05.2016
in alleged violation of the issued to the channel
Programme code

82. CVR English Telecast of News bulletins An Advisory dated 25.05.2016

News showing disturbing visuals issued to the channel
Channel of dead bodies

83. Sathiyam TV Telecast of News bulletins An Advisory dated 31.05.2016
in alleged violation of the issued to the channel
Programme code

84. NDTV India Telecast of a prgramme An Advisory dated 01.06.2016

TV based on hanging of a 1993 issued to the channel
Mumbeai serial blast-case
convict.

85. NDTV 24x7 Telecast of a programme An Advisory dated 01.06.2016
Truth vs Hype the Riddle issued to the channel
of Yakub Menon

86. Oscar Telecast of 'A' certified An Advisory dated 06.06.2016

Movies films on various dates. issued to the channel
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87. Aaj Tak Telecast of an interview An Advisory dated 07.06.2016
of Chhota Shakeel in the  issued to the channel
context of the hanging of
Yakub Memon

88. ABP News Telecast of an interview An Advisory dated 07.06.2016
of Chhota Shakeel in the issued to the channel
context of the hanging of
Yakub Memon

Cases pending with CIC
1272. SHRI D. RAJA: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that thousands of cases are pending with the Central

Information Commission (CIC);

(b) if so, the details of the total number of cases pending as per latest available

data, and the cases filed during the year 2016;

(c) whether it is also a fact that about thirty three per cent of the cases were

rejected/returned for various reasons; and

(d) if so, the details thereof and the measures being taken for the speedy disposal

of the pending cases?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE
(DR. JITENDRA SINGH): (a) and (b) As informed by the Central Information
Commission (CIC), as on 21.07.2016, there are 28689 appeals and 7297 complaints

are pending in the Commission.

(c) Cases are returned, if necessary, for facilitating the appellant to submit the
deficient details as per Right to Information (RTI) Rules, 2012.

(d) For speedy disposal of pending cases the Government has taken several
steps like capacity building through training and issue of guidelines for Public
Information Officers and First Appellate Authorities, so as to enable them to supply
information/dispose of first appeal effectively, resulting into less number of appeals

to the Information Commission.

The Government apart from a number of clarificatory orders has also issued
an OM No. 1/18/2007-IR dated 21st September, 2007 and 1/6/2011-IR dated 15th

April, 2013 impressing upon the public authorities to disclose maximum information
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proactively so that citizens need not resort to filing of RTI applications to access

information available with the public authorities.

Further, vide O.Mr dated 29.06.2015 and 30.06.2016, the Government has
accepted recommendations of the expert committee consisting of Shri A. N. Tiwari,
former Chief Information Commissioner and Dr. M. M. Ansari, former Information
Commissioner, consisting inter-alia of measures to further strengthen implementation
of Section 4 of RTI Act, 2005.

Government has launched a RTI web portal www.rtionline.gov.in to facilitate
citizens for filling of online RTI applications and first appeals w.e.f. 21st August,
2013. The advantages of RTI online portal are:

(1) Tracking of disposal by citizens and authorities
(i) Ease in sending replies by Public Information Officers (PIOs)
(iii) Facility to review and monitor pendency by Public Authorities

(iv) Swift transfer of RTI applications/appeals to appropriate PIOs/First Appellate
Authorities (FAAS).

Since 25.02.2016, the CIC is working with Chief Information Commissioner and

maximum possible number of ten Information Commissioners.
Setting up of information and facilitation centres
+1273. SHRI HARIVANSH: Will the PRIME MINISTER be pleased to state:
(a) the number of RTI applications pending, presently, central department-wise;

(b) the number of departments where Information and Facilitation Centre has

been set up;

(¢) the number of further recommendations of expert committee that have been

accepted by Government; and

(d) whether efficient persons are available with the departments for transparency

audit?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE
(DR. JITENDRA SINGH): (a) and (b) The data regarding number of RTI applications
pending department-wise and the number of Departments having facilitation centres,

is not Centrally maintained.

T Original notice of the question was received in Hindi.
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(c) and (d) Following further recommendations of the expert committee consisting

of Shri A. N. Tiwari, former Chief Information Commissioner and Dr. M. M. Ansari,

former Information Commissioner, have been accepted by the Government:

1.

The Public Authorities shall constitute Consultative Committees consisting
of office bearers of key stakeholder, association on rotational basis to have
a systematic and regular interaction between the officials of the Public

Authorities to advice what information to be uploaded as suo motu.

'Information and Facilitation Centres' (IFCs) may be set up in each public
authority, where public dealing is involved to educate the citizens about the
information/documents available on the website of the department concerned
and to provide printed publications to the citizens the categories of information
that are frequently being sought under the RTI Act and provide copies of
information as per RTI Rules, 2012.

In each public authority, a committee of PIOs and FAAs with rich experience
of dealing with RTI applications and appeals be set up to identify the
categories of information that are frequently asked by applicants. Such
information must be disclosed in the public domain to make it more user

friendly and should also be reviewed at regular intervals.

Information that is proactively disclosed must be properly categorized and
organised in such a manner that it facilitates easy retrieval. Information
on the website must be organised in a searchable and retrievable database
to enable people to access the records. The Nodal Officer of each Public
authority be made responsible for this.

Website, and other medium and publication of each public authority, relating
to Section 4 compliance must carry the date (where appropriate for each bit

of information) on which the information was uploaded/printed.

The task of undertaking transparency audits may be given to the respective
Training Institutes under each Ministry/Department/Public Authority and across

the States and Union Territories.

Simplification in process of retention of accommodation

1274. SHRI HISHEY LACHUNGPA: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether various meritorious Government employees especially in many

independent bodies and affiliated Government bodies fail to apply for positions

in various Ministerial offices of Government of India as they have Government

accommodation which they encounter difficulty in retaining in case of leaving their

parent office on deputation basis, if so, the details thereof; and
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(b) whether Government proposes to simplify the process of retention of
accommodation by such deserving and willing employees to encourage them to provide
their services to various Minister and other VVIP postings, if so, the details thereof

and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(RAO INDERIJIT SINGH): (a) and (b) The Government accommodation in possession
of employees of independent bodies etc. belong to Departmental Pool and retention

of such accommodation are governed by their own independent rules.
Vacancy of posts in Ministries/departments

1275. SHRI M. P. VEERENDRA KUMAR: Will the PRIME MINISTER be

pleased to state:

(a) the number of posts vacant for various category in all Central Ministries

and Departments, category-wise and Ministry/Department-wise, the details thereof;
(b) the steps being taken to ensure recruitment to all vacant posts; and

(c) the details of recruitment made to fill up the vacancy in various categories

of posts during the last two years?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE
(DR. JITENDRA SINGH): (a) As per the latest published brochure on pay and
allowances, published by Pay Research Unit, Department of Expenditure, Ministry
of Finance, the Ministries/Departments-wise number of estimated sanctioned posts,
number in position and vacant posts category-wise (Gazetted/Non-Gazetted) employees

as on 01.03.2014, is given in the Statement (See below).

(b) and (c) The posts sanctioned in Government Ministries/Departments are required

to be filled as per the Recruitment Rules as and when vacancies arise.
Statement

Group-wise and Status(G/NG)-wise estimated number of Central Government

civilian regular employees as on 1.3.2014

S1. No. Ministry/Department A(G)* B(G) B(NG) C(NG)$ Total

Number of Sanctioned Posts

1. Agricultural Research and 20 0 20 4 44

Education**

2. Agriculture and Cooperation 571 479 539 3754 5343
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3. Animal Husbandry and 339 148 117 3434 4038
Dairying
4. Atomic Energy 10582 637 10812 15401 37432
5. AYUSH 79 34 96 100 309
6. Bio-Technology 79 40 49 87 255
7. Cabinet Secretariat 60 51 100 143 354
8. Chemicals, Petrochemicals 99 49 97 235 480
and Pharmaceuticals
9.  Civil Aviation 785 96 260 814 1955
10.  Coal 53 50 82 234 419
11.  Commerce** 678 897 1019 4409 7003
12. Cunsumer Affairs 194 187 221 608 1210
13.  Corporate Affairs 448 0 798 1066 2312
14.  Culture** 257 351 616 6441 7665
15.  Defence (Civilian) 17405 38807 46132 483132 585476
16.  Development of NE Region 65 74 47 144 330
17.  Disinvestment 20 8 13 14 55
18.  Drinking Water and Sanitation 32 27 35 43 137
19.  Earth Sciences 605 1298 2758 3488 8149
20.  Economic Affairs 435 171 23 884 1513
21.  Environment and Forests 854 1004 296 2717 4871
22.  Expenditure 327 205 172 707 1411
23.  External Affairs 2535 1098 2071 2665 8369
24.  Fertilizers 65 33 70 164 332
25.  Financial Services 261 146 352 822 1581
26. Food and Public Distribution 244 86 221 804 1355
27.  Food Processing Industries 30 32 33 65 160
28.  Health and Family Welfare 3066 855 1346 22450 27717
29. Heavy Industry 55 45 56 122 278
30. Higher Education 206 169 359 513 1247
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31.  Home Affairs 20468 4742 52206 913810 991226
32. Indian Audit and Accounts 696 25498 0 42417 68611
33.  Industrial Policy and 310 181 208 1521 2220

Promotion**
34.  Information and Broadcasting 509 438 912 4647 6506
35.  Information Technology 3387 840 147 1812 6186
36. Labour and Employment 1247 1183 700 5316 8446
37.  Land Resources 35 24 29 43 131
38. Law and Justice 266 239 266 1102 1873
39.  Micro, Small and Medium 232 388 56 1204 1880

Enterprises**
40.  Mines 4356 1602 3077 8900 17935
41.  Minority Affairs 59 34 42 142 277
42.  New and Renewable Energy 121 56 15 150 342
43.  Overseas Indian Affairs 34 14 45 95 188
44.  Panchayati Raj 27 13 29 15 84
45.  Parliamentary Affairs 21 20 33 85 159
46.  Personnel, Public Grievances 1402 709 2403 6160 10674

and Pensions

47.  Petroleum and Natural Gas 58 77 70 136 341
48.  Planning Commission 621 263 302 650 1836
49.  Posts** 576 1406 6868 191494 200344
50.  Power 616 376 331 681 2004
51.  President's Secretariat 19 37 56 201 313
52.  Prime Minister's Office 56 71 118 280 525
53.  Public Enterprises 30 10 30 52 122
54.  Railways 9089 7932 0 1316904 1333925
55. Revenue 13168 30173 36446 105367 185154
56.  Road Transport and Highways 280 188 347 471 1286

57.  Rural Development 103 109 121 251 584
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58.  School Education and Literacy 97 31 97 171 396
59.  Science and Technology 603 831 271 10622 12327
60.  Shipping 288 215 730 1632 2865
61.  Social Justice and Empowerment 106 85 148 306 645
62.  Space 8838 604 3290 6016 18748
63.  Implementation 542 1687 2796 1289 6314
64.  Steel 51 41 65 120 277
65.  Telecommunication** 933 462 173 1319 2887
66.  Textiles 319 206 725 3489 4739
67.  Tourism 64 85 58 373 580
68.  Tribal Affairs 72 41 74 120 307
69.  Union Public Service Commission 173 269 539 1010 1991
70.  Urban Development*** 2490 814 55 59 15043 23906
71.  Vice President's Secretariat 6 5 0 49 60
72.  Water Resources 1777 2509 2780 6313 13379
73.  Women and Child Development 93 39 192 393 717
74.  Youth Affairs and Sports 38 80 72 284 474

TotaL 114725 131704 191236 3207919 3645584

Number in Position

1. Agricultural Research and 20 0 20 4 44
Education**

2. Agriculture and Cooperation 401 336 377 2632 3746

3. Animal Husbandry and 209 86 70 2411 2776
Dairying

4. Atomic Energy 9993 592 10059 11183 31827

5. AYUSH 65 10 49 72 196

6. Bio-Technology 68 15 43 55 181

7. Cabinet Secretariat 52 43 81 112 288

8. Chemicals, Petrochemicals 84 38 60 194 376

and Pharmaceuticals
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9. Civil Aviation 398 64 102 463 1027
10.  Coal 41 34 72 162 309
11.  Commerce** 678 897 1019 4409 7003
12. Cunsumer Affairs 143 144 119 473 879
13.  Corporate Affairs 337 0 500 632 1469
14.  Culture** 257 351 616 6441 7665
15.  Defence (Civilian) 17160 30576 28839 321847 398422
16.  Development of NE Region 49 50 33 110 242
17.  Disinvestment 20 7 13 14 54
18.  Drinking Water and Sanitation 24 16 24 30 94
19.  Earth Sciences 312 1122 1979 1968 5381
20.  Economic Affairs 372 132 13 721 1238
21.  Environment and Forests 665 550 157 1711 1083
22.  Expenditure 250 160 102 430 942
23.  External Affairs 2216 943 1730 2215 7104
24.  Fertilizers 56 31 58 117 262
25.  Financial Services 220 106 211 608 1145
26.  Food and Public Distribution 174 80 156 430 840
27.  Food Processing Industries 31 32 22 49 134
28.  Health and Family Welfare 3066 855 1346 22450 27717
29.  Heavy Industry 47 23 37 76 183
30. Higher Education 161 106 205 393 65
31. Home Affairs 17279 2930 41345 860034 921588
32. Indian Audit and Accounts 539 19778 0 27781 48098
33.  Industrial Policy and 310 181 208 1521 2220

Promotion**
34.  Information and Broadcasting 332 314 629 3096 4371
35.  Information Technology 3183 766 118 1252 5319
36. Labour and Employment 821 774 481 4206 682

37. Land Resources 27 12 18 25 82
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38. Law and Justice 88 136 147 713 1084
39.  Micro, Small and Medium 232 388 56 1204 1880

Enterprises**
40.  Mines 2447 666 1923 6274 11310
41.  Minority Affairs 45 31 24 107 207
42.  New and Renewable Energy 94 19 9 105 227
43.  Overseas Indian Affairs 26 9 31 52 118
44.  Panchayati Raj 25 9 16 6 56
45.  Parliamentary Affairs 21 18 21 63 123
46.  Personnel, Public Grievances 1118 526 1862 5397 8903
and Pensions
47.  Petroleum and Natural Gas 54 61 65 84 264
48.  Planning Commission 391 171 252 465 1279
49.  Posts** 576 1406 6868 191494 200344
50.  Power 373 116 212 341 1042
51.  President's Secretariat 17 35 51 138 241
52.  Prime Minister's Office 54 69 98 184 405
53.  Public Enterprises 24 10 12 24 70
54.  Railways 9089 7932 0 1316904 1333925
55.  Revenue 8164 19465 24938 50002 102569
56.  Road Transport and Highways 241 151 308 370 1070
57.  Rural Development 92 87 86 163 428
58.  School Education and Literacy 71 26 65 126 288
59.  Science and Technology 419 1334 204 5266 7223
60.  Shipping 183 171 441 1026 1821
61.  Social Justice and Empowerment 83 64 99 246 492
62.  Space 8378 475 2832 3022 14707
63.  Implementation 423 1389 1792 959 4563
64.  Steel 42 35 55 100 232
65.  Telecommunication** 933 462 173 1319 2887
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66.  Textiles 262 180 665 3131 4238
67.  Tourism 51 75 37 329 492
68.  Tribal Affairs 49 25 37 86 197
69.  Union Public Service Commission 144 185 388 693 1410
70.  Urban Development®** 2429 639 4546 9146 16760
71.  Vice President's Secretariat 5 3 0 41 49
72.  Water Resources 1347 1506 1663 4241 8757
73.  Women and Child Development 72 31 135 286 524
74.  Youth Affairs and Sports 33 49 46 161 289

TotaL 98155 100108 141068 2884595 3223926
Difference
1. Agricultural Research and 0 0 0 0 0
Education**
2. Agriculture and Cooperation 170 143 162 1122 1597
3. Animal Husbandry and 130 62 47 1023 1262
Dairying
4. Atomic Energy 589 45 753 4218 5605
5. AYUSH 14 24 47 28 113
6. Bio-Technology 11 25 6 32 74
7. Cabinet Secretariat 8 8 19 31 66
8. Chemicals, Petrochemicals 15 11 37 41 104
and Pharmaceuticals
9. Civil Aviation 387 32 158 351 928
10.  Coal 12 16 10 72 110
11.  Commerce** 0 0 0 0 0
12. Cunsumer Affairs 51 43 102 135 331
13.  Corporate Affairs 111 0 298 434 843
14.  Culture** 0 0 0 0 0
15.  Defence (Civilian) 245 8231 17293 161285 187054
16.  Development of NE Region 16 24 14 34 88
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17.  Disinvestment 0 1 0 0 1
18.  Drinking Water and Sanitation 8 11 11 13 43
19.  Earth Sciences 293 176 779 1520 2768
20.  Economic Affairs 63 39 JO 163 275
21.  Environment and Forests 189 454 139 1006 1788
22.  Expenditure 77 45 70 277 469
23.  External Affairs 319 155 341 450 1265
24.  Fertilizers 9 2 12 47 70
25.  Financial Services 41 40 141 214 436
26. Food and Public Distribution 70 6 65 374 515
27.  Food Processing Industries 1 0 11 16 26
28.  Health and Family Welfare 0 0 0 0 0
29.  Heavy Industry 8 22 19 46 95
30. Higher Education 45 63 154 120 382
31.  Home Affairs 3189 1812 10861 53776 69638
32. Indian Audit and Accounts 157 5720 0 14636 20513
33.  Industrial Policy and 0 0 0 0 0

Promotion**
34.  Information and Broadcasting 177 124 283 1551 2135
35.  Information Technology 204 74 29 560 867
36. Labour and Employment 426 409 219 1110 2164
37. Land Resources 8 12 11 18 49
38.  Law and Justice 178 103 119 389 789
39.  Micro, Small and Medium 0 0 0 0 0
Enterprises™*
40.  Mines 1909 936 1154 2626 6625
41.  Minority Affairs 14 3 18 35 70
42.  New and Renewable Energy 27 37 6 45 115

43.  Overseas Indian Affairs 8 5 14 43 70
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44.  Panchayati Raj 2 4 13 9 28
45.  Parliamentary Affairs 0 2 12 22 36
46.  Personnel, Public Grievances 284 183 541 763 1771

and Pensions

47.  Petroleum and Natural Gas 4 16 5 52 77
48.  Planning Commission 230 92 50 185 557
49.  Posts** 0 0 0 0 0
50.  Power 243 260 119 340 962
51.  President's Secretariat 2 2 5 63 72
52.  Prime Minister's Office 2 2 20 96 120
53.  Public Enterprises 6 0 18 28 52
54.  Railways 0 0 0 0 0
55.  Revenue 5004 10708 11508 55365 82585
56.  Road Transport and Highways 39 37 39 101 216
57.  Rural Development 11 22 35 88 156
58.  School Education and Literacy 26 5 32 45 108
59.  Science and Technology 184 -503 67 5356 5104
60.  Shipping 105 44 289 606 1044
61.  Social Justice and Empowerment 23 21 49 60 153
62.  Space 460 129 458 2994 4041
63.  Implementation 119 298 1004 330 1751
64.  Steel 9 6 10 20 45
65.  Telecommunication** 0 0 0 0 0
66.  Textiles 57 26 60 358 501
67.  Tourism 13 10 21 44 88
68.  Tribal Affairs 23 16 37 34 110
69.  Union Public Service Commission 29 84 151 317 581
70.  Urban Development®** 61 175 1013 5897 7146

71.  Vice President's Secretariat 1 2 0 8 11
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Sl. No. Ministry/Department A(G)* B(G) B(NG) C(NG)$ Total
72.  Water Resources 430 1003 1117 2072 4622
73.  Women and Child Development 21 8 57 107 193
74.  Youth Affairs and Sports 5 31 26 123 185

TotAL 16570 31596 50168 323324 421658

*Includes some non-gazetted posts also.

**Sanctioned strength/In position are provisional.

***Including HUPA.

$Erstwhile Group D Posts have been categorized as Group C after implementation of 6th CPC

Implementation of RTI Act

1276. SHRI DEVENDER GOUD T.: Will the PRIME MINISTER be pleased

to state:
(a) the aims and objectives of Right to Information (RTI) Act;

(b) whether any assessment has been made about the implementation of RTI

Act, if so, the findings of the same;

(c) whether the Ministry is aware that pending appeals under RTI have gone
up from 6,917 in 2009 to 37,878 in 2015, if so, whether the pendency is defeating
the objective of RTI; and

(d) how the Ministry is planning to reduce the pendency and also bring in more

transparency in disposal of cases?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE
(DR. JITENDRA SINGH): (a) Right to Information (RTI) Act, 2005 provides for
setting out the practical regime of right to information for citizens to secure access to
information under the control of public authorities, in order to promote transparency

and accountability in the working of every public authority.

(b) A study was conducted through an independent organization to assess the key
issues and constraints in implementation of the provisions of Right to Information Act,
2005. The study, inter-alia, points out that awareness about the RTI Act in rural areas
is less than in urban areas; awareness amongst women is much less than men; the
gap in implementation of the RTI Act is because of lack of clear accountability in
respect of various functionaries etc. The study recommended measures for improving
awareness on right to information; improving convenience in filing information requests;
improving efficiency of the Information Commissions, enhancing accountability and

clarity of various stakeholders, etc.
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(c) and (d) informed by the Central Information Commission (CIC), as on
21.07.2016, there are 28689 appeals and complaints pending in the Commission for

disposal.

For speedy disposal of pending cases the Government has taken several steps
like capacity building through training and issue of guidelines for Public Information
Officers and First Appellate Authorities, so as to enable them to supply information/
dispose of first appeal effectively, resulting into less number of appeals to the

Information Commission.

The Government apart from a number of clarificatory orders has also issued
an OM No. 1/18/2007-IR dated 21st September, 2007 and 1/6/2011-IR dated 15th
April, 2013 impressing upon the public authorities to disclose maximum information
proactively so that citizens need not resort to filing of RTI applications to access

information available with the public authorities.

Further, vide O.M.s. dated 29.06.2015 and 30.06.2016, the Government has
accepted recommendations of the expert committee consisting of Shri A. N. Tiwari,
former Chief Information Commissioner and Dr. M. M. Ansari, former Information
Commissioner, consisting inter-alia of measures to further strengthen implementation
of Section 4 of RTI Act, 2005.

Government has launched a RTI web portal www.rtionline.gov.in to facilitate
citizens for filling of online RTI applications and first appeals w.e.f. 21st August,
2013. The advantages of RTI online portal are:

(1) Tracking of disposal by citizens and authorities

(ii)) Ease in sending replies by PIOs

(ii1) Facility to review and monitor pendency by Public Authorities

(iv) Swift transfer of RTI applications/appeals to appropriate PIOs/FAAs.

Since 25.02.2016, the CIC is working with Chief Information Commissioner and

maximum possible number of ten Information Commissioners.
Appointment of Lokpal

1277. SHRI NEERAJ SHEKHAR: Will the PRIME MINISTER be pleased to

state:

(a) whether Lokpal has been appointed in India, if not, the reasons therefor;
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(b) whether Government has issued circular seeking declarations of assets and
liabilities by public servants under Lokpal and Lokayuktas Act, 2013 on or before
31st July, 2016, if so, the details thereof;

(c) the rationale for seeking such declaration when Government is unable to

appoint the Lokpal since last three years; and

(d) whether seeking such declaration would not be the encroachment on the
authority and independence of Lokpal by Government which is still waiting to be

appointed?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE
(DR. JITENDRA SINGH): (a) The institution of Lokpal is yet to become functional,
since the Act needs some amendments, infer-alia, so as to resolve certain issues
relating to appointment of Chairperson and Members of Lokpal, etc. in the absence

of a Leader of Opposition recognized as such in the Lok Sabha.

Accordingly, Lokpal and Lokayuktas and other related Law (Amendment) Bill,
2014 was introduced in Lok Sabha on 18.12.2014. These amendments are not part
of the Act.

(b) Yes, Sir. The Government has time to time brought to the notice of all
concerned of the last date for declaration of Assets and Liabilities under the provisions
of Lokpal and Lokayutas Act, 2013. The last such communication was issued on
05.07.2016 stressing upon adherence with the provisions of Lokpal and Lokayuktas
Act, 2013 for filing of required information of assets and liabilities of public servants
on or before 31st July, 2016.

(c) and (d) The provisions of section 44(2) of the Lokpal and Lokayuktas Act,
2013 stipulates that public servants are required to file such information before their

respective competent authorities.
Scrutiny of Assets and Liability Declaration
1278. SHRI DILIPBHAI PANDYA: Will the PRIME MINISTER be pleased to state:

(a) whether the information submitted as regarding their assets and liabilities of
officers of All India Services and Central Civil Services are scrutinised by competent

authority as per Section 44 of Lokpal and Lokayuktas Act, 2013; and

(b) whether assets and liabilities of their spouse and dependents children are

submitted by such officers or not, the details thereof and reasons therefor?
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THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE
(DR. JITENDRA SINGH): (a) Section 44 of Lokpal and Lokayuktas Act, 2013 does
not provide for scrutiny of information submitted under the said provision, by the

competent authority.

(b) The information as is required to be submitted by public servants in terms
of provision of section 44(2) of the Lokpal and Lokayuktas Act, 2013 relates to
assets and liabilities of the public servant, his spouse and his dependent children
to the respective competent authority. Thus, such information cannot be Centrally

maintained.
Appointment on compassionate ground
1279. SHRI DILIPBHAI PANDYA: Will the PRIME MINISTER be pleased to state:

(a) whether Government is aware that the appointment on compassionate ground
of the dependents of deceased employees who died in 2011 is still pending, if so,

the reasons therefor;

(b) the details of such employees and their dependents name-wise, designation-

wise, category-wise and department-wise;
(c) the procedure being adopted to offer employment on compassionate ground;

(d) the details of dependents who have been offered appointment so far and by

when the remaining dependents would get an employment name-wise, and
(e) the details of case-study done of the dependents?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE
(DR. JITENDRA SINGH): (a) and (b) The Department of Personnel and Training lays
down the policy of compassionate appointment which is implemented by the Ministries/
Departments. The details regarding the cases under consideration for compassionate
appointments in the respective Ministries/Departments and those already made by

them is not Centrally maintained.

(c) The consolidated instructions on compassionate appointments in
Government have been issued vide DOP&T OM No.14014/02/2012-Estt.D dated
16.01.2013. These guidelines inter-alia lay down the procedure for making

compassionate appointments.

() No case study of the dependants seeking compassionate appointment has

been undertaken by this Department.
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Amount provided for Startups and Innovation Industries

11280. SHRI AMAR SHANKAR SABLE: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government has provided capital of about 100 crore rupees for the
startups and innovation industries from 1980 till date, if so, whether this amount

needs to be substantially raised to bring new researches at the centre of development;

(b) if so, the steps taken to provide necessary resources and equipment for

inventions;

(c) the total amounts provided for the startup and innovation industries in the
budget for 2016-17; and

(d) whether Government has identified the areas in which innovation is called
for and whether Government is envisaging a scheme of giving reward to promote

innovations?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI Y. S. CHOWDARY): (a) Several Government organisations
like Department of Science and Technology (DST), Department of Scientific and
Industrial Research (DSIR), Department of Biotechnology (DBT), Department of
Electronics and Information Technology (DeiTY), have been supporting startups and
innovation industries. During over last two decades, DST has provided over 250
crores in setting up of specialised institutional mechanisms spread across the country
i.e Science and Technology Entreprencur’s Park (STEP) and Technology Business
Incubators (TBIs). The STEPs and TBIs are engaged in nurturing start ups and
since the year 2008, few of them have also been provided support totaling to about
% 60 crores to implement the Seed Support System (SSS) for start ups in Incubators.
DSIR has provided a support of over I 225 crores to industries for development and
demonstration of innovative technologies, since 1992 and a support of over I 25 crores
to individual innovators, since 1998. Biotechnology Industry Research Assessments
Council (BIRAC) under DBT has provided funding of ¥ 677 crores to entrepreneurs,
startups, SMEs and translational organisations since 2012. DeiTY under a Scheme
for Technology Incubation and Development of Entreprencurs (TIDE), supports 27
TIDE centres upto March 2017 in the area of Electronics and ICT to strengthen the
technology incubation centres at the institutions of higher learning. The outlay for
each TIDE centre is ¥ 155 lakhs for the entire duration. ¥ 32.12 crores have been

released to TIDE centres till now. The support certainly needs to be scaled up to

T Original notice of the question was received in Hindi.
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bring in more and more state-of-the-art and affordable innovations into the market

for the benefit of society.

(b) DST has introduced several new Schemes namely National Initiative for
Developing and Harnessing Innovations (NIDHI), New Generation Innovation and
Entrepreneurship Development Centre (NewGen IEDC), Grand Challenges and
Competitions for Scouting Innovations (GCC), Promoting and Acclerating Young
and Aspiring Innovators and Startups (PRAYAS), Entrepreneur-In—Residence (EIR),
Start up NIDHI, Technology Business Incubator (TBI), Seed Support System (SSS),
Accelerator, Centers of Excellence (CoE). The Government over the last two years
has taken initiatives to promote innovations, such as announcement of AIM, SETU,
Start-up/Stand-up India, IMPRINT, Uchhatar Aavishkar Yojana etc. DSIR on its part
has a scheme which provides common research facilities including research, testing
and quality control equipment in public funded institutions for the benefit of micro
and small enterprises. BIRAC has initiated several flagship programmes such as BIG,
SBIRI, BIPP, SPARSH, CRS and BioNEST that bridge the gap in the biotechnology
innovation pipeline. In addition to this, Department of Industrial Policy and Promotion

has initiated a start-up fund of ¥ 10,000 crores.

(c) During 2016-17, DSIR has provided an amount of I 27 crore, DeiTY has
provided X 3 crores and the budget of BIRAC is ¥ 120 crores for the startup and
innovation industries. DST has also earmarked a budget of ¥ 180 crores to promote

innovation and enterpreneurship.

(d) The Government has identified 10 themes under the IMPRINT scheme to
promote innovations and DSIR has been identified to pursue innovations in the areas
of manufacturing technology and water resources. BIRAC has identified the areas
of Biopharma including vaccines, bioagriculture, bioindustrial and bioinformatics for
building the national biotechnology capabilities and has initiated several new awards
to promote innovations such as SITARE (BIRAC-SRISTI GYTI Awards), BIRAC
Hackathons, BIRAC Technology Day Award and BIRAC Innovator Awards. Under
the existing Scheme of National Manufacturing Competetitiveness Programme (NMCP)
of MSME, there is a component namely Support for Entrepreneurial and Managerial
Development of Small and Micro Enterprises through Incubators’. Financial assistance
(upto X 6.25 lakh per idea subject to a maximum of 10 ideas in each financial year)
is given to the innovators for incubating innovative ideas that can be converted into
business activities through Host Institutes i.e. engineering colleges, IITs, NITs, etc.
in this Scheme. MSME gives National Award annually to Micro, Small and Medium
Enterprises to promote innovations. Six awards, comprising three awards (first, second

and third) to Micro and Small enterprises and three awards (first, second and third) to
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Medium enterprises are given. The first, second and third award carries a cash prize

of ¥ 3 lakh, 2 lakh and ¥ 1.5 lakh respectively including a trophy and certificate.
Science Scholarship to Women

+1281. SHRI MEGHRAJ JAIN: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government has any plan to provide science scholarship to women,
if so, the details of the said plan;

(b) whether Government has any scheme also to encourage women scientists in

private sector and if so, the details thereof;

(c) the details of success achieved under this scholarship scheme run by
Government in promoting/getting women scientists registered in the field of science;

and

(d) the details of funds allocated on scholarships granted under this scholarship

scheme during last three years, year-wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI Y. S. CHOWDARY): (a) Yes, Sir. The ‘Women Scientist
Scheme’ of the Department of Science and Technology, provides career opportunities
which includes fellowship to unemployed women scientists and technologists, specially
those who had a break in career, for pursuing research in frontier areas of Science
and Engineering. There are three major components of Women Scientist Scheme
namely, i) Women Scientists Scheme-A (WOS-A) for conducting research in Basic and
Applied Sciences, ii) Women Scientists Scheme-B (WOS-B) for S and T interventions
for Societal Benefit and iii) Women Scientists Scheme-C (WOS-C) that enables them
to become Intellectual Property Rights (IPRs) professional. The fellowship amount for
M.Sc, M.Phil/M.Tech and Ph.D categories are X 30,000/-, ¥ 40,000/-and X 55,000/-per
month respectively. The total project cost, for 3 years duration of these three categories,
is ¥ 20 lakhs, I 25 lakhs and I 30 lakhs respectively. Besides the fellowship, the
total project cost also includes grant for consumables, minor equipments, travel and

contingency. The upper age limit to apply under this scheme is 57 years.

(b) Yes. The above said scheme is also applicable to private institutions.

Under this scheme, women are selected on all India basis.

(¢) On an average, per year about 400 women scientists are awarded financial

support under Women Scientist Scheme. Over 30% of awardees of projects get

T Original notice of the question was received in Hindi.
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absorbed in mainstream through regular employment. Also, more than 40% of the
awardees under this scheme have been able to complete their Ph.D while pursuing
the programme. More than 6500 research papers too have been published by these
awardees. In addition, under WOS-C component of the Scheme, 136 women scientists
have already cleared the patent agent examination and about 60% of them are
pursuing their career in the area of IPR and are working in leading attorney firms,
IP departments of Government agencies, Multi National Corporations and Knowledge
Process Outsourcing units. Further, 12 women scientist alumni have started either
their own IP attorney firms or IP consultancy units and some are even working from

home on IP assignments.

(d) Details of State-wise funds allocation in Women Scientists Scheme during

last 3 years and the current financial year are as follows:-

States/UT 2013-14 2014-15 2015-16 2016-17
Amount, I Amount, I Amount, I (till 20.07.2016)
1 2 3 4 5
Andhra Pradesh 2,91,91,000/- 1,37,10,000/- 2,28,86,723/- 96,71,272/-
Assam 44,04,000/-  55,45,000/-  58,80,000/- 37,55,000/-
Bihar 44,72,741/-  30,13,000/-  22,00,000/- 15,00,000/-
Chandigarh 53,66,000/-  42,28,000/-  90,19,000/- 34,57,420/-
Chhattisgarh 3,00,000/- 2,26,100/- - -
Delhi 2,58,42,679/- 3,59,68,963/- 4,78,45,835/- 1,54,13,269/-
Goa 21,46,000/-  22,55,000/-  42,88,000/- -
Gujarat 1,05,34,711/-  1,11,79,343/-  97,66,000/- 62.,57,000/-
Haryana 62,53,000/-  24,50,000/-  70,10,621/- 48,84,000/-
Himachal Pradesh 7,00,000/-  14,30,000/-  21,50,000/- 8,00,000/-
Jammu and Kashmir ~ 62,77,900/-  64,75,000/-  84,21,000/- 39,19,320/-
Jharkhand 8,00,000/-  10,50,000/-  10,65,000/- -
Karnataka 2,47,40,234/- 1,89,28,500/- 2,23,45,936/- 1,04,00,272/-
Kerala 50,96,000/-  82,59,323/- 1,18,60,999/- 76,258/-
Madhya Pradesh 69,35,000/-  60,40,000/-  82,04,795/- 31.,80,766/-
Maharashtra 3,19,24,472/- 2,78,44,175/- 3,55,83,100/- 1,19,18,832/-
Manipur 45,56,293/-  31,15,000/-  53,04,000/- 35,22,346/-
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1 2 3 4 5
Meghalaya 6,20,000/- 8,20,000/- 12,30,000/- 19,00,000/-
Mizoram - - 16,41,000/- -

Odisha 53,13,000/-  91,66,000/- 1,02,56,540/- 50,05,650/-
Puducherry - 10,40,000/- 10,67,000/- -

Punjab 55,11,000/-  83,03,620/- 1,41,28,000/- 29,91,000/-
Rajasthan 98,42,041/- 1,88,76,479/- 3,38,95,000/- 39,75,650/-
Sikkim - 8,70,000/- 8,00,000/- -

Tamil Nadu 3,07,54,512/- 3,10,33,802/- 3,70,69,845/- 1,64,64,143/-
Telangana 3,69,88,381/- 2,55,85,000/- 4,35,90,778/- 2,58,97,936/-
Tripura - 4,90,000/- 16,17,000/- -

Uttar Pradesh 2,81,36,166/- 3,74,83,954/- 4,20,81,900/- 1,80,58,191/-
Uttarakhand 51,65,000/-  50,31,462/-  62,48,652/- 45,86,303/-
West Bengal 2,57,93,521/-  3,24,96,558/- 3,24,20,972/- 1,68,24,925/-

ToTtaL GRANT

31,76,63,651/-

32,35,14,284/- 42,98,77,696/-

17,44,59,557/-

Survey in hydrogeological terrains of the country

1282. SHRIMATI RENUKA CHOWDHURY: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to state:

(a) whether the National Geophysical Research Institute (NGRI) has carried out

Heli borne survey in a number of hydrogeological terrains of the country recently;

(b) if so, the details thereof along with its outcome, State-wise; and

(c) the steps taken by Government for detailed water mapping of all the aquifers

beneath the earth in the country in order to ensure its efficient use?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI Y. S. CHOWDARY): (a) Yes, Sir.

(b) and (c) The CSIR-National Geophysical Research Institute (NGRI) has carried

out Heli borne Geophysical survey in six different hydrogeological terrains in five
States [viz. Ganga Alluvium (Bihar), Desert (Rajasthan), Alluvial Covered Quartzite
(Rajasthan), Deccan Trap (Maharashtra), Granites (Karnataka) and Costal sediments
(Tamil Nadu)]. Around 2,200 sq. km area has been covered using 13800 line km
(LKM) in 83 days which yielded a data density of 120-300 data points per sq. km.
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This gives almost continuous subsurface disposition of lithology defining the aquifer
system. Such data density in short span of time is only possible with Heli borne
technique. The Heli borne Geophysical System deployed uses the state-of-art dual
moment Time Domain Electromagnetic technology that gives precise information on
shallow and deep aquifer. A Geophysical model has been devised based on the data
obtained. CSIR-NGRI has carried out the Heli borne studies at pilot level.

Creation of independent bio-technology regulatory authority

1283. SHRIMATI RENUKA CHOWDHURY: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to state:

(a) whether the Government proposes to create an independent biotechnology
regulatory authority to deal with the use of all Genetically Modified Organisms
(GMOs) in agriculture, pharmaceuticals and bio-diversity sector, if so, the details

thereof, if not, the reasons therefor; and

(b) the corrective steps taken by the Government to have a regulatory framework

in the matter at the earliest?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI Y. S. CHOWDARY): (a) Yes, Sir. The Biotechnology Regulatory
Authority Bill (BRAI) Bill, 2013 lapsed with tenure of XV Lok Sabha and will be
reviewed taking into consideration of recent developments in genetic engineering

technologies for reintroduction through appropriate legislative process.

(b) India already has functional regulatory framework under the Rules for the
Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms/Genetically
Engineered Organisms or Cells (Rules, 1989) of the Environmental Protection Act (EPA),
1986 to deal with biosafety assessment and use of Genetically Modified Organisms
(GMOs) in the field of agriculture, pharmaceuticals and biodiversity sector. It has
been strengthened by the establishment of Biosafety Support Unit (BSU) to improve
scientific process of Risk Assessment and Risk Management (RARM) and update

guidelines and data requirements for food/feed and environmental safety assessment.
Establishment of National Centre for Molecular Materials

1284. SHRI C. P. NARAYANAN: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government in November 2010 had approved establishment of a
National Centre for Molecular Materials (NCMM) in Kerala and sanctioned ¥ 14.55

crore for the Eleventh Five Year Plan period;
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(b) whether Government considers it relevant now to develop technology in niche
areas like sensors for biomedical sciences, materials for solar energy harvesting and

space electronics; and

(c) whether it considers necessary to create a national innovation infrastructure

that channels knowledge systems for advancement of society?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI Y. S. CHOWDARY): (a) Yes, Sir. Government had approved
establishment of a National Centre for Molecular Materials (NCMM) in Kerala and
allocated I 14.55 crore for the Eleventh Five Year Plan period.

(b) and (c) Yes, Sir.
Skill training institutes for new job seekers

1285. SHRI D. KUPENDRA REDDY: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) whether it is a fact that millions of new job seekers, who are unskilled, are

added every year, if so, the details thereof;

(b) whether the current rate of new jobs created every year is inadequate in

comparison, if so, the details thereof and the reasons therefor;

(¢) whether Government has initiated steps to adopt the methods taken by the

other developed and developing countries to solve this issue; and

(d) if so, the details thereof along with the measures taken to increase the

number of skill trainers/professionals, skill training institutes in the country?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) As per National
Policy on Skill Development and Entrepreneurship 2015, 104.60 million persons will
be entering the labour market by the end of 2022 who will need fresh training.

(b) There are over 40 skill development schemes across various sectors
implemented by various Central Ministries/Departments to promote skilling of all people
including youth in the Country. 60.45 lakh persons have been trained in different
schemes implemented by various Central Ministries/Departments during 2015-16. A
list showing the number of trained persons in the last three years is given in the

Statement (See below).

(c) Ministry of Skill Development and Entrepreneurship (MSDE) has been

engaging in international collaborations with a number of countries, focused on two
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parallel strands of activity. Firstlyy, MSDE has been engaging with countries such
as Germany, United Kingdom (UK), China and Australia to understand international
best practices in skill training and apply these to the Indian context, to ensure that

Indian youth are trained according to global standards.

(d) National Skill Development Corporation (NSDC) under MSDE has 267 training
partners with around 6952 training centres across the country. As on date there are
more than 13105 ITIs with about 18.66 lakh seats. There are 2293 Government ITIs
with 5.06 lakh seats while the remaining 10,812 are private ITIs with 13.60 lakh seats.
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Money spent on skill development schemes

1286. SHRI MD. NADIMUL HAQUE: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) the details of the amount spent by Government on skill development in the

past one year;
(b) the number of people to whom skill training was imparted, scheme-wise;

(c) the amount paid to private skill training organizations for the training of

each person, scheme-wise;

(d) the details of the ten largest private skills training organizations that have

trained the most number of people; and
(e) whether skill training has led to increased employability, if so, details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (e) During
2015-16, the Ministry of Skill Development and Entrepreneurship sanctioned ¥ 900
crore for implementation of Pradhan Mantri Kaushal Vikas Yojana (PMKVY) under
which training is imparted across the country. In addition, ¥ 75.00 crore were
sanctioned for setting up Pradhan Mantri Kaushal Kendras across the country. Under
PMKVY, as on 15th July, 2016, 19.72 lakh persons have been trained. A number
of the trainees get employment/self-employment. Under PMKVY, funds are not
released to Training Providers and instead, a monetary reward is credited directly
to the bank account of the trainees on their successful completion of training and
certification. As per information received from National Skill Development Corporation
(NSDC), the implementing agency for PMKVY, reimbursement of monetary reward
amounting to I 867 crore to certified trainees has been processed till 26.7.2016.
A list of top ten training providers under PMKVY based on enrolment is given

in the Statement.
Statement

Top 10 Training Provider under PMKVY based on enrolment

Sl. No. Training Provider Enrolled

1. IL and FS Skills Development Corporation Limited 80824
2 Shri Technologies 68299
3. Empower Pragati Vocational and Staffing Private Limited 62267
4 Labour Net Services India Private Limited 40896
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SI. No. Training Provider Enrolled
5 De Unique Educational Society (Softdot Institute) 30503
6 Innovision Limited 29993
7. Reep Trust 29196
8 Rooman Technologies Private Limited 27536
9 Synchro Serve Global Solutions Private Limited 26312
10. Mosaic Network (India) Pvt. Ltd 24763

Industrial Training centres in Haryana

1287. SHRI SHADI LAL BATRA: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) the number of industrial training centres established under the skill development

programme in various States/UTs including Haryana;

(b) whether these centres are functional and has started imparting training to the

entrepreneurs, if so, the details thereof, if not, the reasons therefor;

(c) the details of grants provided to various States for the purpose during the

current year, specially for Haryana; and

(d) the number of youth proposed to be imparted training under the scheme
during the year 2016-17?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a), (b) and (d) At
present, a total number of 13,105 Industrial Training Institutes (Government 2293 and
Private 10812) with total seating capacity of 18.65 lakh (Government 5.05 and Private
13.60 lakh) are affiliated to National Council for Vocational Training (NCVT) in the
Country including Haryana. State-wise details of ITIs with seating capacities are given
in the Statement (See below). Title of ‘Industrial Training Centres’ was changed to
‘Industrial Training Institutes in 39th NCVT meeting held on 12.01.2011 chaired by
the then Hon’ble Minister of Labour and Employment. The above mentioned Industrial
Training Institutes are functional and provide vocational training to the students under

Craftsmen Training Scheme.

(c) As per existing policy, Government ITIs are set up by respective State Government
under their Administrative and Financial control. Central Government does not provide
funds for their day to day operation. As such, State Governments of their own provide
funds. However for upgradation of their Government ITIs, funds are provided by the
Central Government under specific Centrally Sponsored Schemes (CSS).
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Enrolment in Sector SKkill Councils

1288. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of SKILL DEVELOPMENT AND ENTREPRENEURSHIP be

pleased to state:

(a) what is the progress of implementation of Pradhan Mantri Kaushal Vikas
Yojana;

(b) how many candidates have been enrolled in Sector Skill Councils (SSCs)

and how many skill training centres have been approved, as on 30.6.2016;

(c) how many lakhs of persons are to benefit with training and how many skill

certificates are to be issued, and the number of persons enrolled for jobs;

(d) the total amount released under various schemes, including to National skill

Development Corporation, with details; and

(e) the reasons for not much progress as expected in the scheme and why it is
not achieving the target?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (e) Pradhan
Mantri Kaushal Vikas Yojana (PMKVY) 2015-16 had a target to cover 24 lakh
youth in the country. The scheme was implemented by National Skill Development
Corporation (NSDC) with the objective to enable a large number of Indian youth
to take up industry-relevant skill training that will help them in securing a better
livelihood. Individuals with prior learning experience or skills were also assessed and

certified under Recognition of Prior Learning (RPL) category.

Government through National Skill Development Corporation Board has approved
40 Sector Skill Councils (SSCs) which covers all the priority sectors identified by
Government, major unorganized segments and sectors with large workforce. All the
SSCs can facilitate the process to conduct upskilling through training partners for all
the relevant job roles where there is a demand from the industry.

As on 15th July 2016, a total of 17.94 lakh candidates have been enrolled 17.93
lakh have been trained, 11.8 lakh have been certified and 1.46 lakh candidates have
been placed under the PMKVY Scheme are given in the Statement-I (See below).

The details of funds transferred to NSDC for the purpose of Skill Development
during the last three years and the current year is given in the Statement-II
(See below).
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Under PMKVY 2015-16, it was not mandatory for NSDC’s training partners
to report employment data. The employment data available reflects only a fraction
of the actual employment provided under the scheme. However, under PMKVY
2016-20 approved by the Cabinet on 13th July 2016, the focus on employment
has been significantly enhanced. The last 20% payment to training partners would
be made only after wage employment or self employment to at least 70% of the

trained candidates.
Statement-1

Details of PMKVY Schemes

Sector Skill Council No. of No. of No. of No. of No. of
Candidates Candidates Candidates Candidates Candidates
Enrolled Trained Passed Certified Placed

1 2 3 4 5 [§

Textiles and Handloom 29212 29212 24040 19378 20665
Sector Skill Council

Logistics Sector Skill Council =~ 233132 233072 194228 175056 21416
Leather Sector Skill Council 60359 60359 48935 47335 16656
Agriculture Sector Skill 137663 137603 96172 81223 14386

Council of India

Security Sector Skill 65843 65753 58171 53655 11176
Development Council

Retailers Association’s Skill 174697 174528 137621 125417 9760

Council of India

Beauty and Wellness Sector 128613 128470 104850 94059 9295
Skill Council

Electronics Sector Skills 176258 176108 138032 122843 6946

Council of India
Apparel Sector Skill Council 79245 79245 62775 52580 5116
Automotive Skills 110626 110626 80283 68306 5090

Development Council

Rubber Skill Development 23156 23156 14541 12548 3075
Council
Construction Skill Development 64820 64820 31862 26822 3504

Council of India

Tourism and Hospitality 66238 66238 46634 41338 2877

Services Sector Skill Council
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1 2 3 4 5 6
Iron and Steel Sector Skill 28325 28325 23682 21255 2377
Council
Telecom Sector Skill Council 53788 53723 34016 28567 2226
Furniture and Fittings Sector 18619 18619 15864 14682 1795
Skill Council
Gems and Jewellery Skill 70205 70205 56255 51569 1645
Council of India
Healthcare Sector Skill Council 60450 60425 37580 32592 1720
Capital Goods Skill Council 14889 14889 9998 7182 1429
of India
IT-ITeS Sector Skills Council 40650 40627 14537 10742 776
NASSCOM
Media and Entertainment 13298 13272 8769 7263 813

Skills Council

Food Processing Sector Skill 27692 27692 22183 20453 1352
Council

Indian Plumbing Skills Council 20610 20610 16501 14830 655
Mining Sector Skill Council 40872 40872 33891 30095 540
Power Sector Skill Council 5295 5295 4058 3169 383
of India

Life Sciences Sector Skill 17238 17238 9985 8629 422
Council

BFSI Sector Skill Council of 26303 26303 13267 9703 123
India

Handicrafts and Carpet Sector 2410 2410 1917 1374 46
Skill Council

Disability Sector Skill 2683 2568 0 0 0
Council of India

Green Jobs Sector Skill Council 383 383 59 0 0
Infrastructure Sector Skill 724 724 656 590 0
Council

Sports Sector Skill Council 20 20 12 0 0

GranDp TotaL 1794316 1793390 1341374 1183255 146264
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Statement-I11

Details of funds transferred to NSDC

Sl Particulars 2013-14  2014-15 2015-16 2016-17 Total
No. till 30.06.2016
1. Skilling 450 200 - 0 650
2. UDAAN 39 75.06 45 0 159.06
3. STAR 585 415 0 0 1000
4. PMKVY - - 435 500 935
TotaL 1074 690 480 500 2744

Construction sector for skill development

1289. SHRI A. K. SELVARAJ: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) whether it is a fact that sectors such as construction were identified for skill

development, if so, the details thereof;

(b) whether it is also a fact that youth would be given a chance to enhance
their skill on modern machines and practice on hands and would be given priority
in ITIs;

(c) whether Government has sanctioned funds for ITIs for developing them and

creating employment ready workforce?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) Yes, Sir, construction
sector has been identified for skill development under skill development initiative

(SDI) Scheme and 30 modules have been developed for skill training.

(b) Yes, Sir. Youth are being given a chance to enhance their skills on modern
machines and hands-on-training in industries has been made an integral part of
many courses in ITIs under ‘Dual System of Training’. Under the ‘Dual System of
Training’, ITIs can sign MoU with industries for hands on training of trainees on

modern machines during the course.

(¢) Yes, Sir. Funds have been sanctioned under the various schemes for up

gradation of existing ITIs. Details are given in the Statement.
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Statement
Details of finds sanctioned under various schemes for upgrading ITIs.

Externally Aided Project (EAP)-World Bank assisted Vocational Training
Improvement Project (VTIP)

The World Bank assisted Vocational Training Improvement Project (VTIP)
envisages upgradation of 400 Government Industrial Training Institutes (ITIs). 34
State Governments/UTs are participating under the project. The scheme objective
also includes enhancement of knowledge and skills of ITI instructors, strengthening
curriculum development, reforms, capacity buil